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6817
LOK SABHA
Wednesday, September 22, 1965/
Bhadra 31, 1887 (Saka),
The Lok Sabha met at Ten of the
Clock.

[Mr. Seearer in the Chair)
ORAL ANSWERS TO QUESTIONS
Petro-Chemical Cerporation

+

Shri 8. C. Samamta:
|Sr|5nhﬂh Hansda:
[ Dr. P. N. Khan:
| Shri L. Dwivedi:
*170.{ Shri Warior:
| Shri Vasudevan Nalr:
st:ih-hhulu-

Shri P Borooah:
| Shril n-m
Will the Minster of Petroleam

and Chemicals be pleased to stale:
(2} whether Government propose
to set wp & Petro-Chemical Corpora-
tion in the public gector;
(b) if so, when; and

(c) the salient features of the
Corporation?

The Minister of State in the Minis-
try of Petroleum and Chemicals (Shn
Alagesan): fa) to (c). The matter is
under ation of Gover t

Shri S, C. Samanta: May I know
whether any private corporation s
also going to be formed?

Shri Alagesan: The Government is
going to form it; it will be an entirely
Government-owned corporation,

Shri §. C. Samanta: What will be
the capital of the corporaticn that
will be set upe

Shri Alagesan: The capitai will be
entirely subscribed by the Govern-
1438 (A1) LS 3
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men! of India, and the share serips
will be in the name of the Prosident.
It will be an entirely Government-
owned corporation; there will be a
Board of Directors with officials and
others. The actual amount is yet to
be decided.

oft wo wro fpEdy : forw wre-
Mwr ' eEAT T gORTC X
fewre foar &, & wtrm W
fe 3u% wwrta ®7 w9 ¥ ank-
sryes & frafw #F am goere &
gfi & 7 Ik ame wwrx oY gAT
®{ | IO €W W A% WY )
amqm ?

Shri Alagesan: The whole renge of
petro-chemical products, such as aro-
matics, synthetic filbre products, the
synthetic rubber products and the
intermediates relating to them will
be the concern of this corporatiom.
The various petro-chemical industries
will form part of the complex and it
will be closely related to the refine-
ries

Mr. Speaker: When will the work
start?

Shri Alagesan: We are having talks
with certain partics who hove ex-
pressed their willingness to colla-
borate with us and after those talks
are completed and a certain under-
standing is arrived at, we wil] start
i

Shri Warlor: Since we are expect-
ing that these petro-chemical induas-
tries are going to develop at a fast
pace., may I know what measures
Government will take if the Govern-
ment takes so much time to consider
it and come 1o a decision on this
matter?



6839 Oral Answers

Shri Alagesan: We are having this
matter under consideration, but it was
decided that ag soon as wec are in @
position to take up the manufacture
of certain products, then it will be
time for this corporation to be
formed.

Shri Vasudevan Nair: The hon.
Minister says that they are trying to
have some collaboration. May I know
whether the Government itself Thas
gone into some independent investiga-
tion of the possibilities of the units
that we can start and, If so, in which
places?

Shri Alagesan: We are having a
cell and that cell is doing very walu-
able work, and iy ano'ysing the
possibilities as to what we should
produce and how we should proceed
about it. We are also having an in-
dependent t, but in this
very highly technica] field, we are
bound to take the assistance and ad-
vice of others.

Shri P, C. Borooah: Moy 1 know
whether the Board of Dircctors that
is proposed in respect of this corpora-
tion will consist of members like
other public sector corporations, no-
minated by the Government who will
have no stake in the corporation, and
also whether the Government Thas
under contemplation the setting up
of any machinery just io check the
working of the Board itself?

Shri Alagesan: It is =wrong to say
that the members of the Board wil
not have any stake; they wili not be
private shareholders, but they owe &
responsibility to Government and
they are cxpected to discharge their
duties faithfully.

Dr. Ranen Sen: Is there any con-
templation to have foreign coliabora-
tion in connection with this corpora-
tion and, if so, what are the forelgn
companies that are contacted jp this
regard?

Shri Alagesan: There i5 @ consor-
tium of American companies who
have come forward to collaborate
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with us and we are geing to have
talks with them.

Shri Oza: May I know whether
there will be only one corporation or
some regional corporations or gubal-
diary corporations? What is the
thinking of the Government in this
matter?

Bhri Alagesan: To begin with, the
main task of the corporaticn will be
with regard to the petro-chemical
units that we propose {o set up In
Gujarat in connection with the re-
finery that will be commissioned there
shortly; it will be first seized of that,
and if our activities expand, &t w4ll
be time for the corporation to con-
sider other matters,

Shri P. Venkalasubbaiah: While
formulating the fourth Plan outlay
for petro-chemical industries in this
country, I would like to know
whether the capital out'ay of this
Corporation will also e taken into
consideration and, if that js so, what
is the positlon?

Shri Alagesan: In consultation with
this Ministry, mainly, the Plannjng
Commission has takcn stepr %o
provide money for this; it has made
allocations.

1w g7 fasafoama w famn

fiﬁ Woﬂhﬁﬂ:
|t wo wWo wTHW :
st gaw gEw
i fte o wmi:

v fown 7ot 7g TAmA € e
s fw

(v) fem fen famafeora 3
FARMERT AT 97 TR vl fwew
T4 ¥ =ATgr OTrY &1 oA9r
0] 75 et awer foet ¢

b [ ] 8
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(o) =v grar fesr 2% &
widwen w1 faeme v & fom oW
wrdardy ¥ o ol §

(n) forr i & g foar
sqreqy # wrfEAT fear & Wi S
¥ feax sfqwe =sufer oQand &
Feflei 3o £ @17 I o@ @ oER
far ¢ ; WX

(w) fafew amewdi & fag
s frardt w1 afr ad feam wst
* qwat F 7

faen wwrem ¥ Iwoft (s
wwm owEA) o (%) & () faame
war gz 97 v\ fzmr mam &

fomem

(%) Fam feeeft favafamen &
196263 Waw ad & o= Fr aret
qTgEre giwT ¥ ' ¥ dlole (uTW)
Tnfa & faq cacgag!v qZowe &
qreT ®1 & 1 grATiE g smAg
aqzrsw w1 fradt wEw g
I Awfggen grA gt R,
qraar # w6 w1 et ot ww
*1 areafae qraiex At dwa Zm
w3 gzedfauz ofer o ¥77 ¥
e, famar 1962 A aEEmEgT
IETFT H ATHIFA  FOA AW
feafagi w1 == sov77, 1965 ¥
WA A qqUE qAm

(w) et gmadfa g &
axd @, fafym =<1 97 wEwmER
aETee ¥ yww ¥ fawa ¥ fag
frfafas dremd frarmf 2 —

1. 8T WTHTT 97 g4 77 AF a1
a7 favafagr=m @ s 0§
@ (v §Auz) 'Y
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9T 9 TWAETT TRAR ¥ Frear
w1 fomart

feseft famafawimr & war &
e (T W) wofa
ar AtouHodto (W) IuTlE
¥ fao qasmagre qzmew ¥
WEWE

3. wwrm aqr dqv favafow ),
g frer g fasft aar
@t da ¥ w oww ww ¥
FewaT msafay oAt & et
# afrger & fau omoe e
@1, WY

4, ferm mar foit S0 = oo,
Aaifret aar geAfael & ow
faega g1 darr w3 ¥ fam,
T[T SAm ¥ T &Ei
gafedi & #1q, oF ¥ oa-
STARTT ATSTHY STT] FT XA

=

() Toegagrs  qEETER ¥
mery & fzeedr favafagienr &
Trems (amw) zufa qEgww  u
sAw 94 arx faafegi £ s
farafafas ¥ ——

ay furenfirat & weot
1962-63. 112
1963=64. 1410
1964=65, 1929
1965-66. 2600

gg wrmr w1 @ § fx ma-
sagre arzmws ¥ faafem ¥ aga
™ © qfiay afromm qErEr, juks
ax wifqs g1 wdq

(9) fesent favafaorm = -
magrT g dleno  (qw) Trfw
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wrrss g oF fradt ¥ oamaw
zonf- s arfas "9 5% 2

st wo wre fgadt . W1 AR
WEA OIA 7T THT PO IAR  FAATH
oy ¥ ¥ 51 1962 T 1966 AR
& FURIN R 4 S ¥ A0
2600 & 1 & wrAar wgar g fs
fort ot & afmy o & ogama
¥ 4, 97 2600 & Frardt &@
A1 g, W17 %7 THIR # oW
% fam =i g At fem
?
ot wer xHia o A, w@Poae
¥ QYA ®Y @ a3 ¥ g §

i

g

ot 7o \Te fyadt : gy ¥ oy

ot Wew wew oA & &t o
famoor & wamar marE

wow W W @ AT
W} I AT e Ao

@t wo Wi fridt : gaw
TATGT TAT & | AR 2600 frendt
ATy au § ) wdll 3 oA am g
foerdt @ & s owEm @r fe
TN X 2600 E w wor fen
mo

Nl oy A o, gEw
s 7t anz @ fy gemt ow diw
el ®7 Fur ¥ gafav gw Ao
gen # Y frafedt € @ =
:aw ¥

it we 1o fyEat - Fmr oaw
¥ oAy §, fmem samw o3 oug
fanrfor femr a1 e Feedt ¥ emar
v fraforean 2 &0 mf= fiaa

SEPTEMBER 22, 1965

Oral Answers

o

!
3
a

;;"34
13
1% g»
1913
Eﬂag
714
1%

113
3%
17,4

t

Shri §. C. 8 ta: The stat
says that B.Sc. course will also be
opened. May I know how the practi-
cal experiments will be shown to the
students?

Shri Bhakt Darshan: The whole
matter is under examinalion.
Shri D. C. Sharma: May 1 know

what steps the government is taking
in order that the dilution of acade-
mic standards in these correspond-
ence courses does not take place?

Shri Bhakt Darshan: 1 must assure
the hon. member that jnstead of dilu-
tion of the standards, we have been
able to raise the stundard.

Shri Kapur Singh: The form of
his question is grammatically wrong,
Sir.
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Shri D. C, Sharma; The Minister
has made a general statement. I
wanted to know what steps are being
taken. . .

Mr. Speaker: One hon. member
objected that his question was gram-
matically wrong.

Shri D. C. Sharma: Who said that,
Sir?

Shri Kapur Singh: The hon. mem-
ber said “something, something . . .
in order that" ete. He should have
said “in order to',

Shri D. C. Sharma: He is entirely
wrong. His English is Punjabi English.
I take strong exception to this kind
of thing.

Mr. Speaker: 1 cannot decide
because I confess the superiority of
both to me.

Shri D, C. Sharma; I want that this
should be referred to some authority
on English. He knows only Puniabi-
English,

BHADRA 31, 1887 (SAKA)
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number  of
working youths who should be given
an opportunity for higher studies: if
50, may T know whether in the Fourth
Five Year Plan adejuate arrunge.
ments will be made throughout the
country by way of correspondence
course or some other course so
that those who are working may also
be able to get higher education?

Shri Bhakt Darshan: I sm thmnk-
ful to the hon. Member for gving
support to the scheme. As 1 awe
already explained in the statemint, in
the context of the Fourth Five Yeur
Plan, extension of the scheme of cor-
re: pondence courses gy undergradiate
level in Arts to 3 or 4 more univer-
sities selected on a regional basis
is under consideration.

Shri Daji: Why only to threw  or
four universities, why is it not being
done throughout the country so that
education may Yo avollable to  the
working youth?
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Bari Bhakt Darshan: If we could, Bmm favafaamy,

we would have gladly done so. But

financial considerations also come in T fet

the way. Let us start with three or

four universities. 7. WFE AW A OF AT aeaigy
favafrareg |

ay fayafeanay

=t
S e Tay fagrat
Lo werm sred

w fowy w5t og T A e
wiT
(%) 7 fyeafaares g™
g@m ¥ W ad 8 A
fomaframa say & fau wafs
LB S

() afz &z, @1 7 favafaarag
fer R @ 7 &Y JEa
ot

*772.

(7) ¥ wr gw W A3
frwafagen a= § sw qr w1
foae a7 @ A T4 F AL ¥
Fv a¢ fam f&g oy € geargar

r?

fasr  wamg W I (s
wewEAa ) : (%) & (w)., faaow
oW qrx qr va famr omar &

farrew

(%) & (w). favafagrea wy-
A wrim  faefafas m  fae-
fagraaY #t e & fAo e
B omr g —

. wgut (w2 W)

*MYC TaT ATF (IOC 9dw)
. g oYt AT (o)
qifedrd

ruy

L T S R R
Ay . 5

wede favafaaredi & &, Wt
wrA-wafy & e qifa 3l aar
et & fawafrog oofos w@ &

foq wmar @gwa @1 mavr g

ey 7 favafaaras & aeqmor
% grq gz foig woar Tow wORX
ot frdz s } fw favafaarey
wqrfys fear v wfge o a9
Wt afs feq wrar wfgr @t w0
e agrEa A fAdg fem ¥ s
T EL FAA F FHE F AT
genfaa  fawafaaras  eqrfor fear
T

() =mr &1 1 W wET™
frard gma go ¥--uw TET wEw
aoeTe A——are w favafaaran
# fav Wi e fewraa w2 woEA
¥ gt we g ga # fvafaarm
! Fqrem & fao

st atx Yag fagret : =m
W wm 3 gafr s FE &
gt w1 @& A7 fawrat &7 oz w3
& ¢ @t fe xa favafeoes ¥
arqy fed Jr @F !

ot e o § g g
¥ wer w1 aaat A3 g

st andy fay fagrft @ &0
wafa 2% & g fom oo 3 W@
T & T fawt w1 fa gy femn
§ fr W comww A e Wk
iy fewfeargi & wy fomr -
w7



gy W @ gw Wl AR, A gang
foar ama

Shri Swell: Sir, some time ago, the
Ministry, jointly with the University
Grants Commission, appointed a Com-
mittee 1o go into the question of esta-
blishing a university for the north-
eastern region of India, and 1 know
that the University Grants Com-
mission has accepted the recommen=
dation for the establishment of this
University. The other day, the Minis-
ter of Education himself replied on
the floor of this House that the ques-
tion is being considered by the Gov-
ernment. May I know from th-
Deputy Minister why this university
has not found a place in the state-

ment that has been pliced on the
Table of the House?
Shri Bhakt Darshan: [ have not

got any definite information with me
just now, but I must assure the hon.
Member that if a case hag been recom..
mended by the University Grants
Commission and It is pending before
the Ministry, 5 decision will be taken
very soon

Shri § Kandappan: [s there any
proposal to get up am agricultural wmi-

Oral Answers BHADRA 31, 1887 (SAKA)

Oral Answers 6850

versity in Tamil Nad or to upgrade
the present college at Coimbatore intu
a university?

Bhrl Bhakt Darshan: I have no
information about the agricultural
college.

o
ol wen weia
wE amal 97 fasar w7 qeAr §
gt 1 aar, - foe o
frafa, weamewi # sywfig, a0 &t
a9t fra w1 & ar gfaafed
area wHhgA, A faiiont o ow
urar §, wodt fawfrg sk
it maARE Tu 81 e s 3y

st form mmaw . & @y wrem

st g fr v fesit —ow @
fom d-—=t fawafeoren @ o
ora §, A W oETwE gy A7 sy
fr gz o sfaerdt & on v fr a)
fararag marfos fe ama

wt wwwr wiw o foell ®§oqEt
ﬁﬂﬁum'ﬁwwi’mi
ﬁfzaummtﬁ
L W IW ¥ mwd § §w
aﬁtwt%ﬁﬂmﬁmhm

ufew sor & @Y% & gvt & oF
aifgs fefa gedt &, &1 oo
AT ¥9 97 ¥ AW W
wm

Shrimati Ramdular] Sinha: Muy 1
know whether it is a fact that the
Bihsr Government had made , com-
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mitment to establish the Mithila Uni-
versity long before a decision was
taken by the University Grants Com-
mission for not opening new univer-
sities? If so, may I know the fate of
this university in the country?

Shri Bhaki Darshan: | take this
information from the hon. Member.
But 1 cannot say ‘yes' or ‘no’ in ans-
wer lo that question just now,

Mr. Speaker: If questions pertain
to particular regions I will not allow
them,

Shrimati Jyotsna Chanda: May 1
know whether any decision has been
taken by the UGC regarding the open.
ing of the Vivekanand University
in West Bengal and if it has been
sanctioned when it will come into
being? 1If it has not been sanctioned,
will they consider it afresh?

Shri Bhakt Darshan: The statement
gives the proposals which have been
accepted. [ canmot say ganything
beyond that,

Shri Muthlah: May 1 know whe-
ther the UGC has set apart any
amount for starting the Madurai Uni-
versity and, if so, how much is it?

Shri Bhakt Darshan: 1 cannot say
anything definitely about the quantum
of mid. There must be some corres-
pondence going on on this question
between the State Government and
the UGC.

Shri P. R. Chakraverti: May I
know whether Government has impos-
ed definite conditions on the UGC to
see that the standard does not deterio-
rate in the context of opening of so
many universities?

Shri Bhakt Darshan: May I inform
"* the House that the University Grants
Commission has not made any formal
recommendation to the effect that no
new university should be established
in the Third Plan? However, the
Commission has expressed the opinion
that before any new university is
established by a State Govermment
a perspective plan of five to ten years
may be prepared, In consultation with
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the UGC, keeping in view the require.
ments of the grea and the facilities
already available, The Commission
is also of the view that before any
university is established it may be
advisable to set up in the first instan-
ance centres of post-graduate educa-
tion in & complex of colleges located
around it. This centre, when estab-
lished, should be developed into B
university in due course of time.

s diwc s qom: § 9E
arer sgar § 5 e i€
woere i freafearen swn wig
Wk 39 % fad 12 amem qErm W0,
Ml ' £ O IW AT §
HEH | T KU 4T gt w0

stazifag: ot aw g F
fuad o freafegwg @ia o &, &
wamdd e § i
AT AT g e WA WA A W ®
W aTart aiy F gt g A1 e
T A Wy ey ZA o fm oW
foafeqss ®= ofw & o

T |

ot wer oy - fegf ag § et
o faeafaeares $4fn g wg
FA WA @1 ST qTETY IR TRAY
§, afmafedt o2 softva SR ogT
fa=r7 %7 & ayet fawifor #va & o
7 ¥ FreT wodt spufa T
vt %1€ TE TET GOAT, A1 59 7T
waww e fem s o

Shri Basappa: May I know whether
Government is starting any centres
of advanced studies and. if so, in what
way they are different from the new
universities?

Shri Bhakt Darshan: I have not
the list with me. I think the U
is scized of the matter,
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Mr. Speaker: Next Question. Shri
P. R. Chakraverty,

W TERTE  gWw . e
agrE, T W1 wEA g
aifee | & v a2 v Afew ad aw
7 w1 s g A o

W WY : wTa i e

ot TeRwE o ;A e
w # feaweft f qufon. ..

WUW W WO 9T AT e
W o wreeira wEe w1 frawed € @@
% e

oft aware fay : 30 oF e
= 9 g ..

wouw Wy c wTE Al & o

Reslduary lelsm Rehabilitation

18, Shri P. l Chakraverti:
{Shrl P. C. Borooah:

Will the Minister of Eehabllitation
be pleased to state:

{a) whether Goverrment have
decided not to advance any fresh loan
to the West Bengal Government for
schemes in rTespect of residuary
refugec rehabilitation problem;

{b) if s0, the amount originally
sanctioned for this purpose for the
calendar year 1084 and the proportion
of the same paid to the Staic Gov-
ernment;

(c) the reasons prompting the
Central Government to withhold the
sanctioned sum; and

td) the reaction of the State Gov-
ernment to this attitude of the Centre,
cpecially with regard to the allotment
of funds for the schemes submilted
esrlier?

The Deputy Minisier in the Minis-
try of Rehablliitation (Dr. M. M. Das):
(a), (b), (¢) & (d). A statement is
laid on the Table of the Sabha.

BHADRA 31, 1887 (SAKA)
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STATEMENT

When the res:duary problem  was
discussed the requirement of funds
assessed by mutual agreement with
the Government of West Bengal
amounted to Rs. 21'9 crores, consis-
ting of Rs. 147 crores under loans
and Rs. T2 crores under grants.
Sanctions were issued up to 31-3-84
to the extent of Rs. 8-30 crores con-
sisting of Rs. 610 crores under loans
and Rs, 220 crores under grants.
During the period from 1-4-84 to
31-7-85 Rs, 6.18 lakhs under loans
and Rs. 57.66 lukhs under grants
were sanctloned.

According to the orders contained
in Ministry of Finance's letter No.
15(1)-B|68, dated 15-8-59, “the loans
advanced from lst April, 1958 on
wards carry the normal terms”. Ia
respect of the loans advanced to the
displaced persons upto 31-3-1084, re-
missions were granted and the liabi-
lity of the State Government was
modified in May, 1964, and the Cen-
tral Government agreed to bear 100 per
cent of the losseg arising from shortfal]
in recoveries. The terms for the grant
of loans to be advanced to the State
Government for the period commene-
ing from 1-4-1064 were discussed re-
cently with the Chief Minister of
West Bengal and the Central Gov-
ernment have agreed to bear two-
thirds of the losses. However, in the
casc of loans for the rehabilitation of
rehabilitable families in Permanent
Liability insiitutions and revalidation
of certain sanctions Issueq before
1-4-1064, the losses in recoveries, If
any, will be borne exclusively by the
Governmen' of India.

In accordance with this agreed
pattein, an omwount of Rs, 72.20 kikhs
under loans has been sanctioned gince
1-8-1965.

Bhrl P. B Chakraverti: Now that
the agreement has been reached to set
oft the losses and the Government has
agrerd to bear two-thirds of them,
nray T know whether the balance bet-
ween Rs. 21'0 crores and Rs. 880
crores, which has been sanctioned,
will now be again allocated ¢r sanc-
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tioned in favour of the West Bengal
Government?

Dr. M. M Das: Out of Rs 219
crores that was to be given by the
Central Government to the West
Bengal Government for the gsolution
of the residuary problems, Rs. 770
crores of loan remains to be given—
it has not been given up to date—and
grant amounting to Hs. 2°97 crores has
algo not been given. This amount
will be given to the State Govern-
ment and the loss accrulng from the
non-realisation of these loans will be
shared both by the Central Govern-
ment and the State Goverrment. The
Centrnl Government will <hare two-
thirds and the State Government will
share one-third of the loss.

wft wam Tz 0 577 srAewr W
avx a7 & fr ¥ s qaaia g4
X QAT WA 7 3 A §F ? Ay ofx
at g & T et g g @ 7 2T
® fewrga &% o oo ¥ qwr (°)
® 77 ¥ Ay feagfy aq=nd

WToH WEWW ST AT OTET
T WAATT LT TN G| X OFOAT AnfAT
wrafeq mT 3T A Fr RE

ot ggqrer fag ;w9 I3 T ar
zaf v &% aowr f& 30 I o8
™1 ¥

woow wgplwm : owrT AW Ay ¥
fw of ot oo w1 77 owx A A o
oY &7 awT of

Shri P, R. Chakravertl: In view of
the fact that this initial assessment was
made in circumstances which did mot
obtain in West Bengal after the grea-
ter influx of refugees in 1964, may 1
know whether the West Bengal Gov-
ernment has sent another reassess-
ment in the context of the present
situation?

Dr M M. Das: After the agreement
that was reached both by the Central
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Government and the State Govern
ment in July last no other represen-
tation has been made by the West
Bengal Government to the Centre
regarding the payment.

Shri P. C. Borooah: How many
families have migrated from Eas
Pakistan to West Bengil in 1064-65
and are those familieg going to be
deprived from getting benefits from
these scheme on account of the
restrictions imposed by the Centre on
issue of fresh loans?

Dr. M, M. Das: The hon. Member
may kindly give a separate notice,

o JFN T wGATY : WA FAT
F wit FWT § T B A7 fear
a1 &1 37 Ararad’ 4T § agA ¥ orrorrdt
7 wT wiy ¥ faa w1 agr & geran nav
2, et ¥ fau @ wa & wreor g2 @
A IH U 5T A ¥ ogrd fay
I T R .

wSw FgAT : § dme ¥ o
AT § WA

sl gEH T ORI : T T W
FAT R AW 39 ¥ are ¥ qdT o dm
FToOmy # 1 FW A gy omw d o9q
Lol S E O

wwe® Wghw ;o ag wara de
TmE w1 P FvErT o A AE W

Dr. Ranen Sem: Some time back
last year a prominent leader of the
West Bengal Congress Committee had
said that not more than 50 per cent
of the old refugees, that is, those who
came before January 1964, had been
properly rehabilitated. IY that is so—
and this is the common belief in the
country—is there gny plan on the part
of Government to extend the scope of
the residuary problem so that the
people who have not been getting amy
rehabilitation get proper rehabilits-
tion in time?
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Dr. M. M. Das: The residuary
scheme, which involves an expendi-
ture of Rs. 219 crores, is for these
refugees who have not been properly
rehabilitated in West Bengal. This
scheme is applicable only to West
Bengal and the money will be spent
only for refugees who have not been
properly rehabilitated.

Shri Indrajit Gupta: In view of the
fact that onec the present war is over
and the border between East Bengal
and West Bengul is reopened, there 1s
every likelihood of a large number
of new refugees coming over. may I
know whether the Central Ministry
of Rehabilitation which has been cun-
cerned so far only with the residuary
problems of the past is prepared o
shoulder whatever responsibilities may
arnse in future?

Dr. M. M. Das: That is a hypo-
thetical question and we will consider
1t when it arises.

Shri B. K. Das: There is a slow
progress of ganctioning the amount
agreed to between the period 1st Aprnil,
to 31st July, 1965 and there is 4 good
balance also left. May 1 know what
are the reasons for this slow progress?

Dr. M. M Das: Between the
period 1-4-64 to 31-7-65, the amount
sanctioned has been very little. 1t
is due to the difference of opinion bel-
ween the State Government and the
Central Government. The Central Gov-
ernment wanted that the loss should
be shared by the State Government
alss. But the State Government did
not agree to that. So, mo Joan could
be granted. Now the decision has
been that onc-third of the loss will be
shared by the State Government and
within a short time we have manc-
tioned some amount,

Precedure for Issuing Licences

+
"Shri P. C, Borooah:
] Shri P. . Chakraverti:
| Shrimati Tarkeshwar! Simha:
Shri ndrajit Gupta:
Shri Yashpal Singh:
Bhri A. N, Vidyalaskar:
, Shri Kanakasabai:
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| Shri R. S. Pandey:
Bhri Bagri:
Bhri D, J. Nalk:
Bhbri Solanki:
Shri P. K. Doeo:
Shri Surendra Pal
Bingh:
Dr, L. M. Binghvi:
Shri Madhu Limaye:
| Shri Ram Sewak
| Yadar:

Will the Minister of Home Affairs
be pleased to state:

.

ta) whether Ciovernment  have
considered the feasibility of conasti-
tuting an independent authority 10 be
in charge of issuing industrial and
commercial Jicences;

(b) how far the question of eli-
minating the agency of contactmen,
which wa: alleged to be the suvurce
of corruption in the administration,
has been examined;

f¢) whether Government have de-
cided in principle to accredit aly
one representative for cach business

house to deal with the authorities;
and
(d) the measurcs proposed to be

adopted 1o remove the opportunities
for corruption in this regard?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi):
{(a) to (d). A slatement is laid on
the Table of the House. [Placed im
Library, See No. LT-4927|65]

Shri P. C. Borooah: What sections
of the trade and industry will be
represenied on this hody and on what
basis members will ita be selected?
What will be itz precise composi-
tion?

Shri Hathi: No decision has yet
been reached ss to what would be
its composition. The matter is gtill
under consideration.

Shri P. C. Borooah: What safeguards
will be provided for the proper fumc-
tioning of this independent body
see that henceforth the licences will
be granted only on marits and nol ol
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grounds of corrupl practices or favou-
ritism indulged in by some persons?

Shri Hathi: As | said; the matter
s yer at a very preliminary :tage.
The constitution of the body ang its
functions and all that has yet 1o be
decided upon,

Shri P. R. Chakravertl: What zre
the rensons which promoted the Gov-
ernment to issue the order that uccre-
ditation ig not considered necessary in
respect of the offices of the DG.S.
& D, CPWD, and the Chief Cont-
roller of Imports and Exports?

Shri Hathl: That is because these
persons have to deal with officers Yor
purchase, etc, Very often, they have
to come to see officers and for that
purpose we have got a cell and the
people first go there. When the offies:
says that he has been called for
negotiations, then he is allowed to go
to see the officer concerned. After
all. for negotiations they have Lo come.

Shrimati Tarkeshwari Sinha: May I
know from the Government us to how
many agencics, at the present moment,
arc existing to Jook into the proce-
dure of licensing and how does the
Government propose to co-ordinate
the activities of all these agencies by
bringing forward usnother?

Shri Hathi: Thst iz exaclly the
question. There wure a number of
authurities ond  agencies  which  are
issuing licences—it may be industris.
liconees oy it may be for other pur-
posts. A= to whether It should be
possible (o have an independent body
or a judicial body, or whether i* should
twe wi'h the representatives of that
trude and indudtry,  wvhat that form
should be, what are  the present
methods, ete, we Fave sent a ques-
*ionnaire to all the State Governments
vxeept, of eourse. the Central Govern-
mnent—we have all the information—
and pfter wetting all this information,
vre will take a decision. The Home
Minister also met some of the Mem-
ters of Parlioment about having a
committee of the Members of Parlia-
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ment. This question is yet at
preliminary etage.

Shri Indrajit Gupta: The statememt
says that the list of undesirable con-
tact men and contact women has heen
prepared and action to be taken im
respect of them is under consideru-
tion. In view of the fact that these
contact men and contact women are
known to operate in Delhi not simply
by going to see officers in their offices
but in other social surroundings also,
may I know what type of action is
contemplated against them gnd by
what criterion has the Government
decided who is desirable and who is
undesirable?

Shri Hathi: The hon, Member is
right. It is not merely that they
approach the officers, but there are
other ways also. All these are being
looked into. In fact, the C.BI1 Thave
prepared a list of those persons who
resort to these practices and betore
the black list is published, we have
to have definite information about
this.

Secondly, it is not prevalent only im
one particular office or one Ministry,
but it is prevalent in the whole of
Delhi. They try to contact officials
and others in the Party. Therefore,
the list is being prepared.

Shri Ranga: The whole thing scems
to be in such a fluid condition that
there seems to be more talk than any
kind of a decision or dircetion. In
view of the fact tlrat  the President
nlgo hae had an ocracion 1o refer to
thie particular problem in his speech
in Mudras, are we to understand that
Government have not decided even on
the principle in regard to the need
for appointing un independent autbo-
iy to be in charge of iwsuing indus-
trial and commercial licene . *

The Minister of Home Affairs (Shri
Nanda): The guestion here is not one
of principle. 1 personally have felt
and expressed my inclination and pre-
ference for some independent quasi-
Judicial body 10 deal with thesc things,
The mat'er has been  Zone info 10
farly great detail by the Sub-Com-
mittes of the Informal Consultative

very
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Committee and also personally by
some Members of Parliament. I find
that there are certain practical aspects
of the matter gnd that it is not a
question of principle only. These are
under very active consideration.

Shri Ranga: The practica] aspects
will come up only after the principle
has been decided upon. I want to
know whether the Government have
taken 5 decision in regard to the
principle. The difficulties can be dis-
cuseed afterwards.

Mr. Speaker: His opinian is that

o gwarw fey : W oFTRIT 9%
o gt § fe oft aw fema oo
o § faa & gwhmafadt & gF & wies
AATHE WA T § T W AW § g
a7

Shri Hathi: list
prepared.

ot aw wgTT v Sqraw afafy
w1 oy areaen ot fr farea ot weraTe
2P & o wigwe g9 ¥ gy DA ko
IN &1 94" s 3g # fr owrd #
gyt B, frerew g & 1 & st wwaT
g f& g7 wr7o Y g7 w7 ¥ fag
afwy sz7  wOETT IETT wEAT § 7

Shri Hathi: The hon. Member is
right in a way. If the work with
which the public is concerned is not
delayed, much of the corruption will
go. For this purpose in the four im-
portant departments which have to
deal with industrialists and public, we
have appointed Study Teams to g0
into the whole question as to how the
whole function could be streamlined
and we have received reports from
two of the Teams—{rom Mr. Mathur
in regard to the Departments of Sup-
ply and Technical Devel t and
the ather in regard to the office of the
Chief Controller of Imports and Ex-
ports. We have accepted these pro-

poaals

We are getting a
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st aw fomd : werAe F wfa
W F ama &t gfe & ooy
€8 g 97 faay fem @ fe srga
wfagr & W v wfuwfal & 4%
afea mife, Fovimrt &1 g wré g,
WA 31, WA g1, a¥% §i aedAw af
feq amaq ?

Shri Hathl: Well, it may be; you
cannot rule out anybody, There ghould
not be nepotism or favouritism; that
principle can be accepted. But be-
cause the man happens to be a brother
or relation of somebody, we cannot

debar him; there cannot be any such
general rule.

Dr. L. M. Singhvi: May 1 know
whether the Government gre prepared
to publish the list of undesirable
contactmen after giving them an
opportunity of hearing, so that Mem-
bers of Parllament and other officials
may beware of them? Secondly, may
I know whether it is a fact that the
Home Minister has Indicated his per-
sorm] wlllingness to institute an infle-
pendent agency for licensing pur.
poses?

Shri Hathl: The two questions are
different in g way. The first is about
publishing the list of undesirable con-
tact men. As I said earlier, until we
have verified and got full information
it would not be proper to publish the
list. For the time being we are keep-
ing a watch on these men and we
would not publish the list untll we
have got definite information about
the charges.

Shri Hari Vishou Kamath:
nexi session?

Shri Hathl: About the second ques.
tion, the Home Minister has already
given his views on the subject.

st wrmify : mfoom oY o &
GEOATT T AFH AKT VTN ATETC
&Y xfase o oo od frem dem g
w zfe & 7y gm oo wem
sifra s o fogr A N

In the
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ot W aifosg @ orsEi o Em
# 0 €T WX SoTa F W ag aw
qHA FTFIT H g A afoew qar @
ot w7 @ ¥, ww feew Y o A
i ¥ fAu s oande 1 § o
W foew & amAq A1 oFTERT g
arforeg & fror 5 fag m § =9 1w
& fog @ waw T30@ § 1
Shri Nanda: It is very gwkward to
mention some names and cast some

kind of 5 reflections on any person.

I think that that is not desirable. If

there is anything wrong with any

transaction or with gny appointment,
certainly we should deal with it.

Mr. Speaker: 1 think he probably
did not mean gny particular persons,
but only to illustrate his point he
mentfioned that somcone was there. ..

Shrl Nanda: [ think that he did
mention some specific names.

Mr. Speaker: | was taking care of
that. He did not mention any specific
names,

Shrl Nanda: 1 thought that he had
mentioned some specific names.

Shri Ranga: Those things were
established here. The points that the
hon. Memher Shri Bagri has made
have already becn established and
accepted here by Government them-
selves, after the report of the Das
Commission and the Cabinet sub-
committee. So, where is the question
of any allegation nopw?

sft armft : B ;AT w1 WA
vl w7 A fea R o wma
e ag *7 fampfs & ov freqamy
T T E | TR ANE T AY sy Aw
fem wr wfed 1 83 qur o1 fr ew
foemr & o= # wf ¥ ;oW @
AREIT IHE AT A T o9 wH E P
gawT A1 Fara T fam omm @

Shri Nanda: When I raised that
point, I thought that the hon, Member
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was referring to the present Chief
Minister. But I understand now that
his reference was 1o the previous
Chief Minister. I could not take anY
exception to that.

This thing has to be certainly very
closely watched and we should see
that there should not be any roome
for malpractices of this kind, and we
shall take every possible care.

*ft - for R v e
Frft Al T w4t | B qeT § fe oW
wrf aerE Y w §, wm o amaR
T i § I Owe & fao P e
g dfs Aesmimgardw
¥y w2 cavw fewr & W A ww
2 a1 wiow qwEe af s ¢l
arAr W @ fr ® F s wa
aamy 2 faed wg Iwe I ?

WS AEIAE . FEE EEA AL
9 o1 ava & 1 @ & fearn ¥ 9@ w1
v g

st g : foR, A ¥ oare #
framat & aEf far go 2

Shri Hem Barua: Since the hon.
Minister has just now said that Gov=
ernment have sent a questionnaire to
the different State Governments, in
the context of that may I know whe-
ther Government are gware of the fact
that the States themselves have main-
tained contactmen and contact-
women in Delhi to exert influence on
officiale and Ministers as well and
they are uphemistically called liaison
officers, gnd if so, what gteps Govern-
ment have taken to destroy these liai-
son officers or their influence on them?

Shri Hathl: It is true that
States do have liaison officers,

20T

Shri J. B. Kripalanl: Al
have.

States

Shri Hathi:
hax none.

I know that my State
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The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): My State also has none,

An hon. Member: But the hon.
Ministers themselves gre there,

Ehri Hathl: The present gquestion
relates to undersirable contactmen
against whom we have to guard
Moreover, it is not as if the industries
are not allowed to have any accredit-
ed representatives; they will be allow-
ed to have them, but they wil] have to
say that such and such 5 person will
be their accredited representative so
that we know that he is the proper
person with whom our officers can
deal, and if there is anything wrong
we can catch hold of that particular
person and not any and every person.
That is the scope of the main question.

Shri Hem Barua: On a point of
order. In replying to my question,
the Minister has tried 1o describe
some contactmen as undesirable
That means  there are some
contactmen who are desirable.
He has categorised them into desirable
and undesirable. In that context,
would you please enlighten us as to
what is the criterion of desirability?

Mr. Speaker: It is nowhere describ-
ed in my rules.

Shri D. C. Sharma: Has it come to
the notice of Government that some
influential and wealthy firms instead
of employing contactmen contact-
women and call girls have started em-
ploying the so-called sadhus to help
them in this kind of thing?

Shri Hathl: Sadhus are not there.
oft wow qrvim - & FrT AT
£ fe g2 ¥ ot W qefie ot s
¥ ¥ fae §rf seam Anfr fear
I
wUw WEYT 7 SEW AT w4
st AN amiT ; gEW AT %6
adt w0
Shri paji: The reply states that one

sccredited representative would be
allowed to each business house. Has
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Government considered this wmspect of
the rifatter, namely that even this one
accredited representative of a firm
should not be a retired official or a
near relative of any Minister because
such a person can exert sufficient pres-
sure to corrupt decisions?

Shri Hathl: While accrediting the
representative, this matter also ~ould
be considered,

§W WRgEnT W gTRT 6 o7 v

_‘

(wft gew w7 wgam :

I

| warerw fa
‘:75.4‘1& TRt

| oft wheTe ATe AT

| it L 1Lic 4N

(¥Te  wwwtmEw Teadt

T (e st gy AR WY
™ &% fe

(%) war 9 /= ¥ fw v e
F moere B oA #1 § fe mwere
3171 agt q Aama el v oen wfowrdy
¥ FA% w4 o W wfuw 7 T oy
woife Tt gofeafas & wrw 3%
w37 ¥ famy & fadr ama amy avhef
* e arri # faey qran @ WX

(@) afe 7, @ " g W
™ SdAT ®) AT FT w7 g
i’

neend  wwem ¥ Twm s
(dard) - (%) D, W@

(@) s/ § =8 F57 )

Al gEw WU wgwrg o & areo
wrgan g fe v wege oo @ T
mn ¢ 3 < fem ww fem i
t i g ¥ ofme v fem md

L1 A
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WY @Y Ad F wrvRE AT amy
@ ¥, Ao 3o wem awA g

Tt AgET o urr T A feedie
wifeRT & art ® quT 91 |

WY gFw T2 wgAW - I & qfoane
& & vA gegeen @ frr awx § w
WA oAww W owwEr @ Afew fadei
TEETC AT ATRT I X frerr ¥ K
AT g g fF oA A o oAt
¥ oy far 2

ot gt : favit qeeTT ar WY ot
ot for S ¥ 37 7 @ faw
qear ko
Shri Bamppa: May I know whether
any proper inquiry is being made re-
garding the antecedents of {hose
people who want to  interview him?

If so, hag any wundesirable person
sought interview with him?

Shri Hathi: Before the authorities
give permission, they look into those
things.

oft wiere wrw dowt - § FRAT

s g fr fom o & et ooefifors
w=dy gy § It Aoy & v s
w o oew ¥ gz T o o TEd
w1 foarr qoeT w1}

Shri Hathi: He is detained in the
manner in which he is at present
delained.

oY R s ATETT X W
=7 A &1 oy AT frer @ e oo
v &t fomrd & foma
FATHAT F FEATT TEAT ] | GAL TTHT
T AAX 0T aEst ¥ Ao
fren A5 md FTATt FTAOoW
grer faarr 7r A E
Shri HMathi: Government detain  a
persun when they find that his move-
ment outside is nop desirable. 1 they

find that other persons also should
e detained, they will do it
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Wt @t W oA ag oav fe
4 AT B FEACH JAAT FET 8,
ad A wy Awt w1 frowre a@ @ 8
#frs FTOI & o9 #1 aw Fam @
e TR g e o dte wegeAr
# frowrd & s W wwwE
1 FE A & ¥6ifE ww e
N T @ frwm fem o ar
e wrafa w7 = & 1 ¥O AT wa
afe NAopivesgngaas
art ¥ qara fear omy

wew sgEE 39 A frowrh
¥ ot s gar § @ Af, o A
arfifra # ama v ot o

Shri Hathi: It is 5 fact that so long
he has been detained because it i»
necessary to detain him; otherwise, he
would not have been detained.

Dr. L. M. Singhvi: Let him pass
into oblivion without 5 supplementary.

ot gew wr wwww ;8 qer
a1 s ot fadvft qewre 97 & Gy §
e g

wew WEWAT 6§ a@w Ag

Taw
Occupation of Indiam Territory by
East Pakistan Rifieg

*776. Shri C. K. Bhattacharyya: Will
the Minister of Home Affairs be
pleased to state:

(a) whether his attention has been
drawn to the report that the East
Pakistan Rifles with the help of rege-
lar troops have occupied the Kumar
Khali Khal' in the Bashirhat sub-
division, West Bengal, which is with-
in the Indian territory; and

(b) if so, the gteps taken
the illegal occupation vacated?
The Minister of State in the Minia-

try of Mome Affairs (Shri Hathi): (a)
No. Sir.

o get

by Does not arise.
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Shri C. K. Bhattacharyya: The this side of the canal. That is what
question has three elements. One iz 1 ask.
about a report, the second is about ) I
the Pakistani occupation and the third Stri Hathl: No, Sir. It is not a
question of their coming over. Noth-

is about the territory which belongs
to West Benpial.  The hon. Mimister
bas answecred by onc simple “no”.
Does that “no" apply to all these three
elements or to any one of these three
elements? 1 wish he had given a
clearer answer.

Bhri Hathl: The question is:

“whether his attention has been
drawn to the report that the East
Pakistan Rifles with the help of
regular troops have occupied the
Kumar Khali Khal jn the Bashir-
hat sub-division, Wesl Bengal,
which is within the Indian
territory;"

Mr. Speaker: The answer is "no".
He asks whether that “no” means that
atteation has not been drawn to the
report, or the East Pakistan Rifles
have not occupied the area, or that it
is not in Indian territory.

8hri Hathl: Both the things; atten-
tion has not been drawn, and the
fact is also not correct.

8hri C, K. Bhattacharyya: Will the
hon. Minister state whether there has
been any attempt by Pakistan in the
Basirhat area to occupy any territory
near about the place mentioned in
thiz question?

Mr. Speaker: Now he is rouming
aboul by asking whether an attempt

has been made in the arca round
about that.

Bhri C. K. Bhatlacharyya: No, Sir.
I referred to a particular matter.

Mr. Speaker: To that he says “no™.
If he has any other question he might
ask,

Shri C. K. Bhattacharvya: The
question refers to a particular canal.

Mr. Speaker: That he has answered.

Shri C K. Bhattacharyya: No, my
question s whether Pakistan  has
atternpte| tn come on to our side of
West Bongal and occupy territory on

1436 (AQ) 1L5—2

ing hasg happened. The point which
the hon, Member wants to make is
that thig canal i used for transport,
and sometimes they were resisting
our transport. That is the thing, but
it is not a question of occupying any
land.

Bhri P. R, Chakravert: Apart from
the question of KKK, may 1 know
whether the Government has made
any survey of the areas which have
been raided by the Pakistanis so far
as West Bengal is concerned?

Shri Hathl: The question relates to
the canal itself, anj not the round-
about area.

Shri 8 C. Samanta: May 1 know
whether along with this question of
transport, the question of flshing
rights is also involved?

Shrl Hathi: So far as my informa-
tion goes, the question is of using the
cana] for transport.

Petro-Chemical Productiom

*777. Bhri Heda: Will the Minister
of Petroleum and Chemicals be pleas-
de to state:

(a) the targets fixed for petro=
chemical  production  during the
Fourth Five Year Plan;

(b) the percentage of the target
whioh wou'd be achirved (i) by the
existing industries, (ii) by thelr ex-
pansion, and (iii) by mew industries;
and

(e) the total investment and f~reign
exchange involved in the last two
categories?

The Minister of State In the Minis-
try of Petroleom and Chemicals (Shrl
Alagesan): (a) to (c). The ftinal
targets of petrochemi~al products for
the Fourth Plan are heing  worked
out. keeping in view the recent deci-
sion to fix the size of the plant at
Rs. 21,500 crores and make jt defence-
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oriented. The tota] investment on
petro-chemicals during the Fourth
Plan has been tentotively fixed at
Rs. 121 crores with a foreign exchange
component of Rs. 56.3 crores.

Shrl Heda: May I know whether
the hon. Minister for Petroleum and
Chemirals has been singing praise of
the petro-chemica] industries for the
last few years and more and in spite
of such a long passage of time, may
I know why the Government has not
taken on hand any concrete project
and why only false hopes have peen
given?

Shri Alagesan: T can only submit
that no false hopes have been given,
and what we have been saying has
been very practical Of course, the
hon, Minister woulj have explained
the possibilities and the potentialities
of thig industry. The very fact that
the Planning Commission has made
&n allo-ation of Rs. 121 croreg shows
the importance attached to this indus-
try and whuat we are going to du.

Shri Heda: May I know whether
any break-up has been made or arriv-
ed al in respeet of the provision for
these Industries, anj what ig the divi-
sion of these industries as between
the public sector and the private sec-
tor? What is the quantum?

Shri Alagesan: That has also been
arrived at.  Tentatively, as has been
fixed, the public sector will have an
allpcation of Rs. 46 crores and the
private sector Rs 75 crores,

Shri Sham Lal Saraf: What aspect
of the petro-chemical industries has
been taken up in the Third Five Year
Plan and what target will be achiev-
ed, and what will be taken up Juring
the coming fourth Five Year Plan?

Shri Alsgesman: A working group
has gone into this matter in a very
detailed fashion, and it has fixed the
targets for the varipus petro-chemi-
cal producls and they have been
broadly accepted by the Planning
Commission.

Shri Sham Lal Saraf: What is the
target jn the fourth Plant
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Shri Alagesan: T would ITke to have
notice. A stuly of the varioug pro=
ducts and the quantum have been
given in the report made by the
working group. I can give some
idea.

Mr. Speaker: When he has said
that he wants notice, he neced not
proceed further,

Shri Alagesan:
give some figures,

Mr. Speaker:
wari Sinha.

Shrimatl Tarkeshwarl Sinha: May
I know whether any project report
has been prepared to consolidate and
co-ordinate the programme of petro-
chemical industries and, if so, may I
know what proportion of indigenous
machinary and raw materials would
be available in the country to be
utilised in this industry?

I was trying to

Shrimati Tarkesh-

Shrli Alagesan: 1 am unable to
answer it now. As soon as the gpe-
cific industries have been taken up,
it will be time for the jctailed pro=
ject reports to be prepared.

Shri P. R. Patel: In Gujarat, the
oil refinery will be working very
shortly. 1 want to know what efforts
have been made to establish petro=
chemical industries there in the pri-
vate and public sectors?

Shri Alagesan: 1 nanswered this
while answering the previous ques-
tion. Three parties have shown
wllingness to collaborate with us and
we are having talks with them on
the various aspects,

Shri D. N. Tiwari: May I know
whether this tentative allotment of
Rs. 121 crores includes petro-chemi=
cal industries at Barauni also?

Shri Alagesan: Certainly some
schemes have been taken in Barauni
and thig allocation includes that

Dr. Ranen Sen: Just now the min-
ister saij that Rs. 44 crores will be
spent for the State se:tor and R 77
erures for private sector for these

petro-chemical industries May I
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know what would be the percentage
given to the State sector, of the
foreign exchange that will be requir-
ed for this?

Shrl Alagesan: The foreian ex-
chante component also 1 have indi-
cated in my reply. The break-up of
the foreign exchange between the
private sector and publi~ sector |Is
not avaijlable with me just now.

&t Wi Te ww A ;& oy S
s fe e # o daewe #
d2w & fav wd famn mor O, ol W
wgi fawar &, @ diwaT § 9uE fag
feaar g T T g ?

7 famm Wit TATTw W (s
A »fex) ool @ oAy oww oww
w ¢ ofam 38 ¥ art § go Ad s@

T HFAT

Bhri P. C. Borooah: May I know
on what consideratiuns the State of
Assam has been excluded from hav-
ing any petro.chemi=al inlustry,
when more than 50 million cubic feet
of natural gas is flared there daily?

Shri Humavun Kahir: My hon
friend iz not corrert Assam has
not  been  excluded In  fact, at
one  state, we di{ issue a li-
cence for a petro-chemical  industry
thero. That  Adid no*  materialise.
Even now studles are in hand for
using some of the natural gas there?

Shri Shivajl Rao S. Deshmukh:
Are the gnve-nment in a p-sition to
assure the Parllament and the nation
that in the event of the threatened
oil embargo, we will be in a position
to run the essential gervices and
plants which require oil and oil pro-
ducts?

Mr Speaker: No assurances can be
sought during the Question Hour.

Shri P. Venkaiasyubbalah: May 1
know whether the government has
taken into consideration the backlog
in the third Plan so far as the utili-
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sation of the amount allotted for
petro-chem’ral industries is concerned
and if so. what js the position in the
fourth Plan?
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Shr| Alagesin: There has been no
backlog. In fact, when the third
Plan was prepared, there was no
allocation made for this, but in spite
of that, we have licensed several big
petroachemical units in the private
sector.

Fertilizer Plant at Mangalore

+
(Shri Surendra Pal Singh:
| Shri Rarhuna'h Singh:
Shri D, C. Sharma:
. 4 Shri Basappa:
[ Swrl M. L. Dwivedl:
| Shri H. C. Linga Reddy:

Will the Minister of Petrolosum and
Chemicals be pleased to state:

(a) whether Covernment propose
to set up a fe-tilizer plant at Manga-
lore: and

M) if so. whether anv  progress
has been made in this regard?

The Minister of State In the Minis-
try of Petroleum and Chemica's
(Shel Alagesand: (a) and (b}, The
question of locating a fertilizer plant
at Manealore is wndec examination,
The Fertilizers and Chemicals. Tra-
vancore Limite{ have been asked to
prepare a feasibility report.

Shri Surendra Pal Sinch: Before
the Government asked this Keraia
firm to prepare the feasibility report,
is it a fa~t that they had received a
number of offers for foreign collabo-
ration which were “ubsequently turn-
ed down? 1If so, may I know why
those offers were turned down?

Shri Alagesan: No, Sir: on the
other hand the parties which were
licensed or to whom the letters nf
intent were given, di{ not gshow any
interest and they could not eet colla-
borators. So. we had to wait for a
long time angd we got none. There
has been no orcasjon when an offer
was made and we turmned dowpn that
offer.
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Shri Sarendra Pal Singh: What are
the financial implications of this pro-
ject?

Shrl Alagesan: That would be Loo
early to say,

Bhri Raghunath Singh: May 1
know whether any survey has been
maie about the availability of raw

materials in Mangalore or Mysore
State?
Shri  Alagesam: [f this fertiliser

plant is set up, it will be based on
naphtha, which will be derived from
the Cochin refinery.

Shri Basappa: May 1 know whether
the Government of Mysore has come
forward to give all the necessary
facilities for starting a fertiliser fac-
tory at Mangalore and if so, whether
eny action will be taken in that re-
gard?

Bhri Alagesan: Mysore Government
is very anxious to have a plant and
they will be willing to give all the
facilities. The trouble is, some of
the parties recommended by them are
not s0 willing,

Bhri Basappa: A number of collabo-
rators have come forward

Bhri Alagesan: He may give me the
names of those collaborators. Our
information is there mre none.

Crime in Delhi

*779. Dr. L. M. Slaghvi: Will the
Minister of Home Affairs be pleased
to state:

(a) whether the erime figures for
the last six months in respect of the
Union Territory of Deiln have shown
an upward trend;

(b) il so, the nature of crimes that
wera op the increase: and

(¢} the measures taken by Govern=-
ment/Adnunistration in this regord?

The Denuty Minister in the Minis-
try of Home Affairs (Shrl L. N.
Mishra): (a) to (c). A statement is
laid on the Table of the House.
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STATEMENT
{a) and (b). There has been some

increase in reported cascs of dacoity,
murder, attempt to murder, robbery,
burglary, theft and miscellancous
offences under the LP.C. and Local
and Special Lawg during the last six
months (upto 31-B-18965) as compar-
ed to the corresponding period of
1964,

(¢) Measures taken to keep the in-
cidence of crime under control.

(i) Activities of goondas and
other anti-social elements are
kept under check by string-
ent surveillance. Provisions
for certain Sections of the
Bombay Police Act 1951 have
also been extended to Delhi
to control the activities of
anti-sozial elements.

(ii) Beat patrolling
strengthened,

has been

(iii) Surprise checks by senior
officers, including the I1G.P.
and DIG are made with a
view to keep the FPolice
Station Stafl on the alert.

(iv) A short course of traiming in
modern methods of jnvesti-
gation has been recently or-
ganised in the Crime Branch
of the Delhi Police. Upper
Subordinates who have 1o
dral with investication work
are put through this course.

(v) A second post of DI.G. Police
has been created to ensure
closer supervision and direc-
tion from the kigher level

(vi) Sett ng up a Forensie Science
Lahoratory is  under active
consideration,

Dr. L. M. Singhvl: Would the gov-
ernment be in a position to tell the
House the overall increase in the in-
cidence of crime in Delhi and also
the main reasons leading to it?
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Shri L. N. Mishra: There has not to last year or the year 1963. I shall
been much increass in the num- Eive some figures for this year and
i ) for the corresponding period last

ber of crimes this year as compared  y..p.

- 1964 1908
Dacoity Nil 1
Murder 38 41
Ruobbery = 34 16
Riots . . . 43 43
Burglary LTE] 53
Miscellaneous . 2419 2597

It is not that crime hag increased.
But the point is we have launched a
crime registration drive and we have
made g sustained drive for registra-
tion of crimes, That is the reason
why therc has been some increase in
the figures.

Dr. L. M. Singhvi: Is the govern-
ment in a position to say that there
has been an emergence of new type
of crime and new techniques in com-
mitting erime and that the investi-
gating methods lack a great deal in
scientific approach and that is why
the crimes are not detected so success-
fully and brought home?

Shrl L, N. Mishra: The assumption
of the hon. member is not correct
He might have seen that we are im-
proving the technigues of investiga-
tion also. We do not think there
has been any mew device for commit-
ting crimes.

ot araft : fret F T o AT
§ T £1F T w@r oy w0 Af
fie frsft & w7 w1 nEefz
wifsaT £ & aga W TRl 9 A7
gré e ATz A fmai ¢ e
0 a7 & o7 3z e alE A 4w
T ET ATy 7

at Ho Ate faw: 1 wrrT
e w7 78§ aw ey ) & adiiE
TG F WFTHA AT A 6
R AR N lmagf g
wga ard § QY wu w1n 0= A 0w

® 17 & wat gradty wxey ooy vy
® wyuel § foet & quoEy
AT X7 A ard i f freet WY graw
T wwdr §)

ﬂm:“miiﬁ‘ .J
weaw wERT : wTYY, ardT

11090 hrs
Snort NoTicek QUESTIONS

Bationing of Petrol and other Motoy
Olly

8.N.Q. 8. Shri Harl Vishnu Kamaths
Will the Minister of Petroleum and
Chemicals be pleased to stalc:

(a) whether Government propose
to ration, for clvilian consumption,
petral and other motor ojls which are
increasingly needed for the armed
forces;

(b) if so, the details of ihe sche-
me; and

(c) if not, the reasons therefor?

The Minlster of Petroleom and
Chemicals (Shri Humayun Kabir))
(a) to (e)., Government will take all
steps, including  rationing jf neces
sary, to ensure that the Defence
Servires receive their full require-
ments of petroleum producta

8hri Harl Vishau Eamath: Is there
any truth in certain press reporls
that the Iranian Government hag im-
posed an embargo on the supply of
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ol 1o India and, whatever be the
position with regard 1o that, 15 the
Minisier in a position to firmly and
calegorically state what, notwithstand-
ing toe likely pressure tacl.ies of eer-
toan foreign  countries and  certain
foreign oil companies operating in
India, Indja’s war cffort will not be
hampered or hamstrung  due  to
shortage of oil; if so, may 1 know
what are the measures wilh regargd to
that?

Shri Humayun Kabir: My hon.
friend has scven certain press reporis
but he has not scen the categorical
denial of the Irunian Ambassador
that such press reports are complete-
Iy unfounded. So f{ar as the require-
ments of the defence forces are con-
cerned, we have already said  that
steps  have been taken to ensure that
there shall be no short supply.

Shri Hari Vishnu Kamath: Do the
ministers propose 10 sét an example
1o the rest of the country by cutung
down travel and touring in their cars
to the minimum ani, while in Delhi
instead of each minster using a sep-
arate car, travel in threes and fours
to office and back home?

Mr, Speaker: It is a suggestion

Shri Harl Vishnu Kamath: No, Sir;
may I know....

Mr, Speaker: It is a good suggestion
and they will consider it.

Shri Hari Vishng Kamath: Do they
propose to do it? It is not a sugges-
tion, Sir.

Mr. Speaker: It is a suggestion for
them to do that.

Shri Harl Vishnu Kamath: 1 have
nol suggested. 1 have asked whether
they propose to Jo that.

Mr. Speaker: It is a suggestion only
(Interruption).

Shri § M. Banerjee: Sir, apart
from the answer g.ven by the hon.
Minister that the defence forces will

not suffer because of any shortage of
oil, 1 would like to know whether
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adequate stens have been taken to
sec that kerosene oil is also available
to the ordinary consumers because
even todav in places like Delhi a full
tin is available but a bott!y js not
available; if so, may T know what
steps have been taken by the Govern-

ment to sce that everyone gels
kerosene?
Shel Humayun Kablr: This was

discussed at length the other day.
Shri S. M. Banerjee: After we dis-
cussed the prices have increased.

) Shri Humayun Kablr: The positicn
is that Delhi has a larger supply tn-
day than at anv time in the past, and
the Civil Supplies Department -t
Delhi even today has issued a state-
ment saying that supplies have been
made available. However, certain
steps may have to be taken if the
situation demands It.

Shri 8. M. Banerjee: What about
the prices?

=t T qTaw ;g AT
T At wE TR Y w A v
AT T @ o

IR WERRQ : WA w a
&3 &3 wary waf wv foar wvy § 7

s} TRAwE Ty ;o teTEw A
et ot a1 w% ?

weTw myiTy ;o= R 3w § fag
WY FT e wAr arfgn 6y

! THATE aTaw : OF R ae
o afes e At Yo

VR SR : &) W AT ad
Ll

! TrRwe arey ;o ogEEr A &
wfr €1 757 o7 3T a¢ 97 0
g

oUW AT . uw oy M gEd
aff § % 7 g % s T Sy
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w1 gVt foe o 1 & v AATE HAT
[gA 2 A1 73 @3 T quT I
affa 4z 43 wow T @ aTad
@ & Agr 3 awan

= WITEY @ W AT AT 5T
9T Al G T OWATT TIA AT AT
adt foeren & a1 @ wwdr ara fat /3
wE o 7

Shri Humayun Kabir: I was stating
that there is no shortage of supply.
The price has, of course, increased but
that is on a.count of the recent duties
which were imposed and which were
recoverable from the public. [ would
enly add that if the situation does
not improve ot some stage there may
be some curb on the consumption of
keroscne by the civilian population.
That will depend upon the situation.

Shri Shivaji Raoe S. Deshmukh:
Over and above the M.nister's repeti-
tion of the emphatic denial of the
Iranian Embassy, whi.h is very well
understood, T woulj still Jike 1o know
whether he has made any asscssment
of the requirements of the urmed
forces while they are engaged in a
near war and, if so, is he in a position
to meet those requirements?

Bhri Hamayan Kablr: The question
has already been answeéred. The re-
quirements of the defence forces snall
be met in full,

8hirl Joachim Alva: The hon. Minis-
ter has cautioned the House about
petrol ra ioning. May 1 kuow whe-
ther he has taken into account the
possible heavy  blackmarketing in
coupons? Has he aleried the Stalcs?

Shri Humayun Kabir: We have ask-
ed the State Governments to take the
necessary measures. Those sleps

hich will b y will be
Hut into effect

e
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u vy femd : w7 43 fomw wal
& awgzg 9T agw @1 vF o a1 aer
mzEg 7 71 a1 fw gwifis ar w1
UEIEE RS S-L CIEDE (R-CRR R
afaT g7 wag @ femid wrad @ e
7 g7 wt 1@ 2, & fame ant ar Wix
am A1 naw fasr fa & A fwosT
Fzmdl waaT 71 WL 90 FAwT w1 A0
fam 2z & @ 99 & @0 |7 W A
RA9E 3T E @ & v awgar g ?

Shrl Humayun Kabir: 1 huve ans-
wered this  questjon olso, Tt s
the responsibility of the Central Gove-
ernment to reach the suppiic: tn the
States. After that, the disiribution
is the responsibility of the States and
not of the Centre.

o} 6T qued T : wE O A TEFIAT
fir worv Fwvq q¥dt M1 o) & A= oAl
Tt wwywE ¥ oA srad @
& o w1 § fr @ wYA oA
firft w1 m o &R} o AA § Pk
o wrr e g7 5 @ anfr weamed
® &= fem &% 7
Shri Humayun Kabir; I stateg that
it the defence requiremen s increase
then we may have to curb the eivilian

consumptijon of kerosene,  That will
be done according to plan.

! TTREWE qTYE : TAT AEEE F
w1 fr ¥ wwTe &1 e ooy
foretzrf ¥ fr qofa man & &= w7
®er gaw w7 2 i g § e
¥ frcierd oo gt w7 §, AW
¥ frrer ¥ fstrerdy  iofin mTwTT
) A g @ & S wgar g fe oo
st frafa § feceim & am a3 ©
gméﬁfﬂfw@néﬂaﬂfwm
2 M 9§ & fau wry W FETd 9T
w1 ZaTa vt g & o T 9w & fAg
wrf auiea dag wTr ot R 7
Shri Humayun Kabir: Ther: is the

Kerosene Price Control Order. We
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have suggested to the Stale Govern-
ments that in cities the sule of kero-
sene may be restric ed op Lhe basis
of sugar or other ration cards and
that in rural areas it may be distribut-
ed throuch institutions like panchayats
or co-operalive societies. But s
i5, 1 would again submit. essentinliy a
responsibility of the Stale Govern-
ment and not of the Central Govern-
ment.

o gerele e EEeRTE X
T 7T F wiewT 7§
A wo gw ¥ ¥ oy o feafr &
&g qoae oy 4% g e g fe
qg T GORT %1 aTfaed 74T & gl
o W T ¥ ¥ e woAr
forimrd ¥ Wi wwr W 2?7

8hri Homayan Kabir: My hon.
frieng does not obviously understand
the Constitution. The Constitution
has laid down certain duties for the
State Governmenls and certain duties
for the Central Government which
cannot be violated.

ot wy femy : ag weewEE
faft F et A qw G & 1

8hri Frank Anthony: The Minisler
has tulked repcatedly of State Gov-
ernments. Is it not & fact that in
Delhi there is a  flourishing  black-
market in kerosene and wuniimiled
amounts of kerosene can be had at
Rs. 25 instcad of Rs. 10 a tin?

Shri Humayun Kabir: Here again
the primary responsibility is of the
Dethi Administration . . (Interrup-
tions).

Shrl Harl Vishnu Kamath: He is
wholly ignorant.

Mr. Speaker: Let him complete the
answer, Yes, the hon. Minister.

Shri Humayun Kabir: I repeat, it is
the responsibility of the Deinn Ad-
ministration, and the Chief Commis-
sioner of Delhi as well us the Civil
Supplies Decpartment have publicly
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stated that they have adequate sup-
phes.

Mr. Speaker: Shri Nath Paj.

Shri Wari Vishnu Kamath: On a
point of order. Irrespective of what
he said in the latter part of the
answer, he said in the former part,
that it was the responsibility of the
Delhj Administration, 15 it not a fact
that the Delhi Administratinn is under
the control of the Centre? Is it not
a fact that the responsibility of the
Delhi  Administration lies with the
Central Government itself?

Y vy fowd : ¥ wEEaT W
T g

Mo Tw  worge wWifgar ;Ao
srreqy ¥1 9w ¢ ) wry et o qely
%1 ag wigsrr #1 wa fifaw fr 9w
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#1 feirerdt & a7 s #7 a8 = fey
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OTUR W : W1 A e
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¥o T wAgT Wfgar : & qrod
w8 g § oy g wge g fr g
g w1 FaE fam ¥

Shri H. N. Mukerjee: The Minister
has tried to lauke shelter in his ear-
licr answers behind the  propusition
that the State Guvernmenls are ress=
ponsible and the Central Government
has no responsibility In the matter of
distribution of kergsene oil in  the
States. When the question referred
to Delhi he began by disowning all
responsibility and when vou asked
him sgain to clarify the posilicn, all
that he said wag that the Dellhy Ad=-
ministration had given a certain
statement to the press. My point is
that since this matter, the adminis-
tration of Delhi, being the responsi-
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bility of the Centre, and my hon.
friend the Minister of Petrolcum and
Chemicals being a member—jointly,
I hope=-of the Cabinet which runs
the Delhi Administration, it should
have been his duly to give a specific
answer in regard to the Centre's duty
in performing its responsibility.

Dr. L. M. Singhvi: It is evident
that this matter has been discussed
before. You would recall that when
the ex-Minister of Irrigation and
Power, Haflz Mohammad Ibrahim,
was the Minister, this matter was dis-
cussed in considerable detail in this
House and it has never been the
question that the functions of the
delegate are not the responsibilities
of the authorities that delegate the
responsibility. The Delhi Adminis-
tratinn i3 a delegate of the Central
Government and, therefore, it cannot
be claimed by the Minister that it is
not his responsibility and that it is
the responsibility only of the Chief
Commissioner. This matter has been
settled.

Shrli Eapur Singh: I wish to say
that by the attitude which the hon.
Minister has taken of disclaiming all
responsibility for the state of affairs
of the sale of kerosene oil he is try-
ing to introduce the doctrine of split
and disseparate responsibility into
the Government, which is repudiative
of the very bases of the Constitution
and the Government under which we
are governed here.

Shrl D, C. Sharma: He has spoken
very wrong English.

Mr. Speaker: I could not follow
whether he is wrong in so far as facts
were concerned or there is a gram-
matical mistake.

Shrl D. C. Sharma: 1 refer to both.

Shrl Kapur Singh: I could not com-
prehend what the hon. Member has
said.

Shri Shivaji Ras S. Deshmukh: At
the outset I must confess that this
matter is not so simple as it outwardly
looks, I must say that it is pot part
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of the Chair's job to answer questions
raised on the floor of the House or to
substitute what should he the answer
for them: but jt is certainly part of
the Presidinge authority’s functions to
ensure that questions raised on  the
floor of the House are adequately ans-
wered. For instance, in reply to my
question, which  specifically asked
whether the Government had made
any assessment of the consumption of
the armed forces at a rapid war rate,
the Minister said that it had been
replied to; yet, in the next breath he
said that if the consumption increas-
ed, they would think of rationing.

So, this obviously means that they
have not made any assessment.
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arR AT M= oaEd T fE Shri Harl Vishnu Kamath: When,
L s AR today or tomorrow?
ag fefizepm @ ma & & v
A'l the questions ani  points  of Mr. Speaker: Next Question. Shul
orier thay have been raised retate 5. M. Banerjee:
only to on: fact that when Delhi is a Shri Priya Gupta: In the prosent

Union Territory, how ¢an the Central
Government deny its  responsibiity
for uny ation done by the Adminis-

tration of Delhi. [ would like the
Minister to clarily whether rewly
the'  position stid] holds. (Interrup-

tions).

Order, order. There might be =a
provision somewhere.

Shri Nanda: Sir, there can be no
question at all regarding our respon-
sibility for an area like Delhi wihich
is Centrally administered and, there-
fore, every question has to be an:-
wercd. Maybe, at the moment, there
may not be endugh informat.on avail-
gble. That is a different thong. I do
not think my colleague said that he
did not gccept it out he referred to
some declaration made, some an-
nouncement ma le, by the Delhl Ad-
ministration. But our pus.tion re-
parding our responsibilities is abso-
lutely clear.

Mr. Speaker: This is clear then thut
the responsibility is of the Centre,
They have to answer all those ques-
tions that relate even to the distribu-
tion of essential commodities here.
That is so far as this is concernz1.
Now, the only answer that came was
that the civil authoritics here have
made it clear that they have abun-
dant stores of this commodity,

Shri Frank Anthony: Is it not @
fact that it is available in the black=
market? That was my quostion,

Mr, Speaker: That is right The
Home Minister has said that :he ans-
wer might not be ready st nresert
Then, 1 would request the hon. Min-
ister to make up the deficiency ani
find out the facts and answer them
or he may place a statement on the
Table of the House as to what the
.actual position is

Emecreency, is the  distribution of
kerossne oil in other parts of the
country the prime object. . .,

Mr. Speaker: Order, order. Shri
S, M. Banerjee,
Shri Priya Gupla: You did not

give any ruling. . .

Mr. Speaker: He should sit down
now.

Production in Ordnance Factories

SNQ. 9 Shri S. M., Banerjee:
Will the Minister of Delence be
pleased to state:

{a) whether it is a faci that
duction has increased to the
mum in ordnance factories;

pro-
maxi=-

(b) if =0, to what extent;

(c) whether the defence emnbloyees
and their organisation—thiz A!l  India
Defence Emplovees Federation have
assured wunconditional support to
Government; anj

(d) whether they have also decid-
ed to donate onc day's salary to-
wards National Defence Fund?

The Minls'er of Defence Production
in the Ministry of Defence (Shrl A.
M. Thomas): (a) and (b) The Pro-
duction in the Ordnance Faclories is
being maximised to meet the current
pattern of requirements It iz not in
the public interest to diwisclyse the
exoct extent of the increase

(e) and (d). Yes, Sir. The All India
Defence Employees Federation have
assured full support ‘o Government
in the defence effort and hiave also
deciled thal the members gf their
afMljated Unions should donate one
day's pay towards the Nat:onal De-
fence Fund in October 1963,

Bhri 8. M. Banerjes: I would like
to know whether il js a Jact that
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India has now rearhsd o state of self-
sufficiency n the ma'‘er of conven-
tional weapons,

Sn«l A, M. Thomas: In the matter
of arms anl ammunitions, we are
certainly on the road to self-suffi-
ciency. We import very little.

Shrl 8. M. Banerjee: I would like
to know whether it is a fact that arms
and ammunition manufactured in or-
dnance factorics and which we have
uscd in the recent Pakistani aggres-
sion have proved to be thousand times
better than the arms and ammunitigh
suppliej to Pakistan by America,

Shri A. M. Thomas: The effective-
ness of our weapons hes been proved.

Shrl Indrajit Gupta: In view of the
uncertainty which has arisen during
the present conflict as to the future
supplies of arms and ammunitions
which we have been importing from
America, England and other coun-
tries, may I know whether the Gov-
ernment iy cons'dering taking timely
steps to increase the production in
the ordnance factories of such items
which we have hitherto been import-
ing?

Shri A. M. Thomas: We have re-
viewed our requircments anj proper
steps are being taken.

ot aTyt : F & oA wen f fw
HEHBETEFINTIAE ?

Shri A. M. Thomas: Shri S. M.
Banerjee.

WEOW WEITT WG 6T O JAe
WY BT & A1 fedt A wrvR e oar
a1 9T 99 @ 7

=t g AT sresY: & ST |
g & ¥m fasft sqimfami 3 o audY
wfegar T 1 17 w1 ¥ faw 3
w1 gard frar § fe gr 00T sravas
qad A gL FEET § O qurk &
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fam et medr dme 7 54T &,
afz gr A1 am 37 7 7 fwd @f o &
srap a1 41 frarT e o v @ 7

Shri A. M, Thomas: Such offers are
realiv pouring in and we are examin=

ing these requests and are also  in-
forming them suitably.

WRITTEN ANSWERS TO
QUESTIONS

Dandakaranya Agricultural Rehabill-
tation Scheme

*780. Shrimatl Jyotsna Chanda: Will
the Minister of Rehabilitation be
Pplcased to state:

(a) whether it is a fact thot the
Dandakaranya Agricultural Hehabilj-
tation Scheme has failed due to ad-
ministrative defects;

(b) if so, what are those defects;
and

(c) the steps taken to remove them?

‘The Minister of Rehabllitation (Shri
Tyagl): (a) No Sir. Upto 30th June,
19685, 08688 families have been re-
settled in Dandakaranya, including
2362 families resettled during the
last working scason.

(b) and (c). Do not arise.
Compulsory Betirement

*781. Shri J. B. B. Bist: Will the
Minister of Home Affalrs be pleased
to state:

(a) whether Government are maine

taining a list of Officers with un-
savoury reputatlion;

(b) whether Government are also
considering to ask such Officers for

rather ihan
action agoinst

compulsory retirement
taking departmental
them; and

(e) if so, the number of such per-
sons as on the lst August, 1943, class-
wise?
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The Minister of State In the Minis-
try of Home Affairs (Shrl Mathi):
(a) Yes, Sir.,

(b} and (c), There is no such gene-
ral proposal under consideration  at
present. In accordance with the
existing rules Government has  the
Powers to require an officer to rctire
at any time after he has completed
30 years qualifying servire or after
he has attained the age of 55 years,
by giving him three months nouce.

Enquiry Committee on Imphal Firing

 Shri Yashpal Singh:
o782 { Shri Alem Barua:

" Shri Hari Vishau
| Eamath:

Will the Minister of Home Affalrs
be pleased to refer to the statcment
made on the Calling Attention Notice
on the 31st August, 1965 regarding
the Police firing in Imphal and stale:

(a) whether the High-powered En-
quiry Committee has since been
appointed; and

(b) if so, its personnel and terms
of reference?

The Minister of State in the Minls-
try of Home Affalrs (Shri Hathl):
(a) and (b). Shri Asok Mitra, Addi-
tional Secrctary, Planning Comnus-
sion has been appointed to enquire
Into the following:—

{i) the circumstances under
which the Police resorted 1o
firing on the 27th August,
1965 at Iimphal; and

(ii) whether or not the saii fir-
ing was justificd and necces-
sary.

Merger of Pondicherry

*783 Shri Harl Vishna Kamath:
Will the Minister of Home Affairs be
pleased 1o state:

(a) whether Government propose
to merge the constituent areas of the
Union Territory of Pondicherry in
the wadjoining States of Madras,
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Kerala and Andhra Pradesh respec-
tively;

(b) if so, when; and

(e) if not, the reasons therefor?

The Minister of State in the Minis-
try of Home Afairs (Shrl Hathi):
(a) to (c). Government have no such
proposal under consideration; nor has
there been any demand for it

Hostile Attack in a Manlpur
Village

[ Shri P. R. Chakravertl:
| 8hri Ravindra Varma:
*785. { Shri P. Venkatasubbalah:
Shrimatl Renuka Barkataki:
Shri P. C. Borooah:

Will the Minister of Home Affalrs
be pleased to state:

(a) whether a group of uniformed
Baite tribal hostiles armed with
sutomatic weapons raided the office
of Thonlan Development Block in
Manipur bordering upper Burma on
the Tth June, 1965;

(b) whether these hostiles go
under the name of the ‘Chin Libera-
tion Army’' demanding the formation
of a separate ‘Chin' State;

(¢) whether Government
agreed to extend the truce
recommended by  Rev.
Scott; and

have
period
Michael

(d) how far it is true that the
Naga underground leaders are deli-
berately indulging in delaying tact-
ics to extend their sphere of activie
ties?

The Minister of State in the Minis-
try of Home Affairs (Shrl Hathi:: (a)
Yes, Sir. But it is not  confirmed
whetker they had automatic wespons
with them, though it is known that
they had firc arms.

(b) Tt is believed that they did Le-
long to an armeq group Styling them=
selves as ‘Chin Liberation Army’.

(¢) Governmen?! have not yet con-
sidered any further extension of the
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period of cessation of cperations
which expires on the 14th Octuber
this year.

(d) It is true that the Nara hostiles
have of late intensified their activities
within the area covered by the se sa-
tion of operations agreement, and
have also sought to extend them to
sub-divisions outside that area. The
Government of Mamipur are taking
firm preventive measurcs which would
Euaraniec security to citizens,

Indians from Burma

Shri P. C. Borooah:
< Shrl Omkar Lal Berwa:
[ Sbri Gulshan:

Will the Minister of Rehablitation
be pleased to siate:

7848,

(a) whether it is a fact that some
of the Indians repatriated from
Burma offered = Satyagraha near
the residence of the Minister of Ex-
ternal Affairs to demand expeditious
rehabilitation of such refugees;

(b) it so, their precise demands;
and

{c) Government's reaction thereto?

The Minister of Rehabilitation (Shri
Tyagl); (a) Yes, Sir.

(b) Demands of the repatriates were
that:

(i) they should be treated at par
with the migrants from East

Pakistan and be given oll
facilities admissit’e to them;
and

(ii} they mav he rese'tled in the
Union Territory of Delhi

(e It is not the policy of Govern-
ment to treat the  repatriotes  from
Burma ot part with the migrarts from
East Pakistan as the circums an e3 of
their repatriation fr-m Burma are
different from thos+ of migration {rom
East Pakistan. The repatnates in
question went back to Uttar Pradesh
on the 19th Julv. 1985. The Geov-orn-
ment of Uttar Pradesh have given
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them cashdoles and are taking action
fur their rehabilitation.

"t wrrfem wrw gfonat’ amwe gaw
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*787.3 6t wF:
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Black-list of Contactmen

Sh-i Hari Vishmu Kamath:
Shrimati Maimoona Sullan:
*S Shri J. B. &, Bist:
| Sbri Kajrolkar:

Will the Minister of Home Affalrs
be pleased to state:

(a) whether
“black-list™ of
some business
lists. indulging
been prepared;

*788

it is a fact that =
certain contactmen of
houses and industris-
in majpracticea, bne
and

(b) if so, the particulars therent®

The Minlster of State In the Minks-
try of Home Affalre (Shri  Hathi):
(a) A list of undesiralle Contact-



Written Answers

6895
men in Delhi has been prepared by
the Central Bureau of Invesligation.

(b) It is not in public interest to
divulge the particulars thereof.

Fishing Indusiry in Andamans

J Shri P. R. Chakraverti:
" "\ Shrimati Jyotsna Chanda:

Will the Minister of Rehabilitation
be pleased to state:

*789

(a) whether Government have
finalised a scheme of developing a
big deep sea fishing industry with
its principal base in the Andamans
for giving employment to the East
Pakistan refugees;

(b) whether the Danish Govern-
ment have supplied a blueprint of
the Plan; and

{c) whether the present plan pro-
vides for Cold Storage in the Anda-
mans, refrigerated transport for
shipments of catches and other
ancillary facilities?

The Minisler of Rehabilitation (Shri
Tyagi): (a) A scheme for deep sea
fishing has been drawn up as a pmt
of the accelerated resource develop-
ment programme for the Islands.

(b) No, Sir.
{e)} Yes, Sir.
Administrative Tribunals

Shri P. C. Borooah:
*790. { Shri P. R. Chakraveril:
Shri D. J. Nalk:

Will the Minis'er of Home Affairs
be pleased to state:

(a) whether the Sub-Committee of
the special consultative group of
M.Ps. on Administrative Reforms at
its meeting held in July this year
had exp-essed concern a! the growth
of departmental or administrative
tribunals ang recommended imme-
diate study of the functioning of
these tribunals by a Commitiee to
ensure open, fair and impartial deci-
sions in the quickest and cheapest
manner; and
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(b) if so, Government's
thereto?

reaction

The Minister of State in the Minis-

try of Home Afairs (Shri Ha hij:
(a) and (b). Y.s. 8Sir. The sub-cum-
miitee did recommend the appoint-

ment of a committece by Government
to cxamine the functioning of exist-
ing administrative tribunals and to
go into the possibility of extending
the syst'm of tribunals Lo new arvas
of administration. But the Sperinl
Consultative Group decided that  the
sub-committes should itself undertake
the suggested study. The sub-com-
miltee has, therefore, commenced the
study.

JWo Wo ZYe Wlo wrovar w, faemht &
aifie wgw Ot W W
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fr 3o/ 727 & @i wE an oA Y
fa 1 qe ¥ 3071 fopir it wrg g
W

() afz i, &1 f@a gena & <ofy
L O+ S

ng-wtd wwiwn  § qowwi  (w
®o ate fam) : (%) W7 (@) A&

() fzesft gferm gro s #
Eis g s i



6897 Written Answers

Bullding for Kera'a Advocates’
Association

2586. Shri A, K. Gopalan: Will the
Minister of Home Affairs be pleased
to state:

(a) whether Government propose to
build a new builing for accommodat-
ing the Kerala Advocates’ Association
and its Library;

(b) whether Government have re-
ceived any representation from Advo-
cates in this regard; and

(c) the action Government propose
to take in this matter?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathl): (a)
No, Sir.

(b) Yes, Sir.

(c) The Association suggested cons-
truction of a building costing abcut
Rs. 35 Jakhs. This suggestion was
considered by the Government and
it was decideg that the proposal be-

ing of a non-developmental nature
might whait till a later date. How-
ever, improvements to the existing

building have been carried out.

Overcrowding in Sub-Jall Viyyoor

2587. Shri A. K. Gopalan: Will the
Minister of Home Affairs be peased
to refer to the reply given tg Un-
starred Qurstion No. 2706 on the 28th
April, 1865 and state:

{a) whether overcrowding In the
special sub-jail, Viyyoor has been re-
medied;

(b} whether the remndelling of the
rooms has been completed; and

{c) if not, the reasons therefor?

The Minister of State In the Minis-
try of Home Afalrs (Shei Fathi):
(@) There ix no overcrowding in the
Bpecial Sub-Jail, Viyyoor,

(b) No Sir.

e} Instructions have been issued to
the authoritics concerned to speed up
and complete the work of remodelling
of the rooms as early as possible.

BHADRA 31, 1887 (SAKA)
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Low Income Group Housing Schemes
in Kerala

2588 Sbri A. K Gopalan: Will the
Minister of Home Affalrs be pleased
to state:

(a) whether the Kerala Administra-
tion have formulated rules for the-
construction of buil?ings for the Jow
income group in Kerala;

(b) if so, the main features thereof;

(¢) whether Individuals can get
loans and con truct buildings accord=-
ing to their own plans; and

(d) if not, the reasong therefor?

The Minister of State In the Minls-
try of Home Affairs (Shrl Ilathl):
(a) A scheme known ss “Low Inrome
Group Housing Scheme” is being im-
plemented in the State. Under this
Scheme, Government do not undertake
construction of houses but loans are
given to pligible individua's, coopera-
tives of eligible individuals and local
bodics or constructing houses for
their low-paid stafl.

(b) Main features of the Scheme.

1. Loans will not be advanced to
construct houses costing
above Rs. 12500i-,

2 The maximum amount of loan
to an individual will be
limited to Rs. 10.000 per house
or 80 per cent of the value of
the house and the house site,
whichever is lesw.

3. Loan shall not be advanced to
a person who owns & house.

4. The accommodation to be pro=
vided in each house buit un-
der the s-heme should not be
loss than 220 sq ft. or more
than 1200 sq. ft. of flnor arca.
Earh House should have an
independent bath room and
water-borne type latrine.

5. The loan s repavable in 30
vears The present rate of in-
terest chargeable is 5§ per cent
per annum,
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7. The maximum amount that
will be sanctioned to an indi-

6. Every person {o whom loan is
sanctioned will have to exe-

cute a mortgage
favour of Government.

bond in

vidual corresponding tp his
income will be limited as fol-
lows:

. -Aml.ual Income

Maximum Loan

Upto Rs. 1201

. Rs. 4000
1201—1R00 " 3500
1801—3000 " 7000
3001—4200 . ™ ¥g00

4301—600 " 10,0N0

8 Loans are sanctioned by the
District Coilector concerned.

(¢) and (d). Yes Sir, subject to
limitation on floor area and the cnst
of the house.

Students in States

2589. Bhri Hem Raj: Will the Minis-
ter of Education be pleased to state:

(a) the number of Matriculates, In=
termediates, Graduates and Post-
“Graduates who have passed their
Examination: in the year 1965 in the
warious States (State-wise); and

(b) the number and percentage of
‘those who have entered for higher
studies?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Darshan):
(a) The latest and corrected all India
information is contained in the state-
ment laid on the Table of the House.
'[Placed in Library, See No. LT-4928
(1)|65].

(b) This information is not avail-
able. But inormation reparding en-
rolment in the first year of the subsc-
quent classes for 1961-62 is contained
in the statemcnt laid on th~ Tahle of
the House. |[Placed in Library. See
No. LT-4928(ii)/65].
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Archasological Survey near Indo-

Tibetan Border

2591. Shri Narendra Singh Mahida:
Wil the Minisier of Education be
pleascd to state:

(a) whethor u par'y consisting of
Superintendent of Archarological Sur.
vey of Tndia, North-Western Circle has
recently gone to make a survey of wall
pamtings and murals in the monas-
teries of Ki gnd Tobe in Spi*i sub-divi-
sion near Indo-Tibetan border;
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(b) whether the survey has been un.
dertaken in order to determine ways
and means to preserve these valuable
paintings and to make copies of artisti.
cally significant paintings; and

(c) if so, whether the experts have
examined the paintings and made re-
commendations both in the matter of
preservation and copying?

The Minister of Cultural Affairs in
thy Ministry of Education (Shri
Hajarnavis): (a) Yes, Sir; the Sup-
erintendent, Archaeological Survey of
India, North-Western Circle, was one
of the party.

(b) Yes, Sir.

(¢) The paintings have been exa-
mined and detailed report is awaited.

‘Identikit’ System

s5¢3, J Shrl Ram Harkh Yadav:
7 Shri Murli Manohar:

Will the Minister of Home Affalrs
be pleased to state:

{(a) whether Government propose
to start the ‘Identikit’ System of
Police investigation by drawing pic-
tures of absconding criminals from
the description of wanled men pro-
vided by eye-witnesses;

(b) if so, the details thereof; and

(¢} whether Government are seek-
ing the help of the Scotland Yard
{UX.) in the matter?

The Deputy Minister In the Minis-
try of Home Affalrs (Shri L N.
Mishra): (a) No, Sir

(b) and (c).

Liberalimtion of Eales re. family

allowances elc. to Detenus
{ Shri Kolla Venkalah:
B Shri Laxmi Dass:
Shri Dinen Bhatiacharya:
Will the Minister of Home Aflairs

be pleased to refer to the reply given
to Unstarreq Question No. 281 on the

Do not arise

18th August 1085 regarding the
hunger-strike by detenus in Tinar
Jai] and state:

1438({ADLSD—3.
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(a) whether any decision regarding
liberalisation of the rules wunder
which the family allowanceg intor-
views, etc. are granted to the Com-
munist detenug has been taken;

(b) if s0, the details thereof; an-

(e) the aspects in which the rules
are to be liberalised?

The Minister of State In the Minis-
try of Home Affairs (Shri Hathl): (a)
The maiter is still under considera-
tion.

(b) and (c). Do pot arise.

0ld Temple Found in Andhra Pradesh

2584. Shri Narendra Singh Mahida:
Will the Minister of Education be
pleased to state:

(a) whether an all-stone structural
temple believed to have been built
under the patronage of the Vaidum-
bas has been located at Kalakada in
Chittoor District of Andhra Pradesh;
aad

(b) whether Government propose
to declare it a preserved monument
and take care of the temple ag it is
siid to be a land-mark in the regional
milieu of early structural stone tem-
ples of the post-Pallava period?

The Minister of Cultural Affairs in
the Ministry of Education (Shri
Bajarnavis): (a) Yes, Sir.

(b) The matter is under considera-
tion.

Excavations In USSR,

2595. Shri Narendra Singh Mahida:
Will the Minister of Edacatlon be
pleased to state:

(a) whether an 11-metre sculpture
of a sleeping Buddha, more than 300
well-preserved sculptures and admir-
able frescoes have been unearthed in
Dushanbe in the Soviet Union;

(b) whether excavations have been
under way for sometime on the Adjin-

Tepe Hill in Dushanbe which has
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beneath it the ruins of a Buddhist
monastery of the late 6th and early
7th centuries A.D.; and

(e) if 80, whether the Indian
archaeologists had visited the area
under excavation and what is their
report thereon?

The Minister of Cultural Affairs in
the Ministry of Education (8hri
Hajarnavis): (a) to (¢). Yes, Sir. A
clay sculpture of lying Buddha esti-
mated to be 12-melres in size, paint-
ings, frecoes and some other sculp-
tures, the exact number of which is
not yet known, hawve been found in
Adjin Tepa Hill near Dushanbe.

The Buddhist Monastery, estimated
to belong to the 6th to §th Century
AD., hag also been excavated.

The reports of the Indian archaeo-
logists, who visited the site, are still
awaited.

Hamycin and Chilprtetracycline
Hydrochloride

Bhri Bubedh Hansda:
| Shrimati Savitrl Nigam:
8598,/ Dr. P. N. Khan:
Shri 8. ©. Bamanta:
Shri M. L. Dwivedl:

Will the Minister of Petroléum and
Chemicals be pleased to state:

(a) whether any order has been
received from foreign countries for
Hamycin and Chlortetracycline Hyd-
rochloride for export to these coun-
tries;

(b) if so, trom which countries; and

(¢) the steps taken to meet the
orders and whether the Hindustan
Antibiotics has started production of
these medicines?

The Minister of State in the Minis-
try of Petrol and Chemiecals (Shri
Alagoman): (a) to (c). Hindustan
Antibjotles Lid, have finalised agree-
ments to be concluded with firms m
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U.S.A., France and Mexico in connec-
tion with the exploitation of Hamycin.
The proposed agreements envisage
sale of Hamycin and payment of
royalty on sales outside the coumtry.
Hamyein and Chlortetracyeline hyd-
rochloride are being manufactured at
Pimpri and the possibilities of export-
ing Chlortetracycline hydrochloride
and other products are being examin-
ed by the Company.

Oll Exploration in Punjab
Shri Bagri:

Shri Hem Raj:

Shri Daljit Singh:

Shri A. N. Vidyalankar:

Will the Minister of Petroleum snd
Chemicals be pleased to state:

2599.

(a) whether Government have made
any survey for exploring oil in the

State of Punjab during the last three
years;

(b) it so, the broad features there-
of; and

(c) the results achieved so far?

The Minister of Peiroleum and

Chemicals (Shri Homayun Kabir):
(a) Yes, Sir.

(b) Geological survey was con-
tinued in the foot-hill areas and seis-
mic survey in some interesting areas
Gravity, magnetic and seismic sur-
veys had been carried out in the
Plains adjoining the foot-hills. Ome
deep well was drilled and another
spudded.

(e) Results mdicate the need for
turther investigation.

rm.-ma.lnawollln!m

2000, Shrli Bagri: Will the Minigter
of Petrplewm and Chemicals be
pleased to state:

(a) whether it iz a fact that in a
village, Katwal, Rohtak District in
Punjab, Petroleum was found while
digging a well during the year 1963;
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(b) if so0, whether Government
have asked for some experts’ opimion
in the matter; and

{e) if so, the details thereof?

‘The Minister of Petroleum and
Chemicals (Shri Humayun Kabir): (a)
No such information in respect of
village Katwal is available with the
il and Natural Gas Commission.
Two waler samples from villages
Hasangarh and Kansala were received
in August, 1962 but on analysis
thowed mo indication or trace of oil.

(b) and (c). Do not arise.

Maternity Leave to Delhl Teachers

2601. Shri Bagri: Will the Minister
of Education be pleased to state:

(m) whether it is & fact that no
leave substitute arrangements are
made when women teachers proceed
sn maternity leave in Government
schools in Delhi; and

(b) if so, the arrangements being
made for conducting the classes regu-
larly in their absence?

The Minister for Cultural Affairs in
the Ministry of Education (Shri
Hajarnavis): (a) No, Sir.

(b) Does not arise.
Oil-bearing Areas near Calcuita

3802, Bhrimati Saviirl Nigam: Will
the Minister of Petroleum and Chemi-
cals be pleased to state:

(a) whether samg oil-bearing areas
liave been found near Calcutta; and

(b) if so, the detalls thereof®

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) and (b). Exploration is still in
progress.

BHADRA 31, 1887 (SAKA)

Written Answers 6906

Fees of Students in Delhl

Shri Marandi:
"“{ Shri Utiya:

Will the Minister of Education be
pleased to state:

(a) whether it is & fact that there
is u dispanity in the amount of [ee
payable by the male and feniale stu-
dents in the capital; and

(b) if so, the reasons therefor?

The Minister of Cultural Affalrs in
the Ministry of Education (Shri
Hajarnavis): (a) Yes in the IX, X
and XI classes.

(b) For encouraging girls' educa-
tion, the girls in these classes are
required to pay less fees than boys.

Gujarat Refinery

2604. Shri Yashpal Singh: Wil] the
Minister of Petroleum and Chemicals
be pleased to state:

(a) whether it is a fact that the
construction cost of the Gujarat He-
finery Works has gone down On Bd-
count of use of indigenous materiale;

(b) if so, by how much it has gone
down; and

(¢) whether India is now in a posi=
tion to construct a Refinery without
any outside help?

The Minister of Petroleum aad
Chemicals (8hri Humayun Kabir):
(a) Yes, Sir.

(b) It is not yet possible to speci-
ty the amount of saving due to use
of indigenous material alone but the
cumulative effect of advance and
careful planning, the preparation of
working drawings in India, the
maximum use of indigenous equip-
ment and material under competi-
tive conditions has been a reduction
in the estimated cost of the project
by sbout Rs 3 crores

(e) Not yet
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(=) 69,111
() 1963 3,283
1964 . 4,068
(%) 2,383
Students’ Enrolment im TU.P.

f Shri Vishwa Nath Pandey:
2608. 1 Shri Kindar Lal:

Will the Minister of Education be
pleased to state:

(a) whether the natlonal target
of emrolment of students in the age
group of 6-11 and 11-14 would be
achieved in Uttar Pradesh at the
end of the Third Plan period; and

(b) if not, the reasons therefor?

The Deputy Minister in the Minis-

kL a7 try of Education (Shrimatli Sounda-
. ram Ramachandran): (a) The per-
(‘:] 1962 27,653 centage of enrolment in Uttar Pra-
19673 27,925 desh by the end of Third Plan in
the age group 6-11 and 11-14 is
1964 31,176 expected to be achieved as follows:
Age-group Enrolment
Boys Girls Total
6—11 UP. 100 54 78
India 95 61 78
11—14 U.P. 40 9 23
India 46 17 iz
(b} Paucity of funds and person- 1o the State Governments to bring
nel (e.y. women teachers) required uniformity in the salaries of San-
for providing additional classes or skrit teachers and teachers of other
schools account for most of the slow languages; and
program of enroiment. (b) if so, the reaction of the State

Salaries of Language Teachers

2607. Shri Vishwa Nath Pandey:
Will the Minister of Educatlon be
pleased to refer to the reply given to
Unstarred Question No. 2731 on the
28th April, 1965 and state:

(a) whether it ia & fact that the
Central Government have suggested

Governments thereto?

The Deputy Minmisier in the Minis-

try of Edacation (Shri Bhakt
Darshan): (a) Yes, Sir.
(b) A statement is laid on the

Table of the House. [Placed in Lib-
rary. See No. LT-40820[65].
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Bepresentation of Euki National
Assembly

[ Shri P. R. Chakraverti:
508, Shri P. €. Borooah:

’]’ Shri Gulshan:

| Shri P. H. Bheel:

Will the Minister of Home Affairs
be pleased to state:

(a) whether  Government
received representalion from the
Kuki National Assembly, Manipur,
asking it to extend full protection to
the hills people in view of the fact
that the underground Nagas have
egtablished their own Administrative
Units in the State;

have

(b) whether the attention of Gov-
ernment has been drawn to the state-
ments made in Imphal on the 31st

May, 1965 by Mr. Paolen Haskip,
President of Kuki National Assem-
bly, the largest non-Naga political

organisation in the State, that the so-
ealled Federal Government of Naga-
land was forcing the people to stop
payment of taxes to the Manipur
Government; and

(c) if so, the steps taken by Gov-
ernment in compliance with the sug-
gestions of the Kuki Assembly
Leader?

The Minister of State in the Minis-
try of Home Affairs (Shrl Hathi): (a)
and (b). Yes, Sir.

(e) Two Manipur Rifles posts were
egtablished to give protection to
people m the hill areas not covered
by cease-fire agreement. Home guards
have also been raised in some areas
and they are being trained for pro-
tection of thelr villages.

State Parms for Refugee
Eehabilitation

2609. Shri Subodh Hansda: Will the
Minister of Rehabilitation be pleased
to refer to the reply given to Unstar-
red Question No. 725 on the 16th
September, 1984 and state:

(a) whether the scheme for setting
wp State Farms under the refugee

BHADRA 31,
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rehabilitation programme has
been finalised; and

since

(b) if so, the delails thereof?

The Minister of Rehabilitation (Shri
Tyagl): (a) and (b). Group farming
is a model Scheme which the State
Governments are  authorised to
examine and amend so that it can be
adapted to the local conditions obtain-
ing in each State. Generally speak-
ing, the scheme needs a large num-
ber of compact blocks of culturable
lands each measuring not less than
250 acres.

Production of Elemental Sulphar

2610. Shrl Subodh Hansda: Wil
the Minister of Petrolenm and Chemi-
cals be pleased to state:

(a) whether the pilot plant tesis
with Amjhore Pyrites ore for produc-
tion of elemental sulphur have been
found feasible;

(b) it so, whether any steps have
been taken to set up a project for
this; and

(c) if so, whether any plan and esti-
mate has been made for this purpose?

The Minister of State In the Minis-
try of Petrolenm and Chemicals (Shri
Alagesan): (a) to (c). Report of M|s.
Outokumpu Oy, Finland who carried
out and completed pilot plant tests
on Amjhore pyrites is expected by
the end of the current month. Accord-
ing to the officer who was deputed to
observe the tests, the Finish process
is technically feasible. The economic
feasibility of the process is being
investigated.

Boot-Legging in Delhl

i Shri P. B. Chakraverti:
" 8Shri P. C. Boroomh:

Will the Minister of Home Affairs
be pleased to state:

(a) how far it Is a fact that the
boot-legging in Delhi has assumed &

sarious proportion;
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(b) whether the law is defective and
stands in the way of police taking
effective measures against the boot-
leggers;

(e) how far the introduction of
partial prohibition has been held res-
ponsible for increase in the menace
of boot-legging: and

(d) whether Government have con-
sidered the guestion of creating a dry
belt around the city of Delhi to make
the prohibition scheme effective?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathl): (a)
Inspite of the fact that the Delhi
Administration have taken various
steps to discourage the drinking
habits, for variety, of reasons boot-
legRing is still a problem in Delhi.

ib) No.

(e) No study has been made of this
aspect of the question.

td) Yes, this is under active con-
sideration.

Districts

{ Shri Rameshwar Tantla:
2612. / Shri P. R. Chakraverti:
I[Shﬂ Hem Raj:

Will the Minister of Home Affalrs
be pleased tn state the nature of
amsistance given by the Centre to-
wards the development schemes
undertaken by the States of UP,
Punjab, Jammu and Kashmir and
Himachal Pradesh in their respective
border distriets adjoining Tibet dur-
ing the Third Plan period?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathl):
‘The Government of India have agresd
to render financial assistance ranging

in Border

Compluints in the Central sphere involving corruption
Complaints in the Central sphere not involving corruption

- Q!_n‘phimu.l in the State sphere
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from 75 per cent to 80 per cent in res-
pect of development schemes in the
burder districts wundertaken by the
State  Governments of U.P., Punjab
and Jammu and Kashmir with the
approval of the Government of India,
during the Third Plan period. Gov-
ernment of India have also agreed to
bear in full the cost of the pay and
allowances of the key officers posted
m these districts and also of certain
adminictrative officers appointed in
connection with the development of
these districts at the hemdquarters or
the State Governments and also the
cost of construction or procurement of
residential or office accommodation
for these officers. The Government
of India will also bear 50 per cent of
the cost of administrative and other
non-development schemes undertaken
in these districts

In the case of Kinnaur District
in Himachal Pradesh, the entire ex-
penditure is borne by the Government
of India as Himachal Pradesh is a
Union Territory.

Complaints Registered by Vigilance
Commission

Shri P. R, Chakravert:
2613. { Shri P. C. Barooah:
Shrimati Savitrl Nigam:
Will the Minister of Home Affairs
be pleased to state:

(a) the number of complaints regis-
tered by the Central Vigilance Com-
mission upto the end of June, 1965,

(b) the total number of officers in-
volved—Gazetted and Non.gazetted;
and

(e} the action taken in dealmg with
the complaints?

The Minister of State in the Minis-
try of Home Affairs (Shri Futhi): (a)

and (b)—
T T 7T No.of | No.of
__compleints  officers.
1758 478
1,496 | Not
availa-

700f bl
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(e) 57 Complaints in the Central
sphere relating to corruption were
referred to the Central Bureau of In-
vestigation for inquiry 448 to the de-
partments concerned for inquiry, 658
to the departmenis concerned for ap-
propriate action and 2505 were filed
as not warranting action. 740 Com-
laints in the Central sphere not relat-
ing to currption were forwarded to
the departments concerned for apro-
priate action and 807 were flled as not
warranting action. 338 Complaints in
the State spherc were forwarded for
disposal to the State Governments and
362 filed as not warranting action.

Synthetic Drug plant in Andhra
Pradesh

2614. Shri P. R. Chakraverti; Will
the Minister of Petroleum and Che-

mioals be pleased to state:

(a) whether arrangements have
been made to set up a synthetic drug
plant in Andhra Pradesh with Ruasian
collaboration;

(b) whether this will be the biggest
of its kind in the world;

(¢) the main products and their
volume; and

(d) whether any anclllary industries
are proposed to be established in the
neighbourhood of the Project?

The Minister of State in the Minis-
try of Petrolenm andl Chemicals (Shri
Alsgesan): (a) o (d). Yes. The
Bynthetic drugs plant being set up in
Andhra Pradesh with Soviet colla-
boration will be a fairly large project.
The main products and their capaci-
ties are given below:—

1. Sulphadimideine .. 280  tonnes
2. Sulphaguanidine . Sulpha 130 ”
3. Sodium Sulphacyl . }Dtun group 5o »
4. Sulphanilamide . $0 "
5. Acetazolamide . . as »
6. Isonicotinic Acid & Hydrazide . a0 "
7. Phenobarbitone 10 "
§. Phenacetin . . ) 100 "
9. Diethyl Carbamazine Citrate 30 "
10. Amidopyrine . " 40 "
11. Dipyrone . . 10 "
13. Piperazine adipinste 5o "
13. Vitamin B 1 3o "
14, Vitamin Bz . 5 "
15. Nicotinamide . 20 »
16. Folic Acld 1 -
851 tonnes

Attempts aure being made to pro-
mote ancillary industries in consulta-
tion with the State Government of
Andhru Pradesh

Police Set-up in Delhi
[ Shri Yashpal Singb:

5./ Shri Bagri:

") Shri Surendra Pal Bingh:
| Shri Opkar Lal Berwa:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is proposed to change
the set up of the police in the Union
Territory of Delhi by replacing the
existing pattern by the Métropolitan

Police Force on the lines of Bombay
and Calcutta;
(b) if so. the reasons therefor; and

fe) the features of the new set-up?
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The Deputy Minister in the Minis-
try of Home Affairs (Shrl L. N.
Mishra): (&) No Sir.

(b) and (c). Do not arise.
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Qutab Minar, Delhi

2617 Bhrl Yashpal Singh: Will the
Minister of Education be pleased to
wtate:

(a) whether it is proposed to close
Qutab Minar in Delhi to the public
fur a period of two years; and

(b) if so, the reasons therefor?

The Minister of Cultaral Affairs in
the Ministiry of Education (Shri
Hajarnavis): (s) and (b). There is no
intention at present to close the Qutab
Minar to the public for a period of
two years, but it may be necessary
to close it for a short period, during
the execution of heavy repairs so that
visitors may not be exposed to the
sk of being hurt.
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Junior Agricultural Schools

2e18, J Shrimati Tarkeshwari Sinhe
" Shri Hem Ra}:

Will the Mimister of Education be
pleased to state the number of Junlor
Agricultural Schools to be opened in
the country as a result of the recom-
mendation of the Working Group on
Junior Agricultural Education?

The Minister of Cultural Affairs im

the Ministry of Education (Shri
Hajarpavis): The matter is under
consideration and no final decision

has been taken.

Augmentation of Educational Activi-
ties of Delhi University

2619. Shri P. C. Borooah: Will the
Minister of Educatiom be pleased to
state:

(a) whether the Ford Foundation
has recently offered to give long
term financial assistance for aug-
menting the teaching, research and
other educational activities of the
Delhi University;

(b) if so, the detalls of the assis-
tance offered; and

(c) the projects for which the aid
will be utilised?

The Deputy Minister in the Mints-
ter of Education (Shri Bhakti Dar-
shan): (a) Yes, Sir,

(b) and (c). A statement is givem
below,

STATEMENT

During the year 1064-85, the Ford
Foundation has offered assistance to
Delhi University for the development
of University Departments or for
research projects as follows:—

|. Department of Linguistics:

During the year 1964-85 the Ford
Foundation has offered assistance for
the development of the TUniversity
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Department or research projects as follows:— H
(i) For a programme-specialist for one vear 30,000/
(i) TFor a consultamt for one month to the Drpoﬂmrnl of
Linguistics. . 3,000(-
(iil) For approximately zn man }elr! of sdvanced f- l'l!l"n
study lor present and  prospective members of the
Depariment stafl | . . 1,50,000
(iv) For books and |\n-ndnuk for the Depnnm:m . 50,000
(v) For aiminnsneuve snd professional support from
Cornwell University. 6,000
(vi) For indirect expenses incurred by Cornwell in carrving
out the programme . . 4,000
2,4 3,000
2. Department of Chine:e Siwdies: —_
For the development of programme of rercerch ond
trainingin Chinese Studics wih eficcr fiem gih \cp-
tember, 1964 . . . 536,000
3. Department of Economics and Cm‘ i
Equipment for research . . 3,71,000
4. Department of Zoology :
For research and |lllnmg of P!lyllolog) of Repuﬂuo—
tion . 1,95,000

§. Department o)" Lqﬂi’ Edmnon H
Amount not known at present

6. Post-graduate Research and Traiming :
Cost of maintaining a Planning Group snd consultants

from time to time,

Czech Rifies for Armed Forces

[ Shri Indrajit Gupta:
llﬂ{ Shri Yashpal Singh:

Shri Narendra Simgh Mahida;

Will the Minister of Home Affalrs
be pleased to state:

(a) whether a consignment of
Czech rifles has been imported recent-
Iy for the use of the armed forces;
and

(b) whether there ls any agree-
ment between India and Czecho-
slovakia for further supplied in
future also?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) No, Sir, However some
Czech rifles are being imported for
tralning civilians under the Civilian
Rifle Training Scheme.

(b) No, Sir.

Arrest of Tripura MLL.A.

B621. Shri Birem Dutta: Will the
Minister of Heme Affairs be pleased

to state:

(a) whether it Is a fact that an
M.L.A. of Tripura Legislat.ve Assem-
bly wa recenily arrested and hand-
cuffed while besng token from Telia=
mura Police Stalion to Khowi town;
and

{b) if so, the reasons.therefor?

The Minister of State in the Minis-
try of Home Affalrs (Shri Hathl):
(a) Yes, Sir.

{b) He was arrested by the pollce
in course of investigation of a pre-
planned cold-blooded murder case,
In view of the gravity of the offence
and the apprehension that he might
resort to violence in order to effect
his escape, he was handcuffed.

Paralkote Area In Dandakaranya

2622. Shrimatl Renn Chakravarity:
Will the Minister of Rehabilitation
be pleased to state:

(a) whether it |s a fact that dis
placed persoms who were sent to
Paralkote area in Dandakaranya

four years ago are still living there
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cut off from the main Dandakaranya
project areas;

(b) it 30, the reasons therefor; and

(e) whether the bridge over Kutri
river has not yet been completed
even after 7 years of planning?

The Minister of Rehabilitation
(Shrl Tyagl): (a) No. There is road
to Pakhanjore and there are link
roads to villages. During the mon-
800N, arrangements are made for cros-
sing the intervening rivers and nalas
by ferries,

(b) Does not arise.

(c) The design and estimates for a
bridge over the Kotri are under
examination. Technical sanction is
expected to be issued shortly and the
work will be commenced thereafter.

Amenities In Pakhanjore grea of
Dandakarany

a
2623, Shrimati Renu Chakravartiy:

Will the Minister of Rehabllitation
be pleased to state:

(a) whether it is a fact that thou-
sands of displaced persons have been

sent to Pakhanjore area in Danda-
karanya;
{b) whether amenities like Post

Office and high schools have not yet
been provided there; and

(e) if so, the steps being taken to
provide these amenities?

The Minister of Eehabllitation
(Bhri Tyagl): (a) 2,606 families have
been sent to village siteg in the Paral-
kote Zone, of which the Zonal head-
quarters, ia Pakhanjore.

(b} The Zone has already been
provided with 45 primary schools, 2
middle schools, 8§ adult schools, 10
sommunity centras, 3 primary health
centres, 1 mobile medical unit and 1
post office and 1 sub-post office. High
Schonl ¢lnsses are at present held in
the Middle Schoo] building. A build-
ing for the high school is also under
construction.
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(c) Does not arise
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Eviction of Harijang in Delhi

26%5. Shri M. N. Swamy: Will the
Minister of Home Affairs be pleased
to state:

{m) whether 70,000 Harijans in the
rural areas of Delhi are threatened
with eviction following the acquisi-
tion of their huts under the Master
Plan; and

(b) if g0, whether alternative
accommodation has been provided
and tull compensation paid?

The Deputy Minister im the Minis-
iry of Home Affalrs (Bhri L. N.
Mishra): (a) and (b). Under the
scheme of ‘Large-scale Acquisition,
Development and Disposal of Land in
Delhi, the “village abadis” are mnot
being scquired. The question of evic-
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tion of 'Harijans’ living within the
“village abadis" dogg not, therefore,
arise. Structures which have been
put up outside “village abadis” before
13-11-1958 (the date of general noti-
fication of 34,000 acres) are also not
being acquired, if they can be adjust-
ed in a “regularisation plan". Any
person whose land is acquired is
entitled for allotment of an alternative
developed plot at fixed rate of pre-
mium subject to the condition that he
or hig wife or other dependent rela-
tions including unmarried children do
not own any other residential plot of
land or house in Delhi, New Delhi
or Cantonment, Compensation is also
paid to him in accordance with the
provisions of the Land Acquisition
Act, 1804,

Teaching of Mathematies

2826. Shri Bagri: Will the Minister
of Education be pleased to state:

(a) whether the Chairman of the
University Grants Commission has
suggested any change in the method
of teaching of Mathematics; and

(b)Y if so, the detmils thereof and
Government's reaction thereto?

The Deputy Minister in the Minls-
try of [Education (Shri Bhakt
Darshan): (a) and (b): A statement s
attached. [Placed in Library. See
Wo  L.T-4930/685)

Adoption of Officlaj Language in Naga-
land, Kerals and Andhra Pradesh

{ 8hrj Kolla Venkaiah:
2828, { Bhrl Laxml Dass:
Bhri M. N. Swamy:

Will the Minister of Home Affalrs
be pleased to refer to the reply given
to Unstarred Question No. 1483 on the
24th March, 1985 and stote:—

(a) whether Government have re-
commended or suggested to the Gov-
ernments of Andhra Pradesh, Kerala
end Nagaland for adoption py law the
language of the State as the official
language;
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(b) if so, when: and

(c) the action taken by the
cerned States thereon?

The Deputy Minister [n the Minis-
try of Home Affalrs (Shri L, N
Mishra): (a) No, Sir Under Article
345 of the Constitution, it is the
Legislature of a State which may by
law adopt any one or more of the
languages in use ijn the State, or
Hindi as the language or languages
to be used for all or any of the official
purposes of that State.

(b) and (c). Do not arise,
Rationing in Eerals

2629, Shri Mantyangadan: Wil| the
Minister of Home Affairs be pleased
to state:

con-

(a) the manner in Which the enu-
meration work for purposes of issu-
ing ration cards was done when in-
formal rationing was introduced in
Kerala;

(b) whethey any remuneration was
promised for the work;

(¢) whether the remuneration has
been paid; and

(d) if not, the reasons for the delay?

The Minister of State in the Mints-
try of Home Affairs (Shri Hathl): (a)
The Government mainly employed
schoo] teachers for enumeration work
in connection with the introduction of
informal rationing in Kerala,

(by Yes, Bir.

(c) and (d). The remuneration could
not be paid during 1904-65 for wan!
of provision of funds. Government
have, however, directed the District
Collectors to disburse the remuncra-
tion quickly.

Escape of Governmen! Servamis to
Pakistan

2830. Shri Raghansth Singh: Will
the Minister of Home Affalrs be pleas-
ed to state the number of employees
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6923
of Central and State Governments
who have escaped to Pakistan wilh

money or to escape from criminal
trials?

The Deputy Minister in the Minis-
try of lome Affairs (Shri L. N.
Mishra): Information is bejng ccllect-
ed and will be placed on the Table of
the House.

Recognition of Languages

2631. Dr. L. M, Singhvi: Will the
Minister of Educatiom be pleascd to
mate:

(a) the names of languages not
included in the VIIIth Schedule of
the Constitution but recognised by the
Bahilya Akademi;

(b) the grounds and consideration
on which such a recognition has been
granted; and

(¢) whether the claim of Rajasthani
in this respect has been considered?

The Minister of Cultural Affairs in
the Ministry of Education (Shrl
Hajarnavis): (a) English, Sindhj and
Maithili.

(b) The following criteria have been
laid down by the Akademj for recog-
nition of a language as an independ-
ent literary language for purposes of
#ta programmes:—

(1) Whether structurally a langu-
age is an independent langu-
age or is part of & system of a
given language.

(1i) Whether it has had a continu.
ous literary tradition and his-
tory for at least the last inree
centuries.

(ili) Whether a sufficiently large
number of people use it today
as a vehicle of literary and
cultural expression.

(tv) Whether it is recognised by
the State concerned andjor
by some Universities as a
medium of Instruction and/or
as & scparate subject of study.
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(v) The number of people using
the speech, the current lite-
rature that is being produccd
in it (fiction, essays, other
literature, journals, etc.) may
also be considered.

(c) Not so far.

Use of Atomic Energy in detection of
Crime

{ Shri Ram Setwak Yadav:
2632, Shri P. G. Sen:
Shri Hem Barua:

Will the Minister of Home Affalrs
be pleased lo state:

(a) whether any efforts have been
made to utilize the atomic energy in
the detection of crime; and

(b) if go, the details thereof?

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) and (b). Exploratory
work in this connection is belng
carried out by the Analytical Division
of Atomic Energy Laboratories at
Bombay.

far wfex am

st uy femd :

28339 @t rwives e

wr mgwd gf ooy aae e
w1 w3 f

(%) @ fam wfwr &1 wvirqe
® wovaTT yE W, frai et &
T Tt F WA F (AR H JIAW

T FCE W
(&) afx g, N @d =T

Te-wTd wATRm # Ot (o
wret): (%) favns foar amr & B
wot 5 & e qfe ¥ 7 g
X TF G W K g WA A
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A AT § wfza 59 vz ¥ fay
& g § feg faar apfed
Y wzardl & g § 3ot A& wAw
FicH]

(a) az®a aand fe faaqfe
A’ ®1 ey wArgT, wrAey a4 Wi E
faa wiardt ary @ai 1 0F Fgar 93w
AT 1
Pakistani Farmers ploughing jn Nadia

r%hﬂ HKapuor Singh:
2634, Shri Solanki:
Shri Raghunath Singh:

Will the Minister of Home Affalrs
be pleased to state:

(a) whether it is a fact that Pakis-
iani farmers under the prolection of
the East Pakisten Riflemen are forci-
bly ploughing cultivable land in
Nadia District which have been allot-
ted to the Indian farmers;

(b) whether such incidents have
been continuing for the last one year;
and

(c) the steps Government
taken to stop their recurrence?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
Some Pakistanis had been cultivating
lands left behind by some Muslim
immijgrants in Nafarchandrapur, Nadia
District (West Bengal). Since the
lands are situated in the Indian terri-
tory, we have been cultivating them
with the help of our police force.

{b) Yes

ie) The matler was discussed bel-
ween the District Officers of Nadia
(West Bengal) and Kushti  (East
Pakistan) on 3rd August, 1965 and it
was decided to demarcate the lands.

anex  Atmwl wY freeerdt

26315 = @heTt Aarw WOww
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Shifting of Police Training Centres

2636. Shri Harish Chandra Mathar:
Will the Minister of Home Affairs be
pleased to state:

(a) whether National Academy of
Administration, Mussoorie, Central
Police Training Centre from Mount
Abu are going to be shifted to the
plains;

(b) if so, what considerations weigh.
ed with the Government in selecting
the present locations; and

{c) what circumstances have called
for s change?

The Minister of Stale in the Minis-
try of Home Affalrs (Shri Hathi): (a)
Yes, Sir.

(b) (i) The National Academy of
Administration was set up in 1959
by merging the 1.AS. Staft College
Simla and the IAS Training School
Delhi. Since suitable accommodation
was available in Charleville Estate
Mussoorie, the new Institution was
located there.

(ii) The Central Police Tralning
College was esisblished in 1947 in
Mount Abu as at that time the ac-
commedation available in the military
lines was considered satisfactory.
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(c) (i) ‘The wsccommodation at
Mussoorie is now insufficient to meet
the requirements of increased number
of Probationers who are to be trained
there i+ no space available for ex-
pangion, and the Acedemy has also
found it difficult to obtain the services
of eminent University Professors, ex-
perienced Civil Servants and  other
public men, who cannot always find
the time to go up to Mussoorie.

It has, therefore, been decided that
the Academy may be situated in new
premises close to the proposed Jawa-
har Lal Nehru University in New
Delhi.

(ii) A Committee of Police officers
appointed to consider aspects of train-
ing for the IPS, had recommended
that the Training Centre for the IPS
should have certain basic facilities to
allow of complete training such as a
medium size town with a number of
Police Statlons and a variety of law
and order problems; an Army Centre;
at least a Divisional headquarters of
Commissioner and D.I.G. of Police;
an Armed Police Battalion head-
quarters etc.

Hyderabad, it was felt, had all these
facilities and a few others such as a
Forensic Laboratory, a well established
University and other Defence Estab-
lishments, and hence it was decided
to locate the Police Training College
in that town.

W wr  feww
2637. off gwTedie wrel - an
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Government Servants joining Private
Enterprises

2639, Shrimatli Tarkeshwari Simha:
Will the Minister of Home Affairs be
Pleased 1o state:

(a) whether there haa been a grow-
ing tendency among the Government
officials 1o leave Government service
and to join private enterprises;

(b) whether Government
undertaken any study of this
blem;

(e) if so, the details thereof; and

(d) if not, whether Government pro-
pose to undertake such a study to curb
this tendency?

have
pro-
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The Deputy Minister in the Minisiry
of Horfle Affairs (Shri L. N. Mishra):

(a) No such tendency hag come to
Government's notice.
(b) to (d). Do not arise.
Corruption Cases
2640, Dr. L. M. Bimghvi: Will the

Minister of Home Aflairs be pleased
to state:

(a) the statisticg regarding the num-
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ber of corruplion cases of Gazetled
ang non-Gazetted categories of Offi-
cers apprehended during the last three
years with flgures year-wisc and
category-wise; and

, 1887 (SAKA)

(b) the figures of those convicted
year-wise and category-wise?

The Miaister of State in the Mimis-
try of Home Affalrs (6hri Hathi): (a)
and (b). The information required is
as follows:—

Number of public

MNumber of public

servants  involved servants  Involved .
Year in new cases taken  in the cases which Number of Public
by the Sﬁc'ul were sept up to servants convicted.
Police  Eatablish- Courts for trial.
ment.
Gazetted Non- Gazetted  Non- Gagetted Non-
gazetted. gazetted gazetted
1962 212 1113 13 261 10 159
1963 : 132 145 i 139 6 160
1964 . . i 104 rgag 38 236 B 133
1965 (Jan. to August) 224 1271 ar 138 4 o4
Bag Characters ters on rolls during the last five
. oriee: d
2641, Dr. L M. Singhvi: Will she 07 Year-wise an
Minister of Home Affalrs be pleased {c) the steps taken to keep such

to state:
(a) whether the Delhi Adminis-

characters under control?
The Deputy Minister in the Binis-

tration has g system of keeping a try of Home Affaira (Shri L, N.
roll of bad characters with the Police; Mishra): (a) Yes, Sir.
(b) if 8o, the number of bad charae- (b) A statement is given below:
STATEMENT
. “"Bed cherscters
Year Category ‘A" Category ‘B" Categgry
(Active bad (Inactive now (Belonging
charsctemns) but were  to calegory
sctive {art- ‘A" who
vigusly) D jail
1960 . . 88 630 24
1961 . - 949 759 39
1962 . - [15] 766 30
1963 . . 996 795 4
1964 . . 1037 B62 40
(;AM from the normal surveil- check, acuén is alsg taken against

lance and patrolling which the police
undertake to keep bad characters in

them under the substantive and pre-
ventive provisions of law Provigions
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of certain Section of the Bombay
Police Act, 1961 have also been ex-
tended to the Union Territory  of
Delhi in order to control the activities
of anu-social clements,

Appoiniment of Technical Personmel
at Top Administrative Posts

2642. Shrl Mohammad Ellas: Will
the Minister of Home Affalrs be pleas-
ed to state:

(a) whether it is a fact that the
Institution of Engineers (India), at its
45th Annual Convention held at
Lucknow in February last unanimous-
ly adopted a resolution regarding em-
ployment of technical men at the top
administrative levels instead of the
present practice of employing non-
technical men in the Engineering De-
pariments both at the Centre and
States;

(b} if sn, whether Government have
received any communication from the
Institution in that regard; and

(c) if so, the action taken in the
matter?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathl): (a)
Yes, Sir.

(b) Yes, Sir.

(¢} No change in the present pat-
tern of staffing top administrative
posts is considered necessary.

Delhi Education Department

2643, Shri Jedhe: Will the Minister
of Education be pleased to state:

(8) whether it is a fact that the ser-
vices of the Delhi Education Depart-
ment are under the Delhi Union Ter-
ritory and not under the Central Ser-
vices.

tb' whether it ic also a fact that
the Principals for Delhi Government
schools arp being recruited on an “All
Indis basis”; and

SEPTEMBER 22, 1865
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(c) it so, the reasons therefor,

The Minister of Cultural Affairy in
the Ministry of Education (Shri Hajar-
pavis): (a) Yes, Sir.

(b) Yes, Sir, as far as fresh recruit-
ment through Union Public  Service
Commission is concerned,

(¢) It is unconstitutional to restrict
recruitment of this nature to domiciles
of any territory.

Enquiry against Mamipar Officers

2644. Shri Rishang Helshing: Will
the Minister of Home Affalrs be
pleased to state:

(a) the number of Officers serving
under the Government of Manipur
whose cases have been enquired into
by the Delhi Special Police Establish-
ment Branch and the Commissioner of
Enquiry in the Ministry of Home
Affairs during the period from 1962
to 1985

(b) the number of cases which have
been finally disposed of and i
cated to the State Government for
implementation; and

{c) the steps taken for speedy dis-
posal of pending cases.

The Minister of State In the Minis-
try of Home Affairs (Shri Hathi): (a)
During the period 1962-65 cases of 4
officers were entrusted for investi-
gation to the Delhi Special Police
Establishment and cases of 13 officers
were entrusted for oral enquiry to the
Commissioner for Department En-
quiries.

(b) Cases of 14 officers have been
finally disposed of and communicated
to the Manipur Government; and

(c) Cases of 3 officers under in-
vestigation by the Delhi Special Police
Establishment are at the final stage
of engquiry; pne case ls under con-
sideration of Manipur Government
and in one case the oral inguiry by
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the Commussioner for
Enquiries is progressing.

Departmental

Fees In Kerala Colleges

[ Shrl Vasudevan Nair:
2645, J Shrl Warior:
 Sbri Prabhat Kar:

Will the Minister
pleased to state:

of Education be

(a) whether Government have re-
ceived any representation from the
College students of Kerala State re-
garding the difference in fees in Gov-
ernment Colleges und Private Col-
leges;

(b) if so, whether Government have
enquired into the matter; and

(c) the action proposed to be taken
1o bring down the fees in the Private
Colleges to the level of the Govern-
menl Colleges?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt
Darshan): (a) Several representations
on the subject have heen received by
the Education Department, Kerala.

(b) anq (r). The mctter was taken
up with the Univeriity of Kerala who
have constituted a Special Committee
with the Vice-Chancellor as the
Chairman to examine the question
and submit proposals for the conside-
ration of the Universi'y authorities
and Education Department of Kerala

Course of Studies in Russiam at
Indian School ef International
Studies, New Delhi

2646. Sbri Harl Vishnu Kamath:
‘Wil the Minister of Educatlon be
pleased 1o state:

(a) whother it s o fact that the
Indiar Schoul of International S'u-
dies, New Delhi planned to introduce
a vouise of studies in Russian;

(b} whether the proposal has not
been aspproved by Guvernment be-
cause: of the opposition thereto by the
USSR Government or the Sowviet
Embassy in Ind:a; and

1436(AI) LS—4,
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() if so, whether Government pro-
pose to review its decision?

The Deputy Minister in the Ministry
of Education (Shrl Bhikt Darshan):
(a) The Indian School of International
Studies propo es to create a Departe
ment of Soviet Stuies in the Fourth
Plan period in which Histroy and in-
stitutions of the Soviet Union will be
studied.

(b) and (c). The Schoo] is an aulo-
nomous institution and as such the
question of approval by Government
of any course of studies proposed by
it doe; not arise.

Polytechnle in Faridabed

2647. Shri Vishwa Nath Pandey:
Will the Minist of Educati be
pleased to state:

(a) whether it is o fact that the
National Council of the West German
Y.M.C.A. has decided to sct up a poly=
technic Institute in Faridabad (Pun-
jab) in consultation with the Central
and Punjab Gowvernments; and

(b) it so, Government's reaction
thereto?

The Deputy Minister in the Ministry
of Education (Shrl Bhakt Darshan):
(a) No, Sir. However, the National
Councl] of YMCA of India with
financial assistance from the YMCA
of Germany has decided to set up an
Engincering  Ins'itute of sandwich
courses on German pattern

(b) The Punjab Government and

the Government of India hove accept-
ed the propo al in principle.

Junior Collegea In Kerala

[ Shri Warser:
" | Shri Prabhat Kar:

Will the Minisicr of Education be
pleased to state:
(a) the number of new junior col=

leges started in Kerala State during
1965-66 so far; and

2648

(b) wh>ther any of these Co'leges
have not started funclioning till now?
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‘The Deputy Minister in the Ministry
of Education (Shri Bhakt Darshan):
(a) 17.

(b) No, Sir. All colleges have start~
¢d funciioning.

Beholarships to Adivadd Students of
Madhya Pradesh

2649. Shri Lakhmu Bhawani: Will
the Minister of Education be pleased
to state:

(a) the number of scholarships
given to the Adivasi students of
Madhya Pradesh at Higher Secondary
and University levels during the ycar
1965-86; and

(b) the number of Adivasi students
who are studying in Graduate and
Post-graduate classes in the varinus
Colleges/Universities in Madhya Pra-
desh.

The Deputy Minister in the Ministry
of Fducation (Shri Bhakt Darshan):
(a) and (b). The information is being
collected and will be placeq on the
table of the Sabha as soon a: avail-
able,

Yigilance Committees

2650. Shrimatl Jyotsna Chanda: Will
the Minister of Home Affairs be
pleased to state:

fa) whether Government propose to
constitute Vigilance Committees in
a1l villages along our borders in
Assam, Tripura and West B:ngal with
East Pakistan to prevent entry of
armed infiltrators to our States and
alsn to take steps against subversive
anti-sncial and anti-national  aclivi=
ties: and

(b} if sn, the detai's thereof*

The Minlster of State in the Minls-
try of Hom~ AMairs (Shrei Hathi): (a)
and (h). Though no separn‘e village
vidilanre committers have bean eon-
stituted to keen vizil against infiltrae
tinn by Pakistwniz. effective arrange-
ments exi t tn guard aTainst it in ‘he
shupe of harder se~urity force, village
volunteer force, village defence part-
les ete.
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Language Commission in: Kerala

Shri Warlor:
oL {sm Vasudevan Nalr:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the Kerala Govern-
ment have taken a de ision to set up
a2 Language Commission; and

(b) it so, the steps already taken
in that direction?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathl): (a)
The proposal to cons.itute, an Official
Language (legislature) Commission
is under consideration.

(b) Does not arise.

Pub'lz Sector Refineries
[ Shrl Yashpal Singh:
2652 7 Shri Hem Barua:

Will the Minister of Petroleum and
Chemicals be pleased to state.

{a) whether it is a fact that the ‘wo
public s ctor refincrics, Nunmati  and
Barauni, are runnin® jntn hea\'y ins=
sos owing to the high cost of indige-
nous crude oil; and

(b) if so, the measures proposed to
be taken in the matter?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) No, Sir.

(b) Does not arise

Unidentified Aircraft over West (oast
of Maharashtira

2653. Shri Hari Vishnu Kamath:
Will the Minister of Mome Affalrs
be pleased to refer to his statement
on the Calling Attention Motice on
the 31st Aurust. 1965 regard:ns the
repor oq sithtine  of an unidentified
aireraft and state:

(a) wh-ther the renoart of the high-
level Committee which studied the
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PTuurily arrangements at airports, ete.
will ha laid on the Table:

(b) if not, the reasons therefor; and

fc) which of its recommendations
have heen reie.ted and the reusons
therafnr?

The Minister of State in the Minis-
trv of Home Affairs (Shri Hathi): (a)
to (¢). The report of the Airport Secu-
rity Commi tee is stil] under the exa-
mination of the Government. The
que tion of p'acing it on the Table
of the Hou e will be considered as
soon 8s the examination is completed.

Archaeologima' Survey of Ind'a

2654. Shri Harl Vishnu Kamath:
Will the Minister of Education be
pleased to refer ‘o the reply given to
Starred Question No 234 on the lst
September, 1965 and state:

(a) whether the re~ommendtions
made by the Review Committ e re-
garding the Archaeo’orical Survey of
India have been considered; and

(b) if so, with what result?

The Minister of Caltura] Affairs in
the Minisiry of Education (Shri R. M.
Hajarpavis): (a) and  (by, No, Sir;
these are slill under consideration.

Census Organisation

[ Shri Vasudevan Nair:
2656. 3\ Shri Warior:
Will the Minister of H me Affairs
be pleased to state:

(a) whether Government have de-
cided to maintain a permanent De-
par ment of census organisution in
all the States; and

(b) if so, when this decision will be
implemented.

The M¥mlster of State In the Minis-
try of Home Affairs (Shri Mathi): (a)
and (b). After completion of maln

BHADRA 31, 1887 (SAKA)
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work relating to 1961 Census it is
proposed to retain a nucleus staff in
the States ang Union Territories for
attending to the inter—censal work and
also to dove-tall the two censuses,

The switchover from the present
strength to the nucleus staff wil] take
effcct from 1st March, 1966. This

staff will be retained on a temporary
basis and it wil] be quite some time
before it is sanctioned on a permanent
basls.

Promotion of Government Schools
Principals In Delhl

2657. Shri D. C. Sharma: Will the
Minister of Edueatlon be pleased to
state:

(a) whether it is a fact that the
cases nf promo ion of some (overn-
ment S hool Principals in Delvi were
réjcted by the Departmental Promo-
tion Committee which s representa=
tive bodv of the TPSC snd ufter a
werk they were geain promoted with
out the upproval of this Commitiee;
and

fh) it so, th~ circumstances under
which the ahove promotions were
made?

The Minister for Cultural Affairs in
the Ministry of Fducation (Shrl
Halarnavis): (a) Yes, Sir. There have
been some such cases

(b) The suhsequent promotion was
on a purely al hoe snd temporary
basic and not on a regular basis. This
whg necessary hocause enough recom-
mendation  for Alline all  vaeancies
were not avai'able from the Depart-
mental Promotian Committee and the
Univn Public Service Commission.

Overpayment by 10.C.

2658 Shri Rim Sewak Yadav: Will
the Minister of Petroleum and Chemi-
cals be peased to refer 1p the reply
glven tn Unstarred Question N 2258
on the 14th April. 1965 regarding the
overpayment made to M/« RB Bhnla
Nath & Sone by the Intian Oj] Cor-
poration and state:
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{a) whether the amount sf over-
payment made to M/s RB. Bhola
Nath and Sons has since been ¢ ver-
ed and those in the Indian Qi Corpo-
Alop responsible  for this dealt with;
«nd

(b) if =0, the details thereof?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir): (a)
and (b). On investigation an overpay-
meni of Rs. 550, on account of supply
3 sub- tandard materials, to a firm
called Messrs R, B. Bhola Nath & Co.
wiy detected and arrangements were
made by the Indian Oii Corporation
to recover the amoun' from the firm.
The matter was examined in consul-
tation with the Central Vigilance
Commis:ion and no action against any
official of the Corporation was consi-
dered necessary.

Robbery in Shahdara

2659. Shri Lakhmu Bhawanl: Will
the Mini ter of Home Affairs be pleas-
ed to state:

{a} whether it is a fact that some
robbers, posed as police personnel,
commilted a daylight robbery near
Shahdara, Delhi on the 1s: September,
1885; and

(b) if so, the steps taken by Gov-
ernment in this regard?

Th~ Deputy Minister in the Ministry
of Home Affairs (Shri L. N. Mishra):
(2) A dacoity (nol a robbery) was
committed in a village near Shahdara,
Delhi, on 1-2 1965 The persons com-
mitting the crime were not in police
unifarm but  were dresseq in Khaki
Shirts and Shorts.

(h) One suspect has been arrested.
Armoed police picket: have heen post-
ed for intensive patro'ling. to appre-
hend other culprits and also to pre-
vent the recurrence of such crime in
that area.

ILAS. Special Recruitment Fxamina-
tion (1956-57)

[ Shri Vishwa Nath Pandey:
'1_ shrl Kindar Lal:

TWill the Minister of Home Affairs
b pleas.d to state:

2660.
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{a) whether it is a fact that some
candidates belonging to the senior
s ale of th: LP.S. who sccureg high
positions in the 1.AS. special ;ecruite
ment examination  conduct:d Ly the
UP.SC. in 1956-57 were not cffered
appointment in the [LAS,; and

(b) if so, the reasons therefor?

The Minister of State in the Minls-
try of Home Affairs (Shri Hathi): (a)
No, Sir.

(b) Does not arise.
feest & wafewi & aifeen

zsol.{'ﬂ JEE NP NN
o w§:

war Fowr w4 gz aaTa v o
wr f

(%) ¥ o fgseft & wfesi &
zrif ey ¥ fag foad faarfodl & woar
AR T Q@

(ar) foaa famfadi &1 arfaer
faam; Wik

() fExat & arfast 4t fqan?

fow: dawn & go (o we
TA): (F) 10 253.

(1) 9.244.
(m) =7 fwSw F@TT gWw
a8 & fF fead fagani w0 arf e
aft st a fs f =o o @ ard
aga Thamdidaq aft mt avfs
1R 4 wga g faan.a i &t § ffgay
FEAw. § AT 09, WU AEW §
i da fmer ST £ 0
wren sfaoar sfafaam & v
freaxfrai
St W
ST §9 5T YT ;

=1 gl 741 | 5, 1965

¥ garafed S EEAT 1235 TAT K
Lo SR CECIER R e s ORETE

2662.



Written Answers

6941

(%) wrem sfymen afufas
aqr frarre fror ofufew & oy
fra 2,697 enfeadi w1 fagemT fean
TR, I H E 07 sfeTai w1 (-
are) d&ar w & faw o7 s,
qATETETE, AqT Sl & win
T Ty § W

(=) w safei #1 oogaT dwn
wr ¢ frf oy femr T}, fm ax
AT FwT A1 @ W g aw
qt fegr frmmar g ?

TE-wTd wwrwa ¥ wvw wf (st
) : (%) W (@), geAT oxfam
AT W AW T @
Eiuiil

“fwfreg’’ aTee  qere
r-n wy:

2663, w‘lmwm
oft wieTe wrer dvwr :

w7 TE-eTd At g qETY W F
we fis

(%) v ag sx ¢ fe €arg wd
wareRl A fzand dai ¥ Fefrag’
A gery arer & famw wrar am,
WA F AT WERRT 43 ¥ °fF
vt feamm g wl& !1,1.

{w}mmﬁmﬁm%mﬂ-w
gu W wraae § o A ¥ R froag
gETE AT FT AT |

() afz &1, A1 36 @ w@
g, Wk

(7) == wrws & aooe & s
wrad Ay

mp-erd wwww § gwEA (o
wo a0 fam ) : (®) awr (w).

“Pefraga ' a1aw g aur enfeanfeat

BHADRA 31, 1887 (SAK.A)

Written Answers

6942

T AFA | wIEa T SR AT
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() @ar (7). s #r 78 3340
arfrrara Wwgt gat erafaery
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a oW g AR
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(lﬂ!ol‘fch): (!x‘}'\ﬂ'ﬂl
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Murder of SD.G. Temenglorg
(Manlpur)

2665. Shri Hem Baroa: Will the
Minis'er of Home Affalrs be pleased
to stote:

{a) whether jt is a fact that the
Sub-Divisional Officer of Tamenglong,
Manipur has been recently shot dead
by Nuaga hostiles;

(b) if so, the details thereof;

(c) whether any steps are taken to
ensure securily in the ccasefire arcas
of Manipur; and

(d) if so, the nature thereof?

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): (a)
and (b). On September 5, 1965 at
about 1220 hours, Shri N. R. Khudan=
pur, Sub-Divisional Officer, Tameng-
long was shot dead by some unknown
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miscreants on the Imphal-Tamenglong
Road at Mile-stone No. 71, about

3 miles from Tamenglong Head-
quarters.

(¢) and (d). Tamenglong is within
the area covered by the cessation of
operations agreement. Government
have taken necessary measures to
apprenhend the persons responsible
for the crime. Suitable measures have
also been taken for the maintenance
of law and order in the area.

Report of Committee on Consumers
Price Index Number for Delhi

2666. Shrl Shree Narayan Das: Will
the Minister of Home Affairs be
pleased to state:

(a) whether Government  have
reccived the repoct of the Committee
on comsumers price index number for
Delhi;

(b) if so, the broad features of the
report; and

(e) the
thereon?

reaction of Government

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) Repot of the Com-
mittee has been received by Govern-
ment in the Ministry of Labour and
Employment on 11th Scpiember, 1965.

(b) The Committee has recommend.-
ed certain corrections in the existing
Consumers Price Index Number for
Delhi for the wvear 1960 (Base 1944)
and has also formulated this Index
on the basis of the corrections deemed
necessary from their point of view,
On the same basis, the Committee has
worked out the revised linking factor
which may be adopted for linking the
1044 Series to the year 1960.

{¢) The Recommendations are being
examined.
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Books In Portuguese

2667. Shrl Narendra Singh Mahida:
Will the Minister of Education be
pleased to state:

(a) whether it is a fact that in
Panjim and Daman and Diu, there

are Libraries possessing rich books in
Portuguese; and

(b) if so, whether they are taken
care of and arrangements made for
their translation?

The Minister of Cuoltural Affalrs In
the Ministry of Edueation (Shri
Hajarnavis): (a) and (b). The infor-
matlon is being collected and will be
laid on the Table of the Sabha in due
course.

Soda Ash Faoctory In Tuticorin

2668, Shrl Muthlah: Wiil the Minis-
ter of Petroleum and Chemicals be
pleased to state:

(a) whether a Japanese team visit=
ed Tuticorin on the 29th July, 1965 to
examine the possibility of saiting up
a soda ash factory there; and

(b) if so, the result of their visit?

The Minister of State In the Minis-
try of Petrolcam and Chemicals (Shri
Alagesan): (n) Government have no
information on the point.

(b) Does not arise.

Class 1 & 11 Posts In Declht
Administration

2670. Shrl Naval Prabhakar: Will
the Minister of Home Affairs be
pleased to state:

(a) the total number of Class T and
11 posts in Delhi Administration;

(b} the number of posts among
them held by Scheduled Castes;

fe) whether the number of posts
held by the Scheduled Castes is  lems
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than the required quota and if so, the
reasons therefor; and

(d) the steps the Delhi Administra=-
tion propose tu take to fill up the
deticiency?

The Deputy Minister in the Minls-
try of Home Affalrs (Shrl L. N.
Mishra): (a) and (b). Out of total
202 Class T and 637 Class I employees
in the Delhi Administration as on lst
January, 1965, 5 Class I and 10 Class
Il employees belonged to Scheduled
‘Castes.

(c) Yes. Suitable candidates from
Scheduled Castes were not available
to fill a number of vacancies reserved
for them in the past.

(d) The orders regarding reserva-
tion for Scheduled Castes and Sche-
duled Tribes, as applicable to posts
under the Government of India, are
already being followed by the Delhi
Administration.  Filling up of the
deficiency depends upon availability
of suitable Scheduled Caste candi-

dates.
Registrar-General of India
2671. Shrl Naval Prabhakar: Will
the Minister of Home Affairs be
pleased to state:

(a) the total number of emnloyers
in cach category in differont Divisions
in the Office of the Hegistrar-General
of India;

b) the total number of Scheduled
Castes and Scheduled Tribes em-
ployeecs separately in each such cate-
gory and whether they fulfl tne  ce-
quired quota of reservation for these
categories;

(¢) if not, the reasong therefor; and

fd) the steps proposed o be taken
to fll up the reserved quota?

The Minister of Sta‘e in the Minis-
try of Home Affairs (Shri Hathl): (a)
io 1d). A statement ig laid on the
Table of the House. [Placed in
L.brary. See No. LT-4931/65]).
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Marine Technleal School in Kerala

2873. Shri Imbichibava: Will the
Minister of Education be pleased to
state;

(n) whether any representation has
been recelved by Governmemt for
starting a Marine Technical School ln
Kerala;

(b) whether any representatinn has
been received from the Tavunuc Insti-
tute for starting a marine fisheries
technical course; and

{e) if so, the action Government
propose to take in the motter?

The Deputy Minister In the Minks-
try of Eduoeation (Shrl Bhakt
Darshan): () and (b). No, Sir.

(c) Does not arise.
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Law Chambers for Advocates in
Kerala High Court

2676. Shrl A, K. Gopalan: Will the
Minister of Home Affairs be pleased
to stale:

(a) whether the Advocates of
Kerala High Court have repreiented
tor providing Law Chambers in the
High Court premises;

(b) if so, the steps taken in the
ma'ter?

The Minister of State in the Minis-
try ot llome Affairs (Shri Hathl): (a)
Yes, Sir.
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(b) Government have decided to
put off the construction of the pro-
posed building for the Advocates
Association in wview of the present
strain on finances.

Library of Kerala Advocates’
Assoclation

2677. Shri A. K. Gopalan: Will the
Minister of Home Affairs be pleased
to state:

(a) whether Government are pay-
ing any grant to the Library of the
Kerala Advocates’ Association;

(b) if so, how much; and

() whether there is any proposal
to increase the grant?

The Minister of Slate in the Minbs-
try of Home Affalrs (Shri Hathl); (a)
No, Sir.

(b) and (c). Do not arise.

Acquisition of Garden Lands

_a S Shri P. H. Bbeel:
2673-A. . Shri Ram Singh:

Will the Minister of Home Aflairs
be pleased to state;

(a) whether it is a fact that Gov-
ernment have decided to acquire the
lands of the garden owners of villapes
Bhorgarly and Kurani:

(b) if so, the reasons therefor; and

(e} if the answer Lo part (a) above
be in the negalive. the steps being
taken by Govermment to exclude the

same land from the Plan prepared for
acquisition?

The Deputy Minister In the Minis-
try of Home Affairs (Shri L. N,
Mishra): (a) Yes, Sir.

(b) The land in question is requir-
ed for the purpose of developing
Narela as a Ring town in accordence
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with the provisions of the Master
Plan for Delhi.

{c) In view of the reply to part
(a) above, the question does not arise.

Forelgn Boals near Andamans

2677-B. Shrimatl Savitrl Nigam:
Will the Minister of Home Affalrs be
pleased to statle the number of foreign
boats captured around the Andamans
gea while fishing in the Indian terri-
torial waters during the last one year?

The Minister of State In the Minls-
try of Home Affalrs (Shri Hathl):
Altogether 10 foreign fishing vessels
were captured around the Andaman
and Nicobar Islands in the Indian
Territorial Waters during the last one
year.

1120 prs.
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PUBLIC IMPORTANCE
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and Prorerty in
Indonesia (CA)
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i fadw fog: 59 g7 wgi
gruomr gfegfd . vawr qu
=y gATR g AgY wim g

Bhri Hem Barua (Guuhati): In view
«of the fact that Indonesia has openly
and actively supported Pakistan's
aggression on us, and these acts of
wiolence or vandalism of Indonesian
~rowds are the results of thi- support,
may I know (&) whether our Gov-
«rnment have succeeded in projecting
India's case adequately for consump-
tirn by the Indonesian nublie, (b)
whether our Government propose
anv  high-level dinlouge with the
Indonesian Government. . .

An Hon. Member: Dialogue?

Shri Hem Barua: That Is good
English, I suppose.

Mr. Speaker: I have to accept
whatever the learned professor says.

Shri Hem Barma: . . .s0 as to
improve relations betwren the two
countries, and (c) whether the word
‘supervision' in the Indonesian voca-
bulary means anything up to the con-
fiscation of our properiv?

Shri D. C. Sharma (Gurdaspur):
What about part (d) of the question?

Shrl Dinesh Singh: We are not
proposing any special dialogue. So
far, it has beem m monalogue on the
pa~t of our Ambassador. So far as
part (c¢) of the question is ~oncern-
ed, we have been informed that this
property has been takan under the
protection of Govermment onlvy to
afford protection againet hoolicanism,
and. there iz no propo-a! at this stage
for any nationalisation or taking over.

Shri Hem Barus: What about part
(a)?

Shri P. Venkatasuhh-iap (Adoni):
May I know whether ‘his is a calcu-
lated and concerted  misthicvous
ection of the Gover=ment of 'ndo-
nesia with the en~u-agement of
Peking and Pindi to orovake us into
the action of severine nur diploma=-
tic relations with that Government?

BHADRA, 81, 1887 (SAKA)

Indian Consulate69s4
and Properiy in
Indonesia (CA)

If so0, will Government succumb to
these machinations?

Bhrl Dinesh Singh: The House and
the whole world are aware that we
have not been pushed into any action
because of what Pindl or Peking have
done,

st gwew fag (foar): ww
wOFTT qF TaeT awdt § fs Aweme-
R & fympenra & gyl ot sr-
fodt ®Y w5 firrmr grmr g 1 Wi
o qrfEer i dr writ-aet A e
ww T & ot arfeem & s ag
fogeam 1 gawfer «r w1 &
TwwTaeRT AET f fe 3w &
freridfey Frdma wr wen fipay ol
o AN feew I @ g I oW AW
a4

Mr. Speaker: Shri P. R. Chakra-
verti.

Bhri P. R. Chakravertl (Dhanbad):
Is it a fact that the Pre:s Attache
to the Indian Embassy has been
threatened with wviolence? If s0, what
action has been taken by Government
to save him?

Shrl Dinesh Simgh: The Indonesian
Government have informed u: that
they are taking adequate precautions.

it wrmift ;T A A aEET aw @
st fis fr2frr %o g &
uqH TF qqA & AT g9 A €T
cxors fem § fe frzfmmr sl &

wrra & faars w1 dfr wrt B
fedforar 1w g TaAAT 2

wrr wrwrr o gifew i g oary ard

§ A aTeT g ar § s e Ty

g

«ft firdrer Forge: oo oY o o e

@ a2 o fgwn o fe g e
1A Fifar g wwr § 7w ¥ oaw qw A

gawy e gvdAfmm 1o sa &

g {1 @l W o AT
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# wn  wd 7 faage sy
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st gfemr (vr¥a): @t ww I
Cudicicif e U Ol A
erfagi & avq aatd A g &

Mr. Speaker: If he has the infor-
mation, he might give it; otherwise
not. It is not actually relevant here.

Bhrl Dinesh BSingh: We are not
aware of any loss.

¥o T wANT wifgan (wéamas):
fgaforr & oy saagTe ¥ ww wOHT A
qhaw e 2afom § 1 AIFITHR
HORTT 7 At e fis angn feara
wr whfigrd & ¥ i wieo
feq . waty fgrgrm § for v
g & vt St gfe & wsfmar
W ¥ ¥ e afowim Eair w9
#aw 2w § i % wfy we oo Y
ot ww @ ww Fawr fran€ 9 o wre
darfrmg AT e FAWg?

o fdm Famr « o A sy @
& fr il 2w & Fern oot aema 3d)
= dr H w aw # en frend ta
w7 R e a feawd  gwmTt ama
sl & A 37 FT EH qFTEAT FLAT TEAT
g Alwrema od wifew w4 &
fiF w1 awi & et gme 2 & wfa wrd
qU AT FAE

TMo T wANET " Wifgmn : w
WTH7o 1 997 97 HSAE HEEY |

Mr. Speaker: Whether any clas-
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st femr qrarow (g
&g, wiaT, wEfnurd g7 fasi,
57 w17 9q17 w1 fe 3 wfewdi & ag
m (e efmmeT @ 3 aww
sl aF sefrmd W foaw
W1 ¥ &0 2 foaman a9y |1 Wgew
gf gz 9% & 3 & oo ¥, o fp
aF g fem 1 ot owwo o g,
TSI Aff wgAr & 1 xEw
s # oy g s Wiy # gw
uoft fadw fifs  # w a=f
w4

ot fedwe o : ofim & wm go
cfmré 2 ww gw  fwra
ey I srEfiwasl a7 gAr
frr oF wa Aifa i, st @
T sEE SEeewd oawr g
AT 37 ¥ At waew § T @wifaw
Ty § 1 &fw arg gy gw 9 Ay
¥ it e qof Avar T ) o
s g1 Bl mwwr fe Aifa
¥ feft ofmda w1 g3 w3
o

o W wAET &fgan : v
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Mr. Speaker: The Prime Minister
would be making his statement at
15.30 hrs.

PAPERS LAID ON TIIE TABLE
ExrLanatory NOTE ON THE ScHEME OF

War Risks INSURANCE oF MaRINE

Huuts

The Minister of Finance (Shri T. T.
Krishnamacharl): Sir, I beg to lay

sification has been made of countries gon the Table a copy of an Explana=

as friendly, not too friendly end 50 yory Note on the Scheme of War
on? Risks Insurance of Marine Hulls
together with the outline of the

Shrl Dinesh Singh: I think the
House ls aware of that also from the

mctiong of these countries.

Schemre. [Placed in Library. See No.
LT-4918/65].
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GovernmMeENT RESOLUTION ON THE EKE-
COMMENDATIONS oOF Centiar Wace
Boarp For COFFEE PLANTATIONS
InpusThy ETC.

The Deputy Minister in the Minis-
try of Labour and Employment (Shri
R. K. Malviya): Sir, on behall of
Shri D. Sanjivayya, I beg to lay on
the Table a capy cach of the follow-
ing papers:—

{1) Government Resolution No.
WB-3 (14)|65 dated the 19th
September, 1965, announcing
acceptonce of the recommen-
dations of Central Wage
Board for Coffee Plantations
Industry. [Placed in Library.
See No. LT-4918/65],

Notification No. S R.O. 18164
published in Kerala Gazette
dated the 16th June, 1964,
making cer'ain amendments
to the Kerala Shops and Com.
mercial Establishments Rules,
1941, under sub-section (5)
of section 34 of the Kerala
Shops and Commercial Estab-
lishments Act, 1860, read
with clause (¢) (iv) of the
Proclamation dated the 24th
March, 1865, issued by the
Vice-President discharging
the functions of the President,
in relation to the State of
Kerala. [Plared in  Library.
See No, LT-4920/65].

Annual Report on the acti-
vities of the Coal Mines
Labour We'fare Oreanization
for the vear 1963-04 [P'ac-
ed in Library. Sece No. LT-
4921/85.].

2)

Derence oF INmia (Timrp AMENDMENT)
Rures rrc.

The Minister of State in the Minis-
try of Tfome AfMairs (Shri Hathi):
I beg 10 juy on the Tuble a copy
each of the following Rules under

1887 (SAKA) Papers Laid 6958
suction 41 of the Defence of India

Act, 1962:—

(1) The Defence of India (Third
Amendment)  Rules, 1965,
published in Notification No.
GSR. 741 dated the 14th
May, 1965. [Plared in Lib-
rary. See No. LT-4922(65],

(2) The Defence of India (Re-
quisitioning ang Acquigition
of Immovable  Property)
Amending Ru'es. 1065, pub-
lished in Notificat.ion No.
G.SR. 831 dated the 10th
June, 1965, [Placed in Lib=
rary. See No, LT-4023)65].

(3) The Defence of India (Fourth
Amendment) Ru'es, 1085,
published in Notificution No.
GSR 1350 dated the 10th
September, 1985, [Placed in
Library. See No. LT-4924|65].

SomMmary or RECOMMENDATIONS oOF
e Narmapa Warern Resources
Deverorment ComMITTEE

The Minister of Irrigation and
Power (Dr. K. L. Rao): I beg to lay
on the Table a summary of Rerom-
mendations of the Narmada Water
Resources Development Commitiee
(Khosla Commiitee). [Placed in Lib-
rary, See No. LT-492565],

Copies of the fu'l report are also
placed in the Parliament Library.

AnNual. Rerort oF THE NaTiONAL
Serpy Covrorat-oN  Lismrren,
New Deum

The Deputy Minister In the Minls-
trr of Fo~d and Agriculture (Bhri
Shahnawaz Khan): I heg to lay on
the T:W'e a cooy of Annuul Report
of the National Secds Corporation
L'mited, Nvw Delhi, for the year
1963-64. along with the Audited Ac-
counts and the comments of the
Comntrol er  anq4  Aud for  General
thereon, under sub-section (1) of sec-
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tion 618A of the Companies Act, 1958.
[Placed in Library. See No. LT-
4926(65),

11,36 hrs.
ESTIMATES COMMITTEE
MmvuTes

8hri A, C. Guha (Barasat): I beg
to lay on the Table a copy of the
Statement showing the reply to the
recommendation noted in Chapter V
of the Fifty-geventh Report of the
Est'mates Committee (Third Lok
Sabha) which was not furnished by
Government in time for inclusion in
the repori; and a copy each of the
Minutes of Sittings of the Estima es
Committee reiating to the following
Reports:

(i) Sixty-seventh g Seventicth
Reports on the Minstry of
Transport—Caleutta Haldia,
Madras, Vishakhapatnam,
Tuticorin and Paradeep Port.

(ii) Seventv-second Report on
the Ministry of Rehabiila-
tion—Dandakaranyva Project.
Svventy-s'xth Report on the
Min'stry of Food ang Agri-
cul'ure (Department of Agri-
cultu ‘e)=TIndiarn Aericultural
Research Institute, New Delhi.
S-yentv-ninth Report o the
Ministry of Food and A7ri-
cu'ture (Department of Agri.
cu'turel—Cenira’ Totatg Re-
search Institute, Simla.
Eightieth Report on  the
Minisiry of Food and Acn-
culture {Department of Acgri-
culture)—Indian Grassland
and Fodder Re<earch Insti-
tute Jhansi and Seil Con<er-
vation Research, Demons‘ra-
tion and Training Centres.
Eightv-firgy Reno-t on the
M n'strv ~f Food and Apgri-
culture (Departmen® of Agri-
cutture)—Nat ona' Dairv Re-
search Institute, Karnal and

(iii)

(iv)

—

(v

(vi)

Judges (Inquiry) 6960
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Indian Veterinary Research
Institute, Izatnagar.

R
11.37 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUT.ONS
SEVENTY-FIRST REPORT

Shri Krishnamoorthy Rao (Shi-
moga): I beg to present the Seventy-
first Report of the Committee on
Private Members' Bills and Resolu-
tions.

1137} hrs.
ESTIMATES COMMITTEE-—contd.
Eicnry-s1XTH Reporr

Shri A. €, Guha: 1 beg to present
the Eighiv-cxth Report of the Eiti=
mates Commiitee on act'on talken by
Gavernment on the recommendations
contained in the Fifty-third Report
of the Estimutes Commitiee on the
Ministry f Finonee erstwhile Depart-
meng of Hevenue and Company Law
(Company Law Division).

[

11.38 hrs,
JUDGES BILL—contd.

Mr. Speaker: Wo take up the Judges
(Inquirv) Bill. Shri A. § Alva was
on his lers but Government wantg to
hrina ~ =nation for reference to Select
Committee.

Shri Harl Vishnu Kamath (Hoshan-
@#aboad): For once they have done the
right thing,

The Devuty Minister in the Minis-
try of Taw (Shri Jaganatha Rao): I
beg to move

“That the Bi'l to reculate the
prospdare fo= the  investigation
and nranf of the misbehaviour or
incapacity of a Judge of the Sup-
remn Cou-t or o' 4 High Court
and for the presentation of an
address bv Parliament 1o the
President be referred tp a Joint

(INQUIRY)
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Committee of the Houses consist-
ing of 30 members; 20 from this
House namely Shri S. V. Krish-
namoorthy Rao; Shri N. C. Chat-
erjee; Shri Sachindra Chaudhuri;
Bhri Homi F. Daji; Shri R. G.
Dubey: Shri Hari Vishnu Kamath;
Shri Harekrushna Mehatab; Shri
Shankar-aso Shantaram More, Shri
Gulzarilal Nanda, Shri Ghan-
shyamlal Oza; Shri Tika Ram
Paliwa'; Shri Raghunath Singh;
Shri Shivram Rango Rane; Shri
N. G. Ranga; Shri Sham Lal Saraf;
Dr. L. M. Singhvi; Shrimati Tar-
keshwari Stmha; Shri U. M. Tri-
vedi; Shri T. Abdul Wah'd, and
Shri Jaganatha Rao and 10 from
Rajya Sabha;

that in order to constitute a sit-
ting of the Joint Commitice the
quurum shall be one-third of the
total number of members of the
Joint Commitice;

that the Committee shall make
a renort to this House by the 28th
February, 1966;

that in other respects the Rules
of Procedure of this Houee relat-
ing to Parliamentary Committees
s all ann'- with such wvariations
and modifications as the Speaker
may make; and

thiat this House recommends to
Raiva Sabha that Raiva Sabha do
join the said Joint Commit'ee and
communicate to this House the
names of 10 members to be ap-
po'nted by Rajva Sabha to the
Joint Committee™

Shri Harl Vichna Kamath: Sir, may
1 congratulate the Government on
their wise and correct decision on

this matter?

Sbri Jaganatha Rao: Government is

always responsive.

Mr Speaker: May T out this molion
to the vote of the House? Al] the

Members wanteq jt.

st wEA W (FTAT) 0 WS
wErm, mwwer & wrar wmen o
g1, 9 A% 71 ¥a7 777 #fufy €ram

Wi, 44 PE7 gE W x
% @ gew #y da g ?
waw wgew o AR A ST

are ugl «Ta w41, orCIE ¥ garfaw
nudfz A wA femr o ww oww
w7A F AEE g

Shri Shree Narayan Das (Dar-
bhanga): When it is going to be re-
ferred 1o the Select Committee. hon.
Members shou d be given an oppor-
tunity to express their views on the
Bill for the benefiy of the Select
Commultee.

Shri A. 5. Alva (Mangalore): = We
may be allowed to speak on the Bull
50 lhat our views may be taken into
account by the Sclect Commitiee,

Mr, Speaker: | wil] give some time.
Now, there is no svope for discuss.on.
The hon, Members wanteg it and it
wa; conc:ded.

Mo ion moved:

“That the Bul to regulate the
procedure .or the investigation
and proot of the misbehaviour of
incapacity of a Judge ot the Sup-
reme Court or of a High Court
and {or the presentat.onof an..dd-
ress by Par.aament 1o the Pregi-
dent be referrvd to a Jont Com-
mivee of the Houses consisting
of 30 members; 20 irom this
House, namely Shri 8 V. Krigh-
namoorthy Rao; Shri N. C. Chat-
terjee; Shri Sachindra Chaudhuri;
Shri Homi F. Daj; Shri R G.
Dubey; Shri Hari Vishnu Kamath;
Shri Hareixrushna Mehtab; Shri
Shankarrio  Shantaram Muore;
Shri Gulzarial Nanda; Shri Ghan-
shamlal ©Ozi; Shri Tika Ram
Pa'iwal: Shri Raghunath Singh;
Shri Shivram Rango Rane; Shri
N G Ranga: Shri Sham Lal Saraf;
Dr. L. M. Singhvi; Shrimati Tar-
keshwar S'nha; Shri U. M. Trivedi;
Shri T Abdul Wahid and Shri
Jaranatha Rao and 10 from Rajva
Sabha;

that in ordes f0 constitute a
sitting of the Joint Committee the
quorum ghall be one-third of the
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[Mr. Speaker] .
tota] number of members of the
Joint Commuttee,

that the Committee ghall make
a report to this House by the 28th
February, 1966;

that in other respects the Rules
of Procedure of this House re-
lating to Pariamentary Com-
mittees shall apply with such
variations and modifications as
the Speaker may make; and

that this Houge recommends to
Rajya Sabha that Rajya Subha do
join the said Joint Committee and
communicate to this House the
names of 10 members to be ap-
pointed by Rajva Sabha to the
Joint Committee.”

Shri A. S. Alva: Mr_ Speaker, Sir,
vesterday I was mentioning that the
"Bill which has now been brought
“forward is violative of the Constitu=-
tion not on'y in letter but also in
spirit. Because, under article 124(5),
‘what has been contemplated is that
Parliament can make laws so as to
regulate how the address has to be
presented to the President and the
mode of enquiry. But as far as this
Bill is concerned, it takes a different
turn altogether. As a matter of fact,
under article 124(4) it is for the
Parliament to say whether a part cu-
lar a'legation of misbehaviour or in-
capacitv is proved. It is not for anv
outside agency or a court, So, as for
this Bill. there are lots of incons's-
tencies in relation to that particular
article itself.

Ags 1 3aid yesterday, as far a5 clause
3 is concerned. it says that only the
President can make a relerence to
the tribunal and he must appoint this
tribunal.  That means to sav. nohody
can move a resolufion in this House
or in the other House in say that a
judze has 1o be removed. If the
Government thinks that it is no*
necessarv that an address hag to be
presented, the only thing thev have
to dn is to see  that the Presidert
does not make n reference  That is
to gav the rights of Parliament itself
are curtalled,

SEPTEMBER 22, 1965
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What the Bill provides is, alter the
tribunal is formed-—cven about that
1 shail submit a few objections—ine
tribunal goes into  the matter just
like u court. with the powerg contain-
ed in the Civi] Procedure Code and
gives g finding. Some charges are
framed and they give the findings on
these charges with a  statement if
necessary. They are not bound to
give all the reasuns; they can s.mply
say that the charges are proved or
not proved. Then these are gent 'o the
President and the President lays
them on the Table of the House
Let us consider one aspect. The Bill
says that the tribunal should consist
of Supreme Court judges, who had
acted as such or who are sitting judg-
es of the Supreme Court. Let us
take an instance. Suppose—God for-
bid—there is a charge aga‘nst one
judge that he is mentally incapacitat-
ed and this tribunal finds that it is
so, and afterwards that finding is
placed on the Table of the House.
The House has no other material to
come to a conclusion except that find-
ing, but the House doeg not accept
that finding and says, “We are not
going to pass the motion by a majo-
rity of the House or by two-thirds
of the total strength present and
voting." Suppose this House or the
the other House says like that and
does not pass such a resoluton, Then
the judge is not removed. That judge
continues to serve a'ong with the
other members of the tribunal, if
thev a-e s'tting memberg of the Sup-
reme Court, and then he must decide
cases along with them. What will
be the nosition of that judee? These
are some aspects  which thr Select
Commiltee, I am gure, will have to
consider seriously.

Then 1 come 1o another aspect.
This Rill takes away practical'y the
entire responsibility  of finding by
this Honsze the incanacite ar misheha-
viour of » judze. There are no iniri-
cate onestorme of law or of fact

involved in .n  enquiry of this
nature, The  Conctitution  itself
provides two definite grounds
and they are really very simple
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grounds. One is the proved misbe-
haviour and the other is incapacity.
For that, is it necessary that the
tribunal must go into the matter with
all the evidence and so on? What is
the position of the tribunal? When a
tribunal is there, it gives a finding.
That is to say, this House will be sit-
ting as an appellate authority over
those findings. Is it a desirable
thing? They can come to a different
<onclusion; they need not agree with
the finding. Is it proper that this
House should sit as an appellate
authority over the Supreme Court
and should we permit the Supreme
Coury judges to give a verdict which
may not be binding or which may not
be accepted by this House? I submit
that the Supreme Court certainly
deserves our highest admiration and
our respect, and they should not be
plared in that poaition. As I said, under
clause 5, it is clearly stated that this
tribunal is only for assisting the House
in respect of the procedure. The trl-
bunal must be constituted by this
House and for a specific purpose. It is
not as though every day or very often
we will come across cases for the re-
moval of judges. I am sure as far as
we are concerned, the Supreme Court
judges or the high court judges are
held by us in very high regard and
it may be a wvery rare thing when
cascs of this kind may come up or
allegations of this kind may be made.
We must, therefore. take all the pre-
cautions, and for this very purpose,
the Constitution-makers have clearly
stated that it must be the duty of
Parliament to find out whether they
could remove a judge and that should
not be questioned by anyone. Other-
wise, the position will become ano-
malous,

Therefore, my submission is that
the Select Committee should take Into
account whether this Bill does not go
beyond the scope of article 124(5) and
whether it is necessary that a tribunal
of this type should be constituted.
After all, if it is necessary, Parliament
fteelf may constitute a8 committee of
eminent people which may consist of
either jurists or non-jurists. We can

1436 (ADLS—s
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always find in this country such emi-
nent people to constitute g tribunal or
committee for that purpose, people of
international repute and of unquestion-
able character. They can always say
whether a judge has misbehaved or is
incapacitated: in the latter case they
can always take the decision of a
Medical Board or team of doctors,

T am sure that for the reasons stated
by me the Select Committee will
whittle down or strike down a lot of
unnecessary things here and that a
simple procedure will be adopted
whereby the tribunal would be placed
under the charge of Parliament and it
must be under their purisdiction. I
finally submit that this Bill requires a
lot of pruning.

st sfarerae arw : wETer AEE,
gz TR TR fam A wa Age
g3z afafa 18t a3 am=r g, oW
Afe® swr 3afga w1 & o dw
fg gurt arfm wrem & oqE & qpE
wz1 &, w7 gfmna 7w afgrie
g\ way A Aoz By A
ofigrr fem g Afer o7 fam &
Ta F @M % aw ag sfiree
qTETT ¥ ZA R qAT AU EA
fam zrm ay wfaeT 341%z ¥ ge &
feqr o Tmr 2}, famwr ot 2
fr gz wfer 7w @At @
W § 1 AR w AR wAR A fE
fiedt war frite 3 w1 oar e e
# ¥y fanfaefaos sz awa 2, et
a qmamm ¢ feag wwaRt §
a¥Am, A1 3T ¥ w7 griart
w7 %1 wiwms gawr &1 97 gTETT
wgr Sz w1 g @A et
FA gAm wrEr T o fx
™ ¥z ofFmae ® o oy wfe-
wre frmn o a7 a7 ofFmie 1 ofe-
T O% T ' odET o wr
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[t sirToraer 2r)

it @ & a7 w7 agm e e
wfaarm & A1 124wy ¥ T fedt
wx %1 frsfagfaa o wdrmar & fam
vz ®1 M faum frgr may @ a7 dn
o faar ¢ formdl faft o #1 @7
% forw ot q§& FaTe= & g Fofeqa
fem wmgm TEE fAv were maa o
HEE €T & AgWA § gra aq7 Jufeaa
W1 HASTA HTA aT qEedl A H oW
ywmaifet ¥ agmaon w §
FHGT FTNFT WTAvEar o¥AI R | oF
w1 mread o «v fi wrf dET W w—T-
oo wgerer & Y avw feay amy g avend
wWw ag W oar fg a1 wwaEr
g 77 U FrHAT ' ¥ @ 3vd oy
WY gz 19 A w1 favig w7 fean
WO W 124 B IT-ATO SR IWE
wfre mfema= w1 wfowrt faar mo
& i a7 79 19 %1 o= & fag adr
m fram frator 57 el @ afes
§ %1 arewd @7 A @ fe Sdde @
w1 fourom fam w71 gwfas &g
gdrEz w1 A ufawT T I W E
& wwwar g v ag afqam § faas
ara g o 4 & 1 wafag & gwAm
g fe wa fam @ G qanw faan snan
arfza, fs aa a7 S FAT =14, w7
HOETT § WEA 9T & GTHEIT F AT
wg "o % AR Iufegs g arfEm
wravas wraaiEl & e an fedr ma-
g wzEq w1 §H a9 51 gE© 659 fw
far wrf o g o s fowfegfaar
frmg o wif T w% & W oevAn
FAST TIAR FATFET 519 A TEA &1 TAZH
ar fedt W=y A1 7 v 7 ALY wAr
¢ A1 99 ¥ WIT H RO IS AT AL
& guan # f¥ a7 T ¥ afawa 1 a4
&g a0s AR graeer ) afsggw
fam d fomadm g arom ST & 39
yogufymtfam sy 7 @ 1 & gwwan
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g T 917 afufy 7 o o0 wfran-
g% fawr swit g @F ¥ oA
frafza 3 &1 wfew o1 g d@faam
*® %f7q w@ weA ¥ foren g @ 2 9w
wfirwT & weper T Ty w1 fav
wuft | ¢ g3 w1 A wfaw g
@ wifgn f& s 1€ G v o
M 2 ow foiw fsgam @ s oW
w3 & fow frgwr ot a8 arfw ag
I9F IFW § I o s oaF
w7 7 3k £ g i w18 o o e
aqfer o9 ¥ wed wEw g2 ¥
FETAT A AT WY gwE fon waw m favre
femam 1 =7 A W AW F
BEAT ¥ | WF OF FATAN g7 (a9
ifemmm g fs @ g & wry
¥ T ot g § 97 @ froig & ow #
ga1 1 Tgwa grn af St geer 9v-
feafa ot 37 & @t frt 1 Wk
fodr oy 1€ o geTam o wwAT R )

O R & oo uT f 59 e
foa F1 wITEY & wewrd ¥ FAT SEAw
g1 # wawa g f5 ot a9 & qge A
Ak gsafmdamraray
ft q37 (rmgar) fam ag A oow
fadae #1 3w 7 ¢ afew 1o &1 T
fr wdx (frgas & aifww) wen-
aft fam Zrn ofer | A sk gee-
o) faq o ¥ wmh TR wEE A
A & 1 (et A1 fauaw w1 A i
#rn Tfen & 37 & A0 &7 &Y 0g wwe
fimafesafm g g | wefem
& og qwm am f feew w1 oATw
fr wdw (Frqaa € wfww) Traar-
afr) few =am =fem

zRE @ & 1w gvaw {91 w2
sgm @ g%  fx & 7t Afars ¥ g
= Y ¥z 5% AE WAW K ogmy feer
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197 # faafagfans a7 afrvman & od
t | frafigfaw< w3 a® ox
waEagr a1a & 71 e v A7 o7 frwr-
&4 g afey | OF wgeayd WA 7
a1 gt oy & e TEA A R
tg faafagfant &Y garie fedm
AT aga wedr 3 dfmA ¥ e
A AT Az gwfaw 7 €1 W
mfs A feegam fraes fem smam
a® frsgaer & WA ay ove W Ay
fa sz & o og fam o fean @ owd
fanfagfaas & g s oar 7
wafem & gwwm g fe frefagfaar @
afvqmar WY Frez w1 & g1 At afeg
miff g7 a1 o fadt alid &1 ww A
TIATEN A T |

dredr aa & wg wgm  wgm
Fu1 f& s weedt @ wer @ v g
w1 Fqwre fgeqas @ avam ag -
FE F AT F WITLT AT WF G FT
are & form av apsfim 72 F1 9 7y i
gt gim F1E § dE sfew 6 mivg
BT 5/ @ 5t 9 ¥ e vy
gz A1 AT A T-FAF 2 H ATE
fem wa @ & sowan § fe g vt
#1 faege fremer a1 w7 i
A WET A% (o qTERE & AT ¥ wErg
AT AT AT A P oFwA W i
IR @I Args nfa g
afe o fest qfne 2 & T7 a4t
i ®E ¥ 9% afog § gaer g
AT FTAT 7T A IHA qAWFE T A
& sfam aa T Fmam g
az fa= om 2 faomt ot feft g
waq ¥ IEEr ot & eedt @
&1 G A g e gt swr aen
% Frgfeer wi aaa €1 o0 @1a 77 weaw
AIAGAT T QT emA Tt fa
TR gE wTa 2w ¥ " famw w1 ImOm
A W GAWT QW A OT 1 AT NZ
mEetaR Fgiaen g s g 4
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&% fftaT * g1 few, # oF faram,
T wiT weafae g wifew faere
fir: v & o farelt o e o
AT § d7 A @ ark o A o
wf Gar Y1 dw omy a1 & ewwan f
fe @i ag witr #1% & fiw wfea
o g ¥R ¥ AW A @i g g
I8 ¥ gfts w1 & frerd wwitg o
gfm w1e © cfaEn k1 3w
g & T oy sfam o gm
ug fasgw afeurrz & oe § grem
wifg? fF o oreva o ag wrf Gar
i amd forwd w8 & wod ofr-
8§, tn ¥ sfafea 5m §, v
¥ favie I Ay @ et f,
¥ ar A q ol @ o e a
#fwmr ag wor darrae g A & swen
¢ e a7%) i o 1 ufan o
e fygam sz v W wfe-
w1 SHiEE 1 W faw & afcg feqr
o  F wpm fe o fagw o
w1 wfawre ey *1 famy s ) aw ot
i @@ fagmw frgea §1 a1 wwer
wug & ®mwa owrn wifgh ) oswg ¥
afte & w1 frmior g wfyg 1 i
@) |0t w1 @A wifae @t e zooes
W "pAT T A1 v & fAv
e ofr  gewt ¥ At ey
T oEwR )

o qm & ag s agen g fe
g N fggam g eow ew ey
a7 fexa o

dl"uw!t-w:ﬂ{im).qum
HEITT. WO TE qAEAT FTALT § QT
wrfFimmAa @ g

e WERE . Wq RTTH g1 oTan
t 1 ot ST T g Ay g
A T

s WiwTaw Ty 5 w3
o a1 fr ag %1 fggaa grm sod ex
& ®® FH fvaA g9 wEd e fas
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fem mm & afew & omar § & @
T 1 ¥ {9 was wrn =g s afas
g wfww  feea g0 7 wdr Wl
Tay #ran @ fe s @ o sarey AT
™ for s 2 xafen @@ W
™ a1 frator g aifen
wfow & ofine €aw fery wzem 810

o fawr # ow dfyws 7% 1 9
smaegr w1 T ¢ wf AT A
F wer wer a1 fie dfeww a1 € w
qEATEEAT & 7 @ $T g qEE
qzF Al Jo Ho faadt AdTgaa® ¥
fifeea 31 1 watT g a1 Afwa
¥ qwwar 7 6w w1 A feiea
sHAfedl m Wew  edafEdr #
ANE T oo FT9 ®1 T8 %7 gEa
oY IAET AT FTH F AT AR A
TR A A El ) AT /T g
& oz W A g e & gafan
w55 ¥ ue8 e Al frafe ow &
W aifaw ) zw A w1 dfeew @
7T AT AEL 4

w1 feama & 719 B, T A1
Arq waeq, A faddt 7 ag W wa e
ot #1 wifaar aor w7 T I
r fzgr AT ¥ 1 I F WA A
ag MR e & i gt a0 me s
®7F ¥ a7 S S q 7 wrfaa
g . & auwar z fe oodt A% o
B ¥ ggrem w9 fovs R aw
w1 37 £, (o et ot g & 2t
g1 Mt qg ¥ w3 gTa
fom 2 & ot femaer 1 awa
weer &3 Far § 1 gafae & gwwa
g v @ faq o fawme w73 gu &R
77 T " i fe gart Ay
TWAITECFTG
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12 hrs.

weaw wntaw - faeez wae i ag
fa= om & a2 19w ¥ @ o
Tgq g1 g 1 wEfay o5 o gaAr
ATAA A A AT T IeA E 7

ot sarcmw aw ; feee oy
wHifa d=4t § f§ a7 snfaw %
st Soilaw s Mg |

¥ gg it g W § v @w
W T & T femaw wr fatg
= g4 ¥ g W7 ag favig gw Wy
& agwa aqr gvfrg el & Q-
forgré agwa & ara 7 €1 7%, 1 2 W@/
WG I 7@ gnir  gEfaw T fawr
W oHl wavew ZHT arfEe fE E
N wrAvEEa ®1 gfF WTEY IO AR
| # 77 &27 aF w59 w52 wfaar
¥ Trge e & for & oft S3am
qFT AF | TA a1 w1 w1E fI¥oq@
fam & g arfem

A geedr & g faw o=
fadwz w221 & war & fau A geam
|}, T wk| F AT & IR w7 qNGA
LAG U

Shri Himatsingka (Godda): Mr.
Speaker, Sir, a lot of discussion has
taken place on this Bill which has be-
vome necessary in order to meet the
provisions laid down in article 124(5).
The gencsis of this Bill has been very
ably explained by Dr. Singhvi yester-
day. He has explained why this Bill
became necessary, and in that connec-
tion he stated that one of the judges
of the Supreme Court who had lost
mental control and who could not fol-
low anything would not resign in spite
of requests and therefore it became
necessary to lay down the procedure
which could be followed and observed
in taking steps in accordance with
article 124(4).
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Sir, some of the hon. Members who
spoke yesterday, rather disparagingly
referred to the judiciary. I feel, Sir,
the judiciary of this country is one
which we can be very well proud of.
They have maintained a very high
standard. It may be that therc may
be very rare exceplions here and
there, but otherwise the judiciary of
this country has been behaving very
well and the judges have shown excel-
lent character and exemplery beha-
viour.

Judges

The hon. Member, Shri Mukerjee,
always brings forward, by way of criti-
cism, the appointment of a particular
judge of the Calcutta High Court. 1
do not know what justification he has
in doing that. Simply because a gentle-
man who was appointed as a judge
was in politics before that does not
take away his qualifications if he was
otherwise qualified to be appointed as
& judge. In fact, the judge in ques-
tion has been doing very excellent
work. He is one of the best judges
that we have in the Calcutta High
Court, and it is not very proper off and
on to criticise a particular judge with-
out the judge being given an opporiu-
nity to meet the allegation.

A criticism that was put forward by
the hon. Member, Shri Trivedi, was
that judges are appointed, rather, in a
light-hearted manner and proper steps
are not taken.

df gvw W wwAw
WETH WEET, d77 sgAweqr ¥ FATA
&1 899 F wtew 7 &1
Mr. Speaker: The hon. Member may
resume his seat The question of
quorum has been raised. The Bell is
being rung.

I find there iz quorum now. The
hon. Member, Shri Himatsingka, may
continue his speech.

Shri Himatsingka: As you know, Sir,
the salary that is now being paid to
judges is Rs. 3500, and with the deduc-
tions at the present rate of income-tax

BHADRA 31, 1887 (SAKA)

(Inquiry) Bill 6974

and other deductions they are left with
a very lhttle sum. As a resull, good
practising lawyers, lawyers who have
good practice, are generally not will=
ing to accept judgeship. That is why
there is the danger that gradually the
quality will be deteriorating. There=
fore, one point which should be con-
sidered by the Government is whether
or not they should give more thought
to the question of raising the salary of
judges so that better class of lawyers
who have good practice may be altrac-
ted and they may not find an oppor-
tunity or an occasion to decline an
offer when it is made.

Another criticism that has been made
is that it would be taking away the
powers of Parliament. I have not been
able to follow how the powers of Par-
liament is going to be taken away.
Even when the Special Tribunal will
have made its rcport, the report will
be placed before the House and unless
the House decides in accordance with
the provisions of article 124(4) no ac-
tion can be taken. As a matter of fact
the whole idea of the Constitution is
that it should be that the judges can-
not be touched, they cannot be remov-
ed angd no action can be taken unless
it is a very grave matter of misbeha-
viour or a judge is incapable of acting
as a judge. Therefore, any provision
that standg in the way of any action
being taken against a judge is welcome
and there should be no objection to
any provision that protects the office
of the judge.

Therefore, the Bill merely provides
what the procedure should be to en-
able Parliament to take action under
article 124(4). After the report is
available to the hon, Members of Par-
liament, it will be casier for them to
a conclusion whether or not to support
any Address that may be moved by
any hon. Member or a group of Mem-
bers in connection with a particular
judge. 1, therefore, feel that *he Bill
lays down a certain important proce-
dure which should be observed, and in
order that better class of people may
be attracted, I also feel that the pen-
sion that is payable to a judge should
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also be raised so that they may not
have to look to any other work after
they retire. One hon. Member said
that judges after retirement  move
about in the corridors of the Secreta-
riat. The judges have to live. even
after retirement. If they are mnot able
to save anything, they are rompelled
to seek some other appointment. I,
therefore, feel that the pension and
nther emoluments of the judges should
be made such that they may live com-
fortably even after relirement. If
these suggestiong are taken into con-
sideration, T feel that the high slan_nd-
ard of the judiciary will be maintain-
ed,

Dr. M. S. Aney (Nagpur): Firxlt 1
think it is my duty to congratulate
the hon. ‘Minis{er wgo moved the ?111
for having practically accepted in prin-
ciple the amendment moved by Shri
Kamath for reference of the Bill to =
Select or Joint Committee. Therefore,
much of the points that 1 wanled to
refer to about the Bill need not be
said now. There are, however, one of
two points on which 1 would like to

stress.

This Bill relates to the remm‘a{ af
Judges from office. A Bill of that im-
portance was brought here by the hm:l.
Law Minister with a view to getting it
passcd 8l ong and the same sitling. The
Bill was introduced and immediately
the consideration motion was mo\"éd.
1 thought that as we were dealing with
a very important question Wwe should
not do it in a light-hearted way.

If anybody reads the Constitution he
will find that the sovereignty of India
is practically vested in three 'm.l!l:l‘r
institutions which the Constitution has
created; one of them is President, an-
other is Parliament and the third is
the Supreme Court. 1 do not want to
go into relevant sections to explaln
how the relations between th.eu three
bodies are maintained. Article 141
that the law declared by the

says
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Supreme Court shall be binding on all
courts within the territory of India.
Similarly, article 142 refers to thc en-
forcement of decrees and orders  of
Supreme Court.  Similarly, President
has ultimate power. The sovercignty
of Parliament is an undoubted fact.
When you are dealing with one of the
three institutions on which the sove-
reignty of India is vested and you are
drafting a Bill dealing with one insti-
tution you must see to it that the Bill
is drafted in such a way that all the
implications of the provisions are con-
sidvred by the whole country. As sov-
creignty is vested specially in these
three institutions, if any fundamental
change is sought to be made as rcgards
one of these institutions, it is wvery
necessary that the opinion of the coun-
try is obtained on the Bill before it
hecomes law. Therefore, it™would have
been better if we had accepted a
motion for circulating the Bill for ob-
taining public opinion, as originally
proposed. However, as the hon. Min-
ister has agreed to refer it to a Select
Committee, I shall not say anything
further on that point. Having heard
the arguments he perhaps thought that
there is a good deal of feeling in favour
of its reference lo Select Committee,

Article 124(4) lays down certain
rules for the removal of a judge of a
Supreme Court. It says:

“A Judge of the Supreme Court
shall not be removed from his
office except by an order of the
President passed after an address
by each House of Parliament sup-
ported by a majority of the total
membership of that House and by
a majority of not less than two-
thirds of the members of that
House present and voting has been
presented 1o the President in the
same session for such removal on
the ground of proved misbeha-
viour or incapacity.”

It means that so far as the removal
of a Supreme Court Judge is concern-
ed, the other two sovereigns have to
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come into the picture. At the same
time, sub-clause (4) says:

“Parliament may by law regu-
late the procedure for the presen-
tation, of an address and for the
investigation and proof of the mis-
behaviour or incapacity of s Judge
under clause (4)."

‘While referring 1o this clause, one hon,
Member suggested that word “impar-
tality” should also be added. 1 think
it is better that no reference iy made
to impartiality. The very fact of ap-
pointment to the Supreme Court as
Judge presupposes that he is impartial
and has outstanding qualities. So, it
15 better that we make no comment
about character and impartiality. In
my opinion, the two words mentioned
there, namely, ‘misbehaviour’ and ‘in-
cuapacity’ are sufficient for considering
the guestion of removal of a Judge
from office. There is no need to adding
more disqualifications like ‘impartia-
lity’. That would open up the record
of his whole service, whether he has
been partial or impartial

There is one more point. Some mem-
bers feel that by means of the mecha-
nism of the appointment of 4 Special
Tribunal the powers of this House
arg being taken away. T do not think
it is correct. In a way. you cam say
that power is diluted. Yet, the House
will have to consider the findings of
the Special Tribunal. I think we¢ have
.t look at it from a somewhat differ-
ent point of view. We are providing
for a Special Tribunal consisting of
.eminent persons to go into the conduct
of Judges. In view of that the report
of the Special Tribunal will make pro-
per material for the members of the
House who are more or lesg lay men.
Parliament is a supreme body. ro
doubt, and Pacliament collectively has
the right to do anything. But Parlia-
ment consists of people like myself
who are vety ill read and others very
well reed. When a collective body
like that has to id a i
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and impartial decisions. So¢, the Trl-
bunal should have persons of cminence
and their report should be considered
by Parliament

Regurding the qualifications of the
members of the Tribunal ete., they will
be considered by the Select Commitiee
in detail. When a Bill of this import-
ance goes to the Sclect Committee, it
should receive proper consideration. In
the meanwhile, if possible, opinions on
the Bill should be invited from all
those who are competent to give opin-
ion on this guecstion.

With these remarks. | once uagain
congratulate and express my gratitude
to the hon. Minister for having accept-
ed the suggestion for refercnce of the
Bill to the Select Committee. [ sup-
pori the substitute motion.

«t geR W wewmg: Qo
wEEa. FxA & TorgAt T4 |

Mr. Speaker: The bell is being
rung . . . Now there is quorum. Shri
Kakkar.

Shri Gauri Shankar Kakkar (Futeh-
pur): Mr. Speaker, Sir, al the very
outset | would say that I am very glad
that the Minister, who has now con-
ceded the Bill being sent to the Joint
Commiltee, has reacted favourably to
that. But I fail to understand as to
what is the necessity for bringing for-
ward any Bill of this sort which im-
pliedly casts a sort of aspersion on the
highest judiciary and, if I may be al-
lowed to say so, even casts aspersion
on the President of the Indian Union.

Sir, in accordance with the provisions
of thus Bill certain powers have been
given to the President, namely,—

“It the President, on receipt of
a report or otherwise, is of opinion
that there are good grounds for
making an investigation into the
misbehaviour or incapacity of a
Judge, he may constitute a Special
Tribunal for the purpose of mak-

Tike that it should have before it mate.
_rial properly shifted. Otherwise, It
will not be in a position to take fair

ing such an investigation and
forward the ground of such inves-
tigation to the Special Tribunal”
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After this Tribunal has made the in-
quiry and has given its finding, that
has to come before this House, Now, in
accordance with the provision of arli-
elp 121 of the Constitution, if the re-
quisite majority is not favouruble to
thg finding of the Special Tribunal, it
will mean that the action taken by the
President and the channel thut has
been evoked through the President is
being overthrown by the House and it
will indirectly mcan casting an asper-
sion on the President also.

ot gpew ww WA wead
gy, axA F Al ad g

The bell is being
. Now there is quorum.

Mr. Speaker:
rung

Shri Gauri Shankar Kakkar: T was
submitting, Sir, that there was absu-
lutely no necessity for bringing for-
ward such kind of a Bill before the
House. It has been provided in article
124(5) that Parliament may by law
regulate the procedure for the presen-
tation of an address and for the inves-
tigation and proof of the misbehaviour
or incapacity of a Judge under clause
(4). In accordance with the mandat-
tory provisions of the Constitution—
articleg 121 and 124—the proper forum
for all these investigations into the
misbehaviour or incapacity of a judge
has exclusively been laid down as the
Parliament. If there is any attempt
to deprive that forum by evoking any
sort of special tribunal for censuring
or investigating into the misbehaviour
or incapacity of a judge, it would be a
very seriouy aspersion.

There is no denying the fact that
the judiciary is the proper custodian
of the democratic set-up of the coun-
try. If you are going to create any
sort of tribunal for the purpose of in-
quiring into the misbehaviour or in-
capacity of a judge, it would mean
creating a sort of court or tribunal
above the Supreme Court In accord-
ance with the provisions of the Consti-
tution it is only the Parliament which
is empowered to bring a motion and
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after that motion hag been discussed,
a represcntation is to be made to the
President. Clause (5) of article 124
only provides for those rules and regu-
lations for presenting that representa-
tion. So, Parliament is the proper
forum.

My objection first is to the name of
this Bill, namely Judges (Inquiry)
Bill. This is a very wrong nomencla-
ture given to this Bill. It would have
been proper if the Bill were 1p be
given the namg in accordance with
clause (5) of article 124 which says: —

“Parliament may by law regu-
late the procedure for the presen-
tation of an address and for the
investigation and proof of the mis-
behaviour or incapacity of a Judge
under clause (4).".

Mr. Speaker: The
there.

long Title is

Shri Gauri Shankar EKakkar: Then,
in sub-clause (2) of clause 3 of this
Bill it has been provided, namely —

“The Special Tribunal shall con=
sist of such number of members,
being not less than three in num-
ber, as the President may think fit
to appoint from among Dersons
who are or have been Judges of
the Supreme Court"”.

As an amendment says, there are other
persons who are able but who have
not been judges of the Supreme Court.
Therefore, this scope should not have
been limited.

Then, my next objection is that the
functions and privileges which were
exclusively given to Parliament are
being diverted to the President by this
particular measure of legislation. After
the motion it is the Parliament which
can come forward to create any sort
of special tribunal or committee which
may go into it It can be in camero—
because it is a very delicate affair—
so as not to publicise the p di
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of such special tribunal to censure the
conduct of a judge. I would have been
glad if the Cabinet came forward with
a picce of legislation to regulate and
control the conduct of Ministers in this
country. I wish to say that if there
had been any attempt to regulate and
eontrol the executive powers vested in
Ministers, it would have been a very
happy chapter in the history of this
Parliament; but any attempt to regu-
late and control the activities of the
judiciary would be suicidal.

I am very glad that it is going to
the Joint Committee. My only sug-
gestion is that it would be better if
the Joint Committee takes into con-
sideration this and gives its opinion
that it would not be proper to bring
forward any specific Bill for this pur-
pose and that it should be contined to
what has been given in article 124.

Mr. Speaker: What is to be done?
The Constitution requires that there
ought to be a Bill for the purpose and
the han. Member says that therp ought
not to be any.

8hri Gaurl Shankar Kakkar: It does
provide. But who has the authority?
Parliament has the authority. Parlia-
ment is legislating this Bill. The per-
sonnel of the tribunal are to be nomi-
nated by Parliament and not by the
President.

Shri C. K. Bhattacharyya (Raiganj):
Mr. Speaker, Sir, this Bill proceeds on
a very delicate ground. In fact, since
the British system of judiciary was
established in this land, I do not know
whether an Act like this has been
legislated before. This is the first time
that a legislation is proposed to be
enacted to inquire into the conduct of
the judges. As such, we ought to pro-
ceed very carefully and very cautious-
ly.

Sir, when 1 look to the constitutional
provisions on which this Bill is based,
that is, Article 124, at times [ feel that
the Constitution has almost tried to
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provide that such an inquiry could not
be held because sub-Section 2(b) pro-
vides that a judge may be removed
from his office in the manner provided
in clause (4). But when the proce-
dure is indicated in clause (4), the
entire bias of the procedure is such
that it makes it difficult for such an in-
quiry to be held. The substantive pro-
vision says that a judge may be re-
moved but when the procedure is in-
dicaled in clause (4), it does not say
that a judge may be removed, There,
it completely changes the bias of the
provision to the negative side that “a
judge shall not be removed"

1232 hrs
[Mg. DepuTy-SPEAKER in the Chuir]
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Mr. Deputy-Speaker: The bell is
being rung....There is quorum now.
The hon. Member may continue his
speech.

Shri C. K. Bhattacharyya: As | was
saying, if you look to the provision
contained in sub-section 4 it is decided-
ly negative that a judge of the Sup-
reme Court shall not be removed.
Then, it proceeds to lay down condi-
tiong which may be necessary lo fulfil
before an inquiry could be conducted.
Putting these two together, I feel that
the bias of the Constitution is that a
judge shall not be removed though a
provision is there and some authority
is left to the Parliament for present-
ing an address to the President.

When we look to our judiciary, we
find our judiciary has, by eminence,
made a name in the whole world and
we have seen judges who could and
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who can hold themselves up against
the judges of any country in their
juristic learning, in their impartiality
and in their capacity to tackle very
difficult cases. We have seen that in
our courts. Here, I am thinking of the
opinion of Mr. Justice A. K Sarkar
who was one of the Bench for that con-
troversial reference by the President
of India regarding the powers and
jurisdiction of the High Court and its
duties in relation to the State Legis-
lature jn that UP, Legislalure vs
Allahnbad High Court case. He refer-
red to the fact that the Parliament
though having powers has not proceed-
ed to eriticise judges in any way and,
though he upholds the supreme autho-
rity of the Parliament in relation to
the judiciary, at the same time he
points out:

* .. that though article 211 is
not enforceable, the legislatures
have shown an admirable spirit of
restraint and have not even once
in all these years discussed the
conduct of judges”.

He commendably referred to the tra-
ditions that we have established in our
legislatures. So, when we go to frame
an Act like this, we should proceed
very cautiously so that the judiciary
may not be affected in any way.

As 1 was saying, we have produced
judges of monumental learning. The
Privy Council in regard to some of the
judgments delivereq by our High
Courts has repeatedly referred to the
juristic knowledge of the judges who
delivered those judgments. We should
be able to depend on the learning and
the capacity of our judiciary to pro-
ceed in their own way, in an impar-
tial way, so that a legislation like this
when passed into law may not be
necessary to be applied at all

With reference to the Bill, there
have been some criticlsms. When I
look to the Constitution and look to
the Bill, T fee] that the Bil] has put
the things rather awkwardly., The
Constitution brings the Parliament first
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and the President last. But the Bill
brings the President at the very first
instance. The Constitution says that
the Parliament will proceed with an
address and the address will go to the
President and the President will take
the steps. What the Bill proposes is
that the President comes at the very
first instance. [t is the President who
gets the report; it is the President who
sels up the tribunal; it is the Presi-
dent who appoints the person who has
to defeng the judge; it is the Presi~
dent who receives the report and sub-
mits it to the Parliament and then the
Parliament comes into the scene. I
think this procedure will have to be
changed. Instead of bringing the Pre-
sident at the very first instance, as the
Bill has done, the Bill should follow
the Constitution and keep the Presi-
dent at the ultimate stage of this entire
procedure under which the conduct of
the judges or their incapacity may be
looked into.

Some reference was made to  the
conduct of some of the judges. We
have seen the judges, and one of them
at least was Sir Gooroodas Banerjec of
the Caleutta High Court, who chose to
retire before time. He earned his pen-
sion before the age of retirement. He
proposed to the Chief Justice that he
should be allowed to retire, The
Chief Justice wanted to retain him.
But he said, “My continuance on the
Bench means keeping out the younger
ones. I do not want to do that." When
he went to the Bench, both his son
and son-in-law, eminent lawyers them-
selves, were in the court. He was on
the civil side. His gon gave up his
civil practice because his father was
there and he spent all his life as a
judge of the tribunal. His son-in-law
gave up civil practice altogether; he
was having a practice limited to crimi-
nal side and even in that, he rose to
great heights; he became the Chlief
Justice of the High Court—Sir M N.
Mukherji—and then came to the Cen-
tre as a Law Member. That was the
example set up by the judges there.
S0 we should think of this conduct that
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the judges have set for themselves and
for the followers who go to the bench
after them. When this Bill is enacted
nto a law, T believe, as 1 said now,
that this will remain a dead Act; it
will never be applied in relation to
the members of our judiciary who have
vstablished in India such a glorious re-
cord, such a record of which we can
by proud. In fact, we can present to
the whole world the achievements of
Indian lawyers and Indian judges.

Shri M. P Swamy (Tenkasi): In
deference to the wishes of the House,
the Depul,y Minister was pleased to
refer this Bill to a Joint Committee
and [ hope the Joint Commiltee will
thoroughly go into this matter and
make suitable suggestions and amend-
ments, if found necessary.

The operative clause of thisg Bill is
«<louse 3, which says:

“If the President. on reccipt of a
report or otherwise, is of opinion
that there are good grounds for
making an investigation into the
misbehaviour or incapacity of a
Judge, he may constitute a Special
Tribunal. .. ™

Here I want to say that each and every
report sent to the President is not
automatically referred to the Special
Tribunal; the President exercises his
discretionary power; he scrutinises the
report and other factors before he
sends the matter for investigation to
the Special Tribunal So there we
have gol the fullest confidence in the
discretionary power of the President

W find that the judges are the
watchdogs of liberty and freedom of
the citizens agminst the cilizens and
the citizens against the Government.
“The judges occupy an eminent place in
the society and it is a delicate matter
to enact legislation to inquire into
their misbehaviour. We should, there-
fore, bestow our best attention to
framing and putting our suggestions
in this connectior. As the Bill stands
now, clause (B), Section 3, says:

*Thr President may, if he so
thinks fit, appoint a person to con-
duct the case against the Judge”
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Here I would suggest that a person
who is learned and who is an advocate
of the Supreme Court should be ap-
pointed to conduct the case apainst
judges before the Special Tribunal

There is no penalty attached if a
judge refuses to submit himself before
the Medical Board for examination.
Here, Clause (5), Section 8, only says:

“... the Judge shall submit
himself to such medical examina-
tion

There is no penalty attached if he fails
or refuses to submit himself before the
Medical Board. I think the Joint Com-
mittee will look into this matter,

As 1 said earlier, our judiciary is
functioning very well and we have
great confidence in them. But here we
find that the Parliament is the supreme
authority in conducting the whaole
affairs of the nation. Under Article
124, Clause (5), we have got the power
t remove a judge for proved misbeha-
viour or incapacity. Here again we
find that only the President is given
the power to initiote the proceedings
Whal the Parliament is asked to do is
either to accept or 1o reject the report
given by the Special Tribunal. The
President has got the power to exer-
cise his discretion and only when he is
of the opinion that there is a proper
case, he will forward it to the Special
Trib 1 for i tigati So there
is a safeguard here against any ficti-
tious or frivolous allegation made
against judges. If, on investigation
by special tribunal, any report is prov.
ed to be false or baseless, the law must
be invoked, to punish the complain-
ant.

ot gwm wx wwww: T 0w
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Mr. Depuly-Speaker: The bell

Now there is quorum. The hon
Member may continue.



6987

Shri M. P. Swamy: As I was re-
ferring, it is the Parliament and Par-
liamen! alone which has got the power
to accept or reject the report given by
the Special Tribunal, by passing a
motivn to that effect, supported by a
majority of the total membership of
the House and by a majority of not
less than two-thirds of the members
present and voting. It is just like the
procedure for amending our  Cons=
titution. So there are very many safe-
guards for the judges and we wish, as
Shri C. K, Bhattacharyya said, that no
ovcasion will arise to come ucross such
cases in our country.

Shri Jaganatha Rao: Mr. Speaker,
I am grateful to the hon. members
who have evinced so much of interest
in this Bill. 1 would have straight-
away, accepted the motion of my
friend, Shri Kamath, yesterday to
refer the Bill to the Select Com-
mittee, but his motion was for a refer-
ence to the Committee of this House.
Under the Constitution, both the
Houses can present an address to the
President for removal of a judge on
grounds of proved misbehaviour or
incapacity. Therefore, T could not
accept his motion and have now come
forward . . .

Shri Harl Vishnu Eamath:
to it yesterday itself.

Shri Jaganatha Rao: Several points
have been raised by the hon, members
yesterday mnd today. Omne of the
points, which, according to me, is im-
portant, is that the initiative should
rest with the Parliament, This point
was raised by Shri Kamath gnd was
supported by Dr. Singhvi and Prof.
Rangn. My submission is that the ini-
tiative always rests with the Parlia-
ment, The Constitution is the supre.
me law of the land and any legislation
passed by the Parliament or the State
Legistatures must conform to the pro-
visions of the Constitution. Under the
Constitution, the President is the ap-
pointing authority in the case of a
Supreme Court judge or a High Court
judge. The principle here is that the
authority which has the power to
appoint should have the authority to

Judges

I agreed
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remove the person so  appointed.
That is the principle on which  the

authority vests with the President 1o
remove a judge. Certain safeguards
have been provided in the Constitution
to preserve the independence of the
judiciary. A judge cannot be remo-
ved by the President who appoints
him unless both the Houses present an
address and on the ground of proved
misbehaviour or incapacity. Thig is
the first prineciple.

The second principle, which I would
like to say in reply to the point raised
is that the Parliament under Art. 124
of the Constitution can present an ad-
dress to the President for removal of a
judge on grounds of proved misbeha-
viour or incapacity, the words “proved
misbehaviour or incapacity” presup-
pose that there should be some agency
which would go into the question of
the fact of incapacity or misbchaviour
Therefore, there must be some body
or some agency to go into the question
Then only Parliament comes into the
picture. Parllament has the final say
in the matter, Therefore, according
to me, Parllament should not have
anything to do either with the ap-
pointment of the tribunal or with the
initial ges and no di jon can take
place in Parliament at that stage. That
is the principle why the initiative
which vests with the Parliament under
the Constitution is retained and is not
sought to be taken away by this Bill.

Further, no  discussion can take
place on the conduct of a judge either
on the ground of alleged misbehaviour
or incapacity unless there is adequate
evidence. Otherwise, the fair name of
the judge will be tarnished. There-
fore, the framers of the Constitution
envisaged that there should be some
agency to go into this  question and
only when the report of that agency
ig forthcoming the power which vests
with Parliament can be exercised.

Objection has been raised in regard
to the constitution of the tribunal, and
it has been asked why in clause 3 (2)
it has been provided that only persons
who have been or are members of the
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Supereme Court shall be appointed to
this specinl tribunal. The reason is
simple, Persons who have been or are
Judges of the Supreme Court pgre men
of vast judicial experience and  ex-
reptional integrity, and these are two
classes of persons from among whom
the members of the special tribunal
shall be selected. These posts are not
going to be advertised by the UPSC.
One hon. Member said that persons
who were qualified to be judges of the
Supreme Court should also be select-
ed. Any advocate with ten years'
experience is qualified to be a Supre-
me Court judge. ...

Shri Harl Vishnu Kamath: On a
peint of order. If 1 have heard the
Hon. Speaker aright, he had observed,
when you, Sir, were not here unfor-
tunately, that Members on both sides
of the House need not go into the
details, since the Joint Committee
would consider all these matters at
leisure.

Shri Jaganatha Rao: Should I not
reply to the points raised?
Shri Hari Vishnu Kamath: They

were raised because there was no pro-
posal ta refer it to a Select Committee

then.

Shri Jaganatha Rao: Because they
have been raised, 1 am replying to
them. My hon friend cannot take
away my right to reply.

Dr, L. M. Singhvi (Jodhpur): Is the
hon. Minister =0 keen to reply to the

points raised now?. . ..

Shri Jaganatha Rao: Why were the
piints raised then? Certainly, [ can.
not allow a point i gn on  record

without its being replied to.

Dr. L M Singhvi: 1 should like the
hon. Minister to tell us whether there
is any parallel for the appointment of
a special tribunal in any of the coun-
irwes which are advanced and experi-
enced in the process of the rule of
law,
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Shri Jaganatha Rao: There is o

parallel in the Canadian Constitution

and in the Australian Constitution.

Dr. L, M. Singhvi: There is no such
special tribunal there.

Shri Jaganatha Rao: W have got
instances in the Constitutions of the
other countries of the world also.
That is the reason why this clause has
been incorporated in the Bill.

My hon. friend Shri U, M. Trivedi
raised a point about the commence-
ment clause of the Bill He asked
why it had been said that the Act
would come into force on such date
as the Central Government might by
notiflcation in the Official Gazette, ap-
point. The reason is simple. This
Bill contemplates the framing of rules
by the Central Government regarding
the procedure to be followed by this
House for the presentation of the
address to the President, how the
Address should emanate, whether it
should emanate in the Lok Sabha first
ang then go to Rajya Sabha, and if
such a motion is adopted, what the
procedure for transmitting it to the
other House should be, in what form
the Address has to be presented and
s0 on. These things will be regulated
by rules to be framed by the Central
Government which have to be placed
on the Table of both Houses of Par-

lioment. That is why some time will
he taken for the implementation of
this Bill. That is the rcason why this

commencement clause has been incor-
ported in this Bill

Then, some hon. Members suggest-
rd that the tribunal should be a per-
manent one. It is nol a vigilance
commission {o ingquire into the con-
duct of judges or public servants or
public men. It is only when an occa-
sion arises or when the need arises,
which we hope will very seldom arise
or may not arise at all.

Shri C K. Bhettacharyya: It
never arise
Shri Jaganatha Ravo: According to

me, it may never arise. But the Cons-
titution requireg that a law should be

will
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made by Parliament, and the law is
being madc about the procedure to
be adopted.

In regard to the procedure to be
adopted by the tribunal, this Bill gives
the powers of a civil court to the
special tribunal. The provisions of
the Civil Procedure Code regarding
the summoning of witnesses, their
examination, ang the issuc of com-
missions and so on will apply to
them. Therefore, the Centra] Gov-
ernment  or the execulive does
not interfere with the functioning of
this spccial tribunal ay all. The fears
expressed by hon. Members on this
score were unfounded, because I am
surc evidenilly they have not gone
through the Bill in detail.

As regards the medical board, I am
glad that two hon, Members have al-
ready replied to it. When a judge is
snid to bg incapacitated either due to
physical defect or due 1o mental
defect, somcbody has to go into the
question. It is only a medical board
that can give an opinion on the matter.
Therefore, a8 medical board has to be
constituted in the interests of the
judge.

Then, objection was taken to the
provision that Government or the Pre-
sident may appoint a person to conduct
the case against the judge, and it was
ssked why the word ‘person’ should
be there and why the words ‘a senior
advocate’ should not be there, I would
=submit that it is not always necessary
that a senior advocate should be there.
Suppose there is a question about the
capacity of a judge, whether he s
really incnpacitated due to physical
or mental defect. then any person may
be appointed, for instance, a doctor
could be appointed to conduct the case.
Therefore, some discretion has to be
allowed to the President to appeint a
suitable person according to the cir-
cumstances of the case.

Fears have been expressed that the
sovereignty and the powers and supre-
maucy of Parliament are taken away
by the appointment of this special
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tribunal. I would submil that they
are not taken away. The words used
in the Constitution are ‘proved mishe-
haviour’ or “incapacity’. So, a fact-
finding body has to b appointed, and
its repory will have to be laid on the
Table of hoth House: of Parliament,
whether thal report be favourable or
unfavourable to the judge. The final
say rests with Parliament, Parla-
ment will have to come to a decision
by a total majority and by a majority
of not less than two-thirds of the
Members present and voling, ang then
the President is bound to art on the
address presented fo him by both
Houses of Parliament. Therefore, the
fear expressed in some quarters that
Parliament's right is taken away is
not correct.

Shri C. K. Bhattacharyya: The
whole thing will depend on the inter-
pretation of the word ‘proved’. What
does the word ‘proved’ mean?

Shri Jaganatha Rao: It means ‘prov-
ed to the satisfaction of the tribunal'.

Shri Harl Vishnu Kamath: Prov-
ed to the satisfaction of Parliament,

Shri Jaganatha Rao: It is a fact-
finding body. That is why we are
going to have a sitting judge or a
retited judge of the Supreme Court
as a member of the special tribunal,
and the tribunal will go into the ques-
tion; full opportunity would be given
to the judge to adduce cvidence in
defence of himself and to rebutt the
allegations. .

Dr, L. M. Singhvi: [t has to  be
proved to the satisfaction of the Par-
liament and not of the special tribu-
nal. How does the hon. Deputy
Minister import the concept of a spe-
cial tribunal and superimpose it on
article 124 (5)?

Shri Jaganatha Rao: The tribunal
is given fuli powers to go into the
evidence. Supposing the tribunal says
that the case is nol proved againsi
the judge, the report will be laid on
the Table of the Housc. It is then
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open to any of Parli it
to bring ferward a resolution. That
is not barred., That right is not taken
away.

Meamh

Shri Hari Vishny Kamath: The
hon. Deputy Minister should also be
there on the Joint Committee,

Sbri Jaganatha Rao: | shall be
there on the Joint Committee. We
are lrving to cvolve a code and a
machinery by which we shall safe-
guard the interests of the judge and
at the same time see that the Consti-
tution is followed.

Shri Alvares (Panjim): The pilot
must be on the Joint Committee.

Shri Jaganatha Rao: I am there on
it.

1 need not go into the other details
now. 1 am glad that the House has
evinced great interest in  this  Bill,
ang I thank the hon. Members who
have taken so much interest in this
Bill.

Shri Hari Vishnu Kamath: On a
point of clarification. The Deputy
Minister was pleased to say that Par-
lisment had not been divested of the
right given to it under the Constitu-
tion. Now, the President has been
given the initiative to order or direct
an investigation intp the misbehavour
or incapacity of a judge. Suppose in
spite of—God forbid—allegations,
memorials and petitiong presented to
the President, as has happencd in
some cases in the past, the President
refuses to appoint a tribunal, then will
Parliament still have the right, and
will any Member of Parliament have
the right to bring forward a motion
or a resolution to advise or ask Gov-
ernment to order an investigation?

Shri Jagimathy Rao: That power
is not taken away. It is open to any
Member to bring forward a resolution.

Shri Hari Vishog Kamath: [ hope
they will co-operate in bringing it
about.
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Mr_ Depuiy-Speaker: The question

“That the Bill to regulate the
procedure for the invedigation
ang proof of the misbehaviour or
incapacity of @ Judge of the
Supreme Court or of a High Court
and for the presentation of
an address by Parliament to the
President be referred to a Joint
Committee of the Houses consist-
ing of 30 Members; 20 from this
House namely Shri S, V, Krishna-
moorthy Rao, Shri N. C. Chatter-
jee, Shri Sachindra Chaudhri,
Shri Homi F. Daji, Shri R. G.
Dubey, Shri Hari Vishnu Kamath,
Shri Harckrushng Mahatab, Shri
Shankarrao  Shantaram  More,
Shri Gulzarilal Nanda, Shri Ghan-
shyamlal Oza, Shri Tika Ram
Paliwal, Shri Raghunath Singh,
Shri Shivram Rango Rane, Shri
N. G. Ranga, Shri Sham Lal Saraf,
Dr. L. M. Singhvi, Shrimati Tar-
keshwari Sinha, Shri U. M. Trivedi,
Shri T. Abdul Wahid, and Shri
Jaganatha Rao, and 10 from Rajya
Sabha;

that in order to constitute a
sitting of thy Joint Commitice the
quorum shall be one-third of the
total number of Members of the
Joint Committee;

that the Committee shall make
a report to this House by the 28th
February, 10686;

that in other respects the Rules
of Procedure of this House relating
to Pariiamentary Committecs shall
apply with such variations and
modifications ag the Speaker may
make; and

that this House recommends to
Hajya Sabha that Rajya Sabha
do join the said Joint Commitiee
and communicate ts this House
the mnames of 10 Members to be
appointed bv Rajva Sabha to the
Joint Committee.”.

The motion was adopted.
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13 hrs,

GOA, DAMAN AND DIU(EXTEN-
SION OF THE CODE OF CIVIL
PROCEDURE AND THE ARBITRA-
TION ACT) BILL.

The Deputy Minister in the Minls-
try of Law (Shri Jaganatha Rao):
I beg to move:

“That the Bill to provide for
the extension of the Code of Civil
Procedue, 1008, and the Arbitra-
tion Act, 1940, to the Union Terri-
tory of Goa, Daman and Diu and
for certain other matters as pass-
«d by Rajya Sabha, be taken into
consideration”.

This Bill is a further step in the
process of the integration of the legal
system of the Union territory with
the general pattern of the legal sys-
tem in the rest of the country. A
number of Indian laws, the IPC, the
Indian Evidence Act and the Cr. P. C.
have alrcady been extended to the
Union territory. The Code of Civil
I'rocedure was, however, not extend-
ed ax it was necessary to reorganise
the subordinate civil courts before
extending this to the territory. The
Government of Goa, Daman and Diu
have already underlaken  legislation
to reorganise the civil courts in the
territory in consonance with the pat-
iern obtaining under the Bombay
Civil courts and have requested that
parliamentary legislation be under-
taken 1o extend the Civil Procedure
Code having some of these provisions
and having inter-state operation.

In the Portuguese law, civi] proce-
dure and arbitration law are inter-
connected. As such, it is necessary to
extend the Arbitration Act along with
the Civil Procedure Code.

These Acts will be enforced with
effect from the date the reorganised
civil rourts come into existence in
the Union territory. The Bill is on
the lines of similar legis’ation for ex-
tension of laws and contains certain
consequential amendments to  the
Goa. Daman and Diu (Judicial Com=
‘missioner’s Court) Regulation, 1963.
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I move.

Mr.
moved:

“That the Bill to provide for

Deputy-Speaker:  Motion

the extension of the Code of
Civil Procedure, 1908, and the
Arbitration Act, 1840, to the

Union territory of Goa, Daman

and Diu and for certain other

matters, as passed by Rajya

Sabha, be taken into considera-

tion™.

An hon. Member: How much time
for this Bill?

Mr. Deputy-Speaker: Not allot-
ted. Let us fix one hour.

Shri  Hari Vishnu Eamath
(Hoshangabad): ©One to two hours.

Shri Shinkre (Marmagoa): 1 sup-
purt the Bill on the broad principle
that every such step as would result
in further completing the integration
of this territory with the rest of the
couniry should be encouraged. But
1 cannot help expressing a few doubts
and misgivings which ¥  consider
completely justified in v .w of the
past experience we have had in Goa
rcgarding the introduction and ex-
tension of so many Indian laws to the
{erritory.

To start with, 1 will mention what
happened when the Central Govern-
ment extended the IPC and the Cr.
P. C. to this territory. Before this
extension, in Goa we had five crimi-
nal courts funclioning with full origi-
nal jurisdiction. As a result of the
introduction of the Cr. P. C. all these
courts with original jurisdiction were
turned into a first class magistrate’s
courts and only one court of sessions
wag instituted for the entire territory.
Unfortunately, after the notorious
Bomb explosions which took place in
Goa_ this only court of sessions has
been busy with the so-called “Goa
bomb conspiracy case” for over months
now. As a result. all other criminal
cases which nught to have been sub-
mitted to the court of sessioms are
either pending or are not being taken
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up as the court is busy exclusively
with the bomb conspiracy case. As a
consequence of this, so many under-
trial prisoners and so many convicls
are rotling in Goa jails hoping to
see the day when the court of sessions
wil] have time and chance to take up
their cases or appeals.

The same thing is happening re-
lating to cases in the court of judi-
cial Commissioner instituted in Goa
since Dec., 1963. When Government
gave the existing Goa court the status
of a High Court and called it the
Judicial Commissioncr's court, they did
not think it proper to make the other
arrangemens necessary to enable the
court to function properly. When I
approached Shri Hathi more than 8
months ago with a request to appoint
another Judicial Commissioner for
that court which was having only two
judges as a result of which in  so
many cases when the Judicial Com-
missioners disagreed, no decision
could be given, he told me that he
would take necessary steps to appoint
a third Judge. But what has happen-
ed in fact is that not only has a
third judge not been appointed but
one of the two Judges has gone on
leave for the last four months and
now the Judicial Commissioner’s
ecourt is not functioning at all. ‘The
result is that there are so many con-
wicts whose appeals are pending be-
fore the court and they are walting
for the day when the Government
will think fit to appoint g Judge or
two judges to enable that court to
function properly.

You will be surprised to learn that
in Goa we have come to & stage
wherein one of the more important
eourts is not or was not functioning
at least for about two months or so
because the court clerk had reported
sick and Government had made no
arrangement to appoint g substitute.
The Minister will say that this is a
matter for the Goa administration to
look into. But what I want to im-
press on Government js this: please
make & proper study and research of
the matter before introducing new

1488 (Ai) LSD—6.
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legislation there. Do not hurry up with
with insufficiently considercd legisla=-
tion. I 1 may be permitled to say
s0, they never do such research and
study of the background to the re-
quisite extent and then hurry up with
legislativn extending laws to that
territory. It is almost four years
since the territory was liberated. It
is only now that such basic and fun-
damental laws are sought to be ex-
tended there and that top in a hap-
hazard way. That being so, 1 am
sure the same situation will continue
there after these fundamental laws
of the land are extended there be-
cause I can foresee very well that
this Bill, when turned into law and
enforeed to Goa, will reduce the
quantum of work done in the courts,
and there will again be so much
backlog of judicial work pending be-
fore the courts. Government will say
it is up to the Goa administration to
do the needful. But we know |in
practice that the Goa administration
means the centre here and everything
has to be done by the Centre to see
that things function properly there. I
would request the Minister to look
into this aspect of the matter and
then only make haste to extend these
laws. Otherwise, the same situation
will prevail there.

ot R W wgww (W) ¢
TS YT, EVHA W aorgir i &

Mr, Deputy-Speaker: The bell is
being rung . . . now there iz quorum.
Shri Shinkre.

Bhri Shinkre: When the Bill in res-
pect of the Judicial Commissioner's
Court came before this House, it was
piloted by the Deputy Minister of
External Affairs, Shrimati Lakshmi
Menon, and the explanation at that
time was that, as this Union Territory
wag still under the jurisdiction of
the Ministry of External Affairs, it
was proper that the Bill should be
plloted by a representative of that
Ministry. Some time after that the
Union Territory was transferred to
the jurisdiction of the Home Ministry,
and in the circumstances I think that
this Bill should have been piloted by
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a representative of that Ministry ins-
tead of by g representative of the
Ministry of law. [ do not know if
the Government have learnt betier
since then, and there is also not much
point in pressing this argument be-
cause | feel that uniformity of crti-
teria or consistency has never been
the virtue of this Government.

Taking advantage of this Bill, I
would r st the Gover nt to go
into the larger question of research
and study of so many basic laws as
they existed in Goa, Daman and
Diu, because there we still have one
common, wuniversal civil law, not
Hindu Law, Mohammedan Law etc,
community-wise as in the rest of the
country. That being so, even a profes-
siona] working lawyer like myself is
at 8 loss 1p know whether a particular
right as existed under the Civil Code
is still applicable to Goa. The whole
question of the fundamental laws of
Goa, Diu and Daman has to be gone
into and studied properly and only
after that new cnactments or exten-
sion of laws of this naturc should be
made; otherwise, it is bound to create
s0 many problems to which the Guv-

ernment will never be ready with
Proper answers.
Dr. M. 8. Aney (Nagpur): Why

dont you demand a
enquire into this?

committee to

Shri Shinkre: They will only say
that Goa is a drop in the ocean, and
they will overlook it. ©Of course, I
would strongly welcome such s com-

ittee, b ) ially after the
income-tax laws and many other laws
were extended to Goa, there have
been so many problems as the hon.
Deputy Minister must be knowing.

For instance, according to the civil
laws we have there, if the marital or
pre-nuptial  contract  does not  say
otherwise, all the properties are sup-
posed to be vesting really in the hus-
hand and wife.

oft gvw wr wE™ . TIRTS
. w & wwgir Al
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Mr. Depuly-Speaker: The bell is
being rung....Now there is quorum.

Shri Shinkre: When the income-
tax law was extended to Goa, S0
many provisions collided with ibe
civil law there, for instance those re-
lating to Hindu joint family etc, as
there is only a universal civil law
there. The income-tax authorities do
not take into consideration all the
provisions of the Civil Code, there,
and they are also not known to them,
and that has given rise to so much
confusion.

Now turning to thig Bill, 1 do not
quite understand this fashion of draft-
ing a Clause like this:

“S¢ much of any law in force
in Goa, Damap and Diu as cor-
responds Lo the Code of Civil
Procedure, 1008, or the Arbitra-
tion Act, 1940, or any part of the
said Code or Act, as the case may
be, shall stand repealed..”

This Clause has been drafted Llike
this to save trouble, because the con-
cerned people in the Ministry do not
want to make any rescarch or inves-
tigation to find out what clauses of
the law there must necessarily be
considered repealed by the new law;
that is why it has been drafted in a
general manner. But I want to sub-
mit that such clauses are bound to
create confusion and give rise to
different interpretations, because we
can never be sure that all the Judges
and judicial officers will interpret
them in the same way.

Agaln, part of the existing law may
be included in the new law and part
of it may not be included, That also
will give rise to different interpreta-
tions by different judicial officers. So,
T would request the hon. Minister to
look into this and provide a clause
which is very specific, clear-cut and
leaves no room for more than ome
interpretation, because otherwise time
and again people will be seeking new
interpretations or be victims of sueh
interpretations.
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The existing Code of Civil Proce-
durc in Gos, Daman and Diu is very
much based on s0 many provisions
of the Civil Code, and there is re-
peated reference to the Civil Code in
various provisions of the Civil Pro-
cedure Code. That being so, it will
be very difficult to understand this
repealing clause, because there may
be some situations considered in both
the Codes, but the relief or remedy
may not be the same in both cases,
and so there will be ample scope for
more than one interpretation, This
will only create trouble for the poor
public,

After the extension of these two
basic laws, | hope the hon. Deputy
Minister will see to it that in Goa a
situation is not allowed to be created
where there is law, but no courts to
enforced it, and to see that no time is
wasted in appointing the necessary
Judges or judicial officers, so that the
people get ready justice. Certainly he
knows that justice delayved is justice
denied. If a man, for no fault of his
but only because the court is not
functioning, is forced to remain in
prison even for one day, that is a
very bad reflection on the whole ad-
ministration of the place.

I know he will plead that it is more
in the hands of the Goa Administra-
tion than in the hands of the Law
Ministry or Home Ministry, but the
practical fact remains that it is the
Central Government which has to
make provision for all these things,
because we cannot create any Judi-
cial Commissioners in Goa itself. It
is mostly the members of the judi-
clary in the rest of the couniry who
have to be selected and sent to Goa
But they are still neglecting and ig-
noring the needs of the people of
Goa, Diu and Daman. I think they
should not all the time be content
saying that whercver there is a cry
raised in Goa. that they will try to
look into it. Everylime, attributing
motives to the people is no solution
and it is no good.
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I hope that with these words 1
have persuaded the Deputy Minister
to be more careful regarding the
needs of the people whom [ repre-
sent.

Nt wTw qvEG (ww¥T)  IWI-
W wErEy, fAnar, TR O e o A
% W ap faw wwan § gy g% AT
w1 faw & 1 v oy SmiA § e o
moﬁciﬁomwmﬂ'ﬂm-
R 97 A L1 § ¥ O A 97 oA
& 1 e e wt 7w & weefe s
¥ wgr, 4% agi A fefew are B R
ZWI oyl % wrw @ s fatga

ow A 74w § A e fe
e, oo Wi i §) ) e T
AT TET § W AT AT WA W O
Iv% fau fem wn gy § wafw agr
N s wrgdht 3 e e goe
faem a0
Mr. Deputy-Speaker: Do not rase

controversial issues: Du not speak om
those matiers which are nol relevaat,

ol §Oy qvET - FIETT ¥ Y
f% 7 gy %1 " € W A,
T w1t w1 fggram & et qadt
s # foen %, fomw fe a0 v
agt AT EA & rw A A AT R
T | Ay e g sgeg A v @
o grre fio #o whr urfo dlo Hio
w1 & wm gu E, A FE frgrarht
FAA 61 zara & fAm am g g o
faw g7 g (e o gnr @
SITA! €1 bt AT & g fA 2 A
fwaT amam a7 e agw & wrafes s
7 &, A ag a1 ¥ A ¥ A9 WY
& g A e s e A e
2, s vt ot 7o § fr ow Wi g
ag A W st (afttad e
e grre fe e g ari. fo Hle w1



7003 Goa, Daman

[t &g miea)
afrardt e & a2 arfan o
WE A FTH AY FAA TATC AR
wifgt Wi adl SR Mar, o e
€ a7 w7y Fo e

ot amae faw (dTAT) o Iw-
W WRIGT, TRET AT At R 98 S
§ fs = e ¥ w da w qeghe
¥ o ¥ e fwg @ A e o A%
WET EH WUA FTHA AN AL €T 4% |
g @ gATH aT% ¥ AEE &)
ug TEATT A aga TwA § @A wfge
L1l

o A a7 ¢ fr o qg A
& fw 1@ sim w1 faeg weroegy ®
W | T 7 9 AT T o 6
qT AT Y Ao )1 gAR T aaTee
® % oz w9 g v @ oA
fawg & art & i€ faarz 2 &, &1
frar awTd et mgeEr £, @ v ow
X £ AT T TAT ATAT W1 THE
fer farer s ez & wwg famr
LI Ll G
T T TRT AT FA A1 LN GG
e A fagm 4 e fom amg
AT FT T & A & A 0 T
wry g fag

o gwsaw wmex (AEE)
Imeay TR, g8 2 fe & fan
Yy wr g gy sy

Mr. Deputy-Speaker: Do not raise
the question of merger. If you want
%0 say any thing about the Bill, you
ean say jt. If I allow you to speak,
T will have to allow others also. Omnly
on this Bill, if you speak, I will allow
¥you

Bhri Hari Vishmm Kamath: One

bour has been allotted to this Bill
Let bhim speak
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ot gasare wew o q e
s w aEd wow wem faw amy
¥ T €9 912 B2 aal w1 afy qudw
1 w2z ¥ fara fagn o A A w e
firz sroa | g@ i w) agt F A A
arT @ WY dze AT A AT
¥ TR W a4 AV AT FE A
bror gt ag @ e g AT o el
$tezz # fomm w7 foor s
adY qE wE E

Shri Jaganatha Rao: Sir, this is a
very simple Bill which seeks to ex-
tend the Civil Procedure Code and
the Arbitration Act to the Union
territory of Goa, Daman and Diu. It
has been complained that the Central
Government js rather slow in extend-
ing the Central laws to these territor-
ies. About 33 Central laws have al-
ready been cxtended to these terri-
tories. There was a request from the
Union territory of Goa, Daman and
Diu that the Acts in question should
be extended t>» them, But there was
some difficulty in cxtending these
Acts, because (2 system of ndminis-
tration in Goa was entirely different.

ot gww wT wwATT . IOTorw
HEIE, AT SATAT T O ¢ 6S HEEw
XA R AT R R ow|mr oHEe § A
wxraw 7

Shri €. K. Bhattacharyya (Rai-
ganj): Shri Kachhavaiva is becoming
a bogey.

Shri Narepdra Singh Mahids

(Anand): He may b keeping his
eves closed.
Mr_ Deputy-Speaker: Then that

may not be “sleeping".

Shri Harl Vishnu EKamath: Onply
moring is vnvacliamentary. He may
be meditating; not siceping
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Shri Jaganatha Rao: As | said, at
the request of the Geoa, Daman and
Diu administration, these lwo Acts are
being extended to them. As 1 said 83
Central laws have ulready been ex-
tended. The difficui'y 18 thet the
system of administration of the Uniom
territory of (ioa, Daman and Duu ie
entirely diffcrent from the system

that prevailed in the rest of India.

On the criminal side, the administra-
tion of criminal justice has been based
on the continental gsystem jn Goa,
whereas in our system of sdministra-
tion in the rest of India, the adminis-
tration of criminal justice is based on
the Anglo-Saxon system. So, there
has been some delay.

Shri Shinkre: It is not the change-
over that has made the dulerence.
(Interruption).

Shri Jaganatha Rae: The change-
over has been done. The Criminal
Procedure Code, the Indian Penal
Code and the Evidence Act have been
extended. On the civil side, the Civil
Procedure Code and the Arbitration
Act are now being extended at the
request of the Government of Goa.
These are Indian laws, the Central
laws, and there is no question of ex-
tending any State laws. The Civil
Procedure Code and the Arbitration
Act apply only to the States of Maha-
rashtra and Mysore. The Central
Government cannot extend the State

laws to the Union territory. So, the
question of merger should not be
thought of at this stage After all,

Goa is part of the Indisn territory.
The claims of the respe-tive btates
will be there, and the extension of
these laws will not invalidate the
claims of any of the adjoining States.

Mr. Deputy-Speaker: The guestion
is:

“That the Bill {0 provide for
the extension of the Code of
Civil Procedure, 1808 ani the
Arbitration Act, 1940, to the
Union territory of Goo., Daman
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and Diu and for certain other
matters, as passed by Rajya
Sabha, be taken intn conmiders-
tion."

The motion was adopted,

Mr. Deputy-Speaker: We shall now
take up clause-by-clause considers-
tionn There are no amendmenis W
clauses 2 to 4. The question is:

“That clauses 2 to 4 stand pard
of the Bill".

The motion was odopted,

Clauses 2 to 4 were added 1o the
Bill.

Clanse 5 (Ruley of construction).

Shri Har! Vishno Eamath: | beg te
move:

Page 3, lines 17 and 18, omit -

“and also ag including a refer-
ence to the Lieutenant.Governor”,
(1

The amendment which stands in my
name is in respect of the sub-proviso
to sub-clause (1) of cluuse 5 The
sub-clause, as it is, reads as follows:

“(b) any reference to the State
Government shall be construcd as
a reference to the Cenlral Gov-
ernment and also @ including a
reference to the Licutenany
Governor.”

My amendment is for the deletion or
the omission of the latter part of this
sub-proviso, that iz to say, to delete
the words “and alsc as including u
reference to the Lieutenant-Gover-
nor”.  The basis of my amendment u
a profound observation—.f jt is not
actually profound it may be deemed
to be profound—made by one of the
Minister's colleagues, Shri Jaisukhlal
Hathi.

Shri Jaganmatha Rac:

“State™ m-
cludes Union territory.
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Strri Hari Vishon Kamath: He has a
good memory. Om the 10th of this
month, Friday, when the Representa-
tion of the People (Union Territories)
Bill, seeking direct election to the
House of the People, was on the anvil
in the House, I raised a point—the
hon. Speaker seemed to support my
point—as to why there was no refer-
ence to the Union territory in the
parent Act.

On that occasion tiic Minister, Shri
Jaisukhlal Hathi, said—at first he was
floundering a bit, he could not
answer; but suddenly 1 think he got
light from somewhere, probably from
somewhere slightly putside the House,
he must have got some informatjon
which was passed on to him—and
suddenly he broke in and :nterrupt-
ing the discussion said, without any
recollection of his previous observa-
tion, thus. He had previousiy said—
may [ read it out, berause the sequ-
ence is interesting.  When 1 raised
the point as to why this Union Terri-
tory has not been specifically men-
tioned in the parent Act and that
there was a lacuna in the Bill, | said—
this is how il started—

“l would invite your atienlion
and the attention of the House
and of the Minister to sub-clause
{b) of this clause It pertains to
sub-gection (1) of section 13B of
the parent Act, the Representa-
tion of the Pcople Act. 1950.

Clause 1 of that section reads
ay follows:

“The electoral roll for rnch par-
liamentary constituency . the
Union Territory of Delht' ctc.

Under clause 4(b), for the
words ‘each parliamentary con-
stituency in the Unijon Territory
of Delhi' the following words are
substituted, namely,

‘a parliamentary constitucney
in esuch of the Union Territories
of Delhi, the ,Andaman and
Nigob o - Islan' the Laccadive
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and Minicoy and Amindivi Islands
and Dadra and Nagar Haveir'™

This is what is on the record. 1 am
now coming to the point. Then
Shri Hathj said as follows:

“In other States, it relers to

Assembly constituencies and alsc
parliamentary constituencies, So
far as Delhi is concerned, there
is no local Assembly, so, ouly
parliamentary seats are there.
S0 far as ‘Government of the
State' is concerned, it wili be the
Delh; Administration; that js the
Government."

Then the Speaker asked:

‘Do we call
ernment?"”

that State Gov-

—because, the parent Act referred to
State Governmenis, and thcre was no
reference to Union Territory thereln,
and that was why they wanted to
insert this. The Speaker came to the
rescue of the House—I won't say to
my rescue, but he came to the rescue
of the House—and asked:

“Do we call that State Govern-
ment?"

To that
replied:

Shri  Jaisukhial Hathi

‘“We are not amending that por
tion today. ‘That section is al-
ready existing and [ am not
bringing any amendment to that™

Thereupon the Speaker said:

“So, he says, if it is a lacunm,
it ig there in the original Act
which we are not amending st
present.”

And Shri Hathi says again:

“Yes, Sirr [ am only adding
certain words to the section in the

oringinal Act. If there iz any
lacuna in the original Act, Br.
Kamath mey bring forward

amendment to the original Act™
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Then, suddenly, light broke
through, there was a breakthrough
from somewhere, and suddenly lLight
came to him. 1 observed that thal
particular section was being amend-
ed and that this lacuna could have
been cured.

The Speaker said:

“He says that part which men-
tions about the Government of
the State is not being touched at
all, If the Delhi Administiution
cannot be called a State Govern-
ment, that is an amendment tnat
is required in the parent Act and
not this Bill.”

That was (he Spesker's observation,
whereupon [ said:

“Are they not amending this
particular section by adding thes:
words?"

—because, adding is aslso an amend-
ment, and so T said thay they could
have cured that lacuna.

Then lo and  behold, there
light, and Shri Hathi said:

was

“Under ine General Clauses Act
‘State’ includes Union Perriories
also "

That is why [ referred to it as &
prufound observation which could
have saved all that discussion. and
savec time es well

Sir here is an amcndment, hers 15
a Bii! before us where Lhe sub.pro-
viso says that “any reference Lo the
Btate Government shall be consiruel
ag a refercnce to the Central G-overn-
menl and also as including a refe.-
ence to the
Now, the General Clauses Act als
makes it clear thay ‘State (Govern-
ment’ includes the government of the
Tnion Territories also, which is - say
the Central Government, because the

Union Territory is administered by

the vLentre. Thoerefore, thst 1 re.
dundant. That is the first thing

Litutenant-Governor”.
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And in cage the Minister wishes to
insist on its being retained for abund-
ani couvt'rn, as they say—! do nol
recoliect immeaiately the Latin ex-
preasion

Shri Jagamatha Rao: Er abundanti

cauiela

Shri Harl Visbpu Kamath: For the
sake of er abundanti cautela, if they
want to include it, 1 do not want a
dual authority heve, two authorities.
It it includes the Central Government
and also the Lieutenant-Governor,
there wilt be a lot of buck-passing.
from there to here, from here (o
there, and so on Lety there he only
the Centrul Government in ‘he pic-
ture, not the Lieutenant-Governor or
the Government of Goa, Daman and
Diu.  Just as too many cooks spoil
the broth, T am afraid that too many
authorities will only resull in avoid-
able delay. And | am sure that
where Government wants to expedite
matters, these so many authorities—
the Cenlral Government, the State
Government, the Government of Goa
—all to be consuited and brought
into the picture will lead 1o harass-
mng delays which in the public and
national interest should be avoided,

I therefore move that the second
part of the sub-proviso should be de-
leted. 1f the State Government does
include the Central Government
under the Genera]l Clauses Act, then
thay first part also is redundant
“State Government" may remain; it
will include the Union Territory, as
defined by my hon. friend’s colleague
on the previous occasion,

Shri Bhinkre: | shore the anxiety
expressed by my hon friend Shri
Kamath, but 1 feel that for practical
purposes the sub-clause should be
kept as It is in the Bill, because what
happensy sometimes i3 this. We have
the experience in Goa and have had
the oceasion af saying:

Ll o (2 4
So, if it is left only to the Central
Government, there will be ore
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delay, and inordinate delay. And in
case of simultaneous reference both to
the Central Government as well as 0
the Lieutenant-Governor every time,
we cun rely on or take it for granted
that he is a reljable person....

Shri Harl Vishnu Eamath: If it is
“or" 1 would have agreed, 1 would
not agree to “and”.

Shri Shinkre: Since we can assume
safely that the person of the Lieute-
nant-Governor of a Union Territory
will be somewhat capable, Wwe can
expect that at least in case of minor
things we will be getting solutions
and relief comparatively easily. If
everything is to be referred to Delhi,
that will only cause greater delay. In
case it is left only to the Lieutenant-
Governor, he might want to play very
safe and refer everything to Delhi
whether it is important or otherwise,
and that will cause delay. 3o it is
better that the sub-clause remains as
it is, because I think some lillle
authority with the Lieutenant-
Governor will be helpful.

Shri Jaganatha Rao: My friend Shri
Shinkre has replied to Shri Kamath,
but T shall also say something. The
clause relateg to the ruleg of construc-
tion. The light that he said....

Shri Harl Vishnu Eamath: Came
from you, and nut from outside the
House?

Shrl Jaganaths Rao: This clause
provides that any reference occurring
in the Code or in the Arbitration Act,
to the State Government shall be
construed as o reference to the Cen-
tral Government and also as inciud-
ing a reference to the Licutenant-
Governor, Qrdinarily, under clause
(60) of section 3 of the General Claus-
e; Act, 1897, “State Government™ in
rehilion to a Union territory means
the “Central Government”. which as
defined in section 3(8) of ‘that Act
means in relation to a Union territory,
the Administrator (the Lieutenant-
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Governor in this case) acting within
the scope of authority given by arht-
cle 239 of the Constitution, There-
fore, even If the proposed amendment
15 amccepted and the reference to tne
Licutenant-Governor is Omitted, it
will not preclude the Central Govern-
ment from delegating under article
239 necessary authority to the Lieute-
nant-Governor. Instead of doing thie
by a notification the same object is
achieved by a provision in the Bill
itself. Shri Kamath will please be
attentive—that is my first answer to
his objection.

Secondly, the Civil Procedure Code
and the Arbitration Act arz laws fall-
ing under entry 13 of the Concurrent
Legislative List and the execuuve
power in relation to Concurrent List
matters is vested in the State Govern-
ment by virtue of the proviso to arti-
cle 73(1) except where it is otherwise
provided by the Constitution itsell or
by a law made by Parliament. Hav-
ing regard to the fact that a State
Government is functioning under the
Government of Union Territories Act
in Goa, Daman and Diu, it js consider-
ed desirable to vest the powers of the
State Government under the laws
proposed to be extended, in the
Lieutenant-Governor of Goa, Daman
and Diu, who will be acting on the
advice of the Council of Ministers
there. A similar provision aas becen
made in the case of laws extended tv
Goa, Daman and Diu previously by
Regulations  promulgated by the
President. It may be noted that ac-
cording to the rule of construction
specified in the B.ll, the Central Gov-
ernment can also exercise the powers
of the State Government.

Therefore, this amendment g
called for and I do not accept it.

not

Mr. Depuly-Speaker: Shall 1 put
the amendment to vote?

Sbhri Hari Vishnu Kamath:
necessary,

Amendment No. 1 was, by leave,

Not

withdrawn,
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Mr, Deputy-Speaker: The gquestion
in:

“That clause 5 stand part of the
B

The motion was adopted.
Clouse 5 was added to the Bill

Clanse 8~ (Power to remove diffi-
culties)

Shri Hari Vishna Kamath: This
clause says:

"I any difficulty arises in giv-
ing effect in Goa, Daman and Diu
1o the provisions of the Code of
Civil Procedure, 1808....the Cen-
tral Government may, by order in
the Official Gazette, make such
provisions or give such directigns
fs appear to it to be necessary for
the removal of the difflculty.

May I ask whether the Central Gov-
ernment in all these matters will keep
in close touch with the Lieutenant-
Governor and the Government of
Goa, Daman and Diu, because in the
ciause which we have just passed, we
have accepted the position that the
Lieutenant-Governor and the Govern-
ment of Goa, Daman and Diu would
also have some locus standi in cer-
tuin matters? In this clause alsn,
vhenever difficulties arise, it will be
in public interest and in the inlerest
of Goa. Daman and Diu that the Cen-
tral Government should keep in close
touch and have not only consuitation,
but the concurrence of the govera-
ment of the Union Territory. You
have brought the Lieutenant.Gover-
ner into the picture already, sepa-
rately from the Central Government.
You must be consistent. If it is ac-
cepted that they are separate entities,
here alsp it should be accepted that
the Central Government must keep in
touch with and get the consent, con-
currence, approval, or agreemen: ot
the Lieutenant-Governor and the Goa
Government. Otherwise, it will e
wholly inconsistent if in one clause
they are treated as separate entities
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and in thig ciause there iz no refer-

ence to Lieutenant-Governor,

Shri Jaganatha Rao: The govern-
ment is taking a consistent stand and
is not having any double standarda
There is a demopcratic governmaent
functioning in the Union Territory of
Goa, Daman ang Diu and the Lisute-
nant-Governor and the Government
of Goa, Daman and Diu will be con-
sulted. There Is no doubt about it
I do not know why he should enter-
tain any doubt.

Shri Shinkre: Why don't you ax-
tend the reference to the Lieutenant-
Governor which you have made im
clause 5 to clause 8 also?

Bhri Jagamatha Rao: It is alresdy
there in clause § and it is not neces-
sary in clause 6.

Mr. Deputy.Speaker: The questom
is:

“That clause 6 stand part of the
Bill."

The motion was adopted.
Clause 8 was added to the Bill.

Cause 7, Clause 1, the Enacting
Formula and the Title were added te
the Bill

Shri Jaganatha Rao: 1 beg to move:
“That the Bill be passed.”

Mr. Deputy-Speaker: Motioe
moved:

“That the Bill be passed.’

Shri Shinkre: The hon. Deputy
Minister never said any'ning about
the difficulty I had raised. He has
not been kind enough to glve am

assurance that in future the Central
Government wil] see to it that the
courts jn Goa would not remain
vacant or without functioning for
want of judges and steps will be
taken to see that all the courts are
properly manned, equipped with the
requjsite personnel and the people’s
difficulties Wwill be given proper
attention.
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Shri Jaganatha Rao: 1 am sorry 1
forgot to reply to that.

off g oy e T
weET, BrFT T ST @ E

Mr. Deputy-Speaker: Now there is
quorum,

Shri N. Dandeker (Gonda): Sir, in
general course there is need for a bhll
like this, But ] have two arave
doubts: firstly, whether until the
government hove taken decisions on
major questions about the future ad-
ministration of Goa, thi: kind of
piecemeal legislation will go on. They
will have to bring forward further
legislation if in one way or the olher
the status of these Llerrilories s
changed. It scems to me in the tirst
place that this kind of piecemeal
legislation, which has becorge a habat,
ought nol tn be procecded with.

Secondly, 1 have grave objection to
clauses of the kind of clause 6. The
discussion on that clause became too
short; the minister got up 1o reply
ang T did not have time to intervene.
This 1s un extraordinary clause
Clauses of this kind are now becom-
ing a fashion almost in all new legis-
lation, giving to the government
power for the “removal of aifficult-
ies”. Obviously, they have drafted
legislation which is not complete,
which is sketchy and replete with all
sorts of difficulties. They know il is
replete with all sorts of difficulties
and so they have a clause which
merely says, in fact, “we have draft-
ed this very badly; we know there
are going to be any number of diffi-
culties and therefore, we want vir-
tunlly legislative power to remove
those difficulties”. I don't think we
ought to be passing legislation of a
kind that anticipates the existence of
difficulties and then to have a clause
conferring virtually legislative powers
on the government, under the gujse
of removing difficulties.  What are
the difficulties” Why don't they list
them and attempt 1o cover those diffi-
culties legislatively® ‘Why take this
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kind of power? They have already
rule.making and regulation-making
powers and now they are adding wvir-
tually legislative powers for the re-
moval of difficulties. [ do not think
this kind of legislation ought to be
contemplated, It should not be ap-
proved by this House, becausc it de-
tracty from the responsibilities of the
House for making complete and self-
contained legislation, which would
have all that is required for imple-
mentine that legislation.

It seems to me perfectly plau that
this enactment is going to be present-
ed with enormous difficulties in im-
plementation. The list of these diffi-
cullies they are concealing from us.
To avoid all these difficulties they
are taking unto themselves wvirtually
law making powers for enacting whal
virtually amounts to legislation which
will doubtless say “nothing should be
done this way or that way, notwith-
standing the provisions of the Code
of Civil Procedure or variou; other
procedural matlers that may be
affected”. 1, therefore, object to tlus
Bill on these two grounds. 1 objeect,
in the first place, to piecemenl legis-
lation of this kind coming forward
without Government having the ~our-
age Lo take = decision about the
(future of these territories, I object,
secondly, to the content of thiz kind
of legislation that envisage difficult-
ies but does not submit them to the
House and keeps them up their sleev-
es so that they can go on making
laws as it suils their convenience.

Shri H. N. Mukerjee (Calcutta Cen-
tral): Mr. Deputy-Speaker, 1 had no
intention of participating in this dis-
cussion, but after having heard my
hon. friend, Shri Dandeker, 1 do feel
that & caveat should be entered on
our behall as far as passing this kind
of legislation is concerned. It real-
ly is a matter of concern that Gov-
ermnment comes forward very ghiblv
with Bills to provide for the »xlen-
siom of legislation to the Uniem Terr.
tory of Goa, Damap and Diu, ang 1
say this because the country is com-
fronted, whether the Government
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lices 1t or nol. with the gquestion of
the future of these territories and
the demand for their incorporation in
certain other States is there. A pub-
lic debate goes on and from time to
time, also, people get into the picture
in a manner which is mnot perhaps
salutary from the point of wview of
our democracy. Some decisions have
got to be taken as quick as ever it is
poasible, or if declsions cannot be
taken that fact also has to be made
known to the country courageously.
What the Government does it to get
into a kind of grove and bring for-
ward legislation to occupy the tine
of the House. Most of us—perhaps
it is a sort of reflection on ourselves—
do not go into the detnils of thesc
little Bills that come forward, but
they do generally hint at something
which do not redound to the credit
of our democratic processes. There-
fore, 1 feel that Gowvernment's be-
haviour in not making up its mind
one way or the other in regard to
Goa, Daman and Diu and in the
meantime to bring forward this kind
aof interlocutory legislation =hould not
be supported by Parliament

My hon. friend, Shri Dandekar, has
done a real service in pointing out—
I am sure my hon. friend, Shri
Kamath has also done it, but 1 must
confess | was nol paying any alten-
tion to the debate—that it is zeally
fantastic that this House is being
asked—I am amazed that the other
House has alrcady given its impri-
matur to this provision-——=to sanction
a provislon which sayg in clause 8:

“If any difficulty arises in giv-
ing effect in Goa, Daman and Diu
to the provisions of the Code of
Civil Procedure, 1808 or the
Arbitration Act, 1040, extended
by this Act to that Union terri-
tory, the Central Government
may, by order in the Official
Gazette, make such provisions or
give such directions as appear to
it to be necessary for the removal
of the difficulty.”

We might as well abdicate ourselves;
we might ag well tell President Ayub
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Khan we are following his example
in certain regards. What is the kind
of Parliamentary legislation cuntain-
ing a provision that difficulties in the
implementation of that legislation
would be removed by Government by
a fiat about which we have notliing
whatever to do? This a matter of
principle on which, 1 am afraid,
Parliament should take its stand
irrespective of party allegiance. This
is a matter which should never have
been incorporated in any proposed
legislation. I cannot for the life of
me understanj how this has escaped
the attention of the other House, As
far as we are concerned, we cannot
without very scrious protest allow
this kind of thing to pass mustler,

Mr. L. M. Singhvi (Jodhpur:
Mr Depuly-Speaker, 1 shall be very
brief in whay 1 have to submit in res-
poct of this Bill. Tt appears that this
is a part of the piecemeal approach
which the Government often examphi
fies in its legislative policy. 1 du st
see why these piccemeal altempls are
made L achieve |egislative inlegra-
tion. After all, it should be easy for
the Government to come forward in
thig House and say thal so far as the
entire hody of Indian laws are con-
cerned they shall be made applicable
to Goa, Daman and Thu or any other
territory thay form part of the Indian
Union Why should this be done in
such g piecemeal, ad hoc, day-to-day
basis or, if | may be permitted to put
it differently. on &  hand-to-mouth
basis?

I would also like to say that T am
glad that this Bill has opened the eves
of some of my colleagues to the regime
of subordinate legislation inte which
we are being sucked sometimes visibly
and sometimes somewhat unwittingly.
It seems that what the hon. Deputy
Law Minister proposcs is a legislation
by proxy. What he wants to say i
that we should delegate the powers to
the executive government not only to
implement the laws but, indeed, even
to make laws, laws which are fven
more significant than that which if
contained in this particular Bill. ‘This,
for example. would be the consequence
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of clause 6 on which my hon. friends,
Shri Dandakar, Shri Mukerjee and
Shri Kamath have shed some light. It
seems that this is a somewhat belated

eye-apener, b the Gover tis
quite accustomeq to incorporate in
most of the legislative enactments

which it brings before the House such
a clause for removal of difficulties and
in the name of removal of those diffi-
culties they wish to delegate powers to
them to legislate.

Mr. Deputy-Speaker, yom have
presideg over the Committee on Sub-
ordinate Legislation with distinction.
I am sure you are familiar with the
intricacies ang with the ways of the
Government in which insidiously
power is sought to be appropriated and
power is sought to be exercised by the
executive government. I think it is
@ very serious matter. It is a good
thing that this belated eye-opener has
eome before us and the House has
begun to take a serious note of the fact
that subordinate legislation, after all,
cannot be allowed to extend its opera-
tion beyond a certain point. I think
that point has been reached. This is a
point beyond endurance. This is &
vanishing point of parliamentary gov-
ernment where subordinate legislation
takes the main part and the main
legislation becomes really subordinate
in every meaning of the word.

Sir, 1 shoulq think that it is our
duty, irrespective of party allegiance
and affiliation, lo resist any efforts at
making subordinate legislation occupy
a central place in the framework of
our Government. Qurs is a govern-
ment by laws and if it has to be a
guvernment by laws in a democratic
set up, it is very necessary that the
Government must realise that it can-
not in the namg of removal of diffi-
culties and in the name of extensive
and pervasive subordinate legislation
appropriate to itself powers of legisla-
tion which will supplant the main
legislation and which will really be
the content of the main legislation 1
would, therefore, plead with this
august Rouse to resist any such efforts
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to enable the executive governmeni
to gppropriate to itself legislative
powers which belong rightly to this
House and the Parliament itself.

Shri Jaganatha Rao: Mr. Deputy-
Speaker, objection has been taken for
the piecemeal legislation. As I ex-
plained earlier my hon. friend, Shri
Dandekar was not present then—these
territories, these former Portuguses
colonies, had an administration of their
own. Therefore, we want to extend
our Indian system of administration.
Naturally, we have to proceed rather
slowly, We cannot overnight imtro-
duce all the procedures prevailing im
the rest of the country in these areas,
because then there is bound to be con-
fusion. Secondly, there is the assur-
ance given by the late Prime Minister
that the integration would be slow.
Therefore, on the recommendation of
the State Government we have been
extending laws from time to time, As
1 said, 83, Acts of the Central Govern-
ment have already been extended at
the request of the Government of that
Union territory. Now this Civil Pro-
cedure Code ang Arbitration Act are
being extended.

So, it is bound to be a slow process.
We cannot overnight extend thousands
of Indian laws to Goa.

14 hrs.

Dr. L. M. Singhvi: What is the diff-
culty? 1 don't understand it

Sbri Jaganatha Rao: They must be
prepared for the change. Their civil
system is entirely different.

Dr. L. M. Singhvi: Is it the sugges-
tion of the hon. Minister that Goa is
now prepared for the acceptance of
the Civil Procedure Code from a parti-
cular date and not for the acceptance
of other enactments?

Shri Jaganatha Rao: It is so.

Dr. L. M. Singhvl: Then it s =

strange system.

Shri Jagamatha Rao: It is stated i
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the Statement of Objects and Reasons:

“The Government of Goa,
Daman and Diu are now under-
taking legislation to reorganise
the civil courts in the territory on
the pattern obtaining under the
Bombay Civil Courts Act™

1t is not possible overnight to change
the entire system ang extend all laws
to Goa.

Shri Hari Vishnu Kamath: Why not
provide that every order so made
shall be laid before Parliament?

Shri Jaganatha Rao: That provision
is there in every Bill that is passed by
this House. It is nol a new clause.

Shri Harl Vishny Kamath: Sir, on a -

point of order. You will please re-
collect that it has been decided by the
House times without number that
whenever a Bill confers powers on the
Central Government to make orders
ar rules such orders or rules should
be luid before Parliament and be sub-
ject to approval or modification; their
they would be effective. That is not
followed here. I do mot know why it
bas been departed from.

Mr., Deputy-Speaker: It s nol a
reflesmaking power. There is no point
of order. The question is:

““That the Bill be passed”.
The maotion was adopted.

1482 hrs -
MOTION RE: SUPPLY AND PRO-

DUCTION OF CHEMICAL FER-

TTLIZERS

Sbri P. Venkatasubbalsh (Adoni):
1 beg to move.

“That this House takes note of
the statement of the Minister of
Petroleum and Chemicals regard-
ing supply and production of che-
mical fertilizers, laig on the Table
of the House on the 2Tth August,
19867
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Mr. Deputy-Speaker, Sir, I wanted
to move this motion to bring to the
notice of hon. Members and also the
Government the importance of pro=
duction of fertilizers and the vital role
it plays in increased agricultural pro-
duction in the country. Fertilizer to
agriculture is like steel to industry.
In an agricultural couniry like ours,
wherg the per-acre yield is low, supply
is short of demand and population ia
increasing rapidly, the production of
fertilizer assumes greater importance.
The high per-acre yield in countries
like USA and Japan is obviously due
to higher consumption of fertilizer.
In the present context of our facing
two unscrupulous enemics who are
eager to commit aggression and grab
our territory, it is quite essential that
we should give supreme importance to
our defence requirements and defence
production. At the same time, in
order to keep this country self-suffici-
ent and also to have an uninterrupted
supply of foodgrains to our jawans
who are fighting a valiant battle om
our frontier, it is all the more neces-
sary that we take steps to have
increased agricultural production,

It assumes added significance when
we consider the attitude of big powers,
even those which have earlier promis-
ed assistance to India. They have no
hesitation to equate us with Pakistan.
Even when it is a question of econo-
mic aid, they say that they have to
comsider deeply whether they can give
economic aid when there & armed
conflict between India and Pakistan.
So, we have to ensure that we no
longer depend on any foreign country
for our food. We cannot be ai the
mercy of foreign countries, especially
when we have got the wherewithal
and the necessary potentialities to
increase  our agricultural production
and make this country self-sufficient.

In this conlexi, I would say that
fertilizer production plavs an impor-
tant role since it is an important Input
for increased agricultural production.
Like water and good seed, fertilizer in
adequate quantity and in right time
will go & long way in increasing our
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agricultural production, especially in
those areas where there is irrigation
potential. So far as our deficit in food-
grains is concerned, it is only § mil-
Hon tons so far in rice and about
§ million tons in wheat. In & vast
country like ours if we make a deter-
mined effort it will not be difficult to
achieve self-sufficiency,

So far as our performance in the
setting up of fertilizer factories for
production of fertilizer is concerned,
we had a disappointing and sorry
picture, in the Third Five Year Plan.
It we refer to the Midterm Appraisal
of the Third Plan it has been clearly
admitted by Government itself that
on this front there has not been sub-
stantial progress and fertilizer pro-
ductivn had received a set back. So,
it is necessary that we should bestow
our attention to see that this backlog
is got over and we are able to pro-
duce enough fertilizer at leasy during
the Fourth Plan, if not during the
Third Plan itself.

The fertilizer industry, which is a
basic industry, has been entrusted to
the private sector, apart fromt some
undertakingy in the public sector.

ot grw W vEAw@ (3T
7T SWATQT T WATA £ | "AIA § O9-
qfe i &1

Mr. Deputy-Speaker: He may re-
sume his seat. The bell is being
Tang. .. ... Now there is quorum_  He
might continug his speech.

Shri P, Venkatasubbaiah: 1 would
like to give some statistics to show
how we were not able to uchieve the
target during the Third Plan. As
against an installed capacity of 1 mil-
lion tonnes and production target of
800,000 tonnes of nitrogen the actual
installed capacity of nitrogen was only
386,550 tonnes and the production only
220,000 tonnes. The hon. Minister
has mentioneg in the statement that
he laid on the Table that if we attain
self-sufficiency in fertilizer production
we can save import of fertilizers to
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the extent of Rs. 26 crores and food-
grains to the extent of Rs. 78 crores
per year. This is the estimate made,
by the hon. Minister himself. That
shows what an important part fertili-
ser production plays in our economy.

In order to make an assessment of
the performance of both the public and
the private sectors, we must draw cer-
tain conclusions angd make a right
assessment so that it may help us in
our future programme of installation
of public and private sector projects
in the country. Sindri has becn our
major public sector project. We had
high hopes of its production as also
of its important role in supplying fer-

“tilisers to the agriculturists. It has got

an installed capacity of 117,000 tonnes,
but it has seldom reached the produc-
tion target of 90,000 tonnes. This is
not due to any other difficulty but
mainly due to administrative lapses.

1 would like to quote in this connee-
tion the comments made by the Public
Undertakings Committee in their
Sixh Report submitteg to the Third
Lok Sabha. They say:—

“In evidence, the Committee
were informed that # had been
pointed out to Government that
Sindri Unit was losing a produc-
tion of 20 tons of ammonia per
day (Valued at Rs. 15,000) due to
delay in allocation of foreign ex-
change for the additional machi-

nery worth Rs 20 lakhs. and
nothing had %been done. The
exchange was released only
recently and the ‘actual order

in September, 1064, It was expec-
ted that the additonal producers
would be commissioned in the
second quarter of 1986."
Another comment they made is:—
“*The Committee regret  to
observe that there has been a
delay of about 3 years in placing
orders for additional equipment
recommended by an Expert Com-
miMee for the Sindri Unit as far
back as 1961 and that it would
take another 2 years before it s
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actually installed. There has been
delay on the part of the Corpora-
tion in deciding on the equipment
to be installed. Thereafter Gov-
ernment took 1§ years t, release
foreign exchange. It is difficult
for the Committee to appreciate
why it was not possible for Gov-
ernment Lo arrange foreign ex-
change worth Rs. 20 lakhs which
could have saved loss in produc-
tion of fertilizers worth Rs. 10
crores by March, 1964 alone as also
avoided their imports. It is clear
that the need for additional
machinery was not fully compre-
hended and the matter was not
given the serious consideration
that it deserved.”

That is the comment made by the
Public Undertakings Committee about
Sindri Fertilizers.

The second project is Nangal. The
decision to establish this factory was
made in July 1955 and its original
capacity was 70,000 tonnes but it was
subsequently raised to 80,000 tonnes.
It was expected to go into production
in 1958 and reach its rated capacity
in 1962. Even this also had signally
failed and 1 will quote from the Report
af the Public Undertakings Com-
mittee 8o far as this project is con-
cerned. They say:—

“It would thus be seen that the
Corporation took about 6 to 7
years to erect and commission the
fertilizer ang heavy water plants
at Nangal. Even atfer the con-
sultants were selected, the time
taken works out to4} and about 8
years respectively. From the date
of award of contract for the fertili-
zer and heavy water plants it
took about 3} and 4 yeers respec-
tively. The delay in erection re-
sulted in an additional expendi-
ture of about Rs. 75 1lakhs on
departmental charges alone.”.

That is the comment made by the
Committee. There are several inst-
ances so far as these public sector pro-
jects are concermed. But, at the same
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time, I do not mean to say that these
factories should not be set up in the
public sector. What 1 want Lo siress
upon and also bring to the notice of
Government is that there should be
some alertness and administrative effl-
ciency in the working of these public
sector projects are concermed. Fer-
tilizers is our basic need for agrical-
tural production and any delay or
lapse or inefMciency on the part of any-
body, whether it be a governmental
agency or a private agency, will be a
great disservice to the nation,

Coming to private sector projects, 1
do not want to go into the details of
everyone of those projects but I would
only say that except for one or two
projects that were licensed in the pri=
wvate sector, somg of the Projects were
either surrendered or were not taken
up seriously while some of them are
thinking of changing the entire patiern
of the setting up of that project. The
Minister of Petroleum and Chemicals
has also been saying that there has
been a rethinking so far as the sctting
up of fertilizer factories is concerned.
He says thst a revolution has taken
place and from coal base now naphtha-
based industries are going to be set up.
Koihagudam is one such unforiunate
project which did not have the proper
attention of the Qovernment. The
difficulty in acquiring foreign exchange
has delayed it more than what it was
required to be. Now the whole project
is going to be changed, | am told, from
coal bas; to naphtha base and 1 do
not know when il 12 going to be exe-
cuted.

Then, about Trombay, which also is
a public sector project, its performance
also was most wunsatisfactory, So
many years have passed because there
was some dispute regarding the supply
of electricity, The loecation of the site
of another public sector project like
Namarup was not made properly with
the result that the whole project had
to be delayed for so many years.
These are ull public sector projects
which I am mentioning. There are
some other factories also. There are
two factories that are going to be com-
missioned in Kota. ! do not want ie
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reiterate and re-emphasise but I only
wish to say that there has not been
proper co-ordination and planning.

Coming to the Fourth Plan Schemes,
1 am glad ang happy that the Minis-
ter has taken il up in right earnest.
He has realised the importance as also
the necessity for putting these projects
into immediate production and, thus,
save much of the foreign exchange
spent not only in buying fertilizers
but also in importing foodgrains. The
Fourth Plan envisaged and it was told
to the House by the hon, Minister
that he is going to plan for projects
of 2.3 million tonnes capacity. Of the
225 million tonnes capacity fertilzer
factories, he says, one million tonnes
capacity fertilizers factories have
already been committed and some of
‘the others are in the proposal stage,l
would only say in this connection
‘that when a fertilizer factory is going
to be set up, proper planning and
proper co-ordination must be taken
into consideration. We should not
commit mistakes that we have com-
mitted earlier the result of which we
are now reaping. I would say that
the selection has to be made not anly
on the basic materials available in the
area but also on the needs of the
local agriculturists and the people
who want it to a maximum extent
when compared with other areas

1 would say. Andhra Pradesh is one
*of the States which consumes the
maximum quantily of fertilisers in
the country. It consumeg one-fifth
«of the fertilisers in the country and
it occupies the first place in the con-
.sumption of fertilisers. Secondly,
that is the only State which uses
fertilisers on the irrigated area and
it is the State where a large irriga-
tion potentia] has been created There
has been 5 phenomenal increage, be-
cause of the construclion of the pro-
jeety like Nagarjuneagar and Tunga-
bhadra projects, from 8 million scres
of irrigated land to 13 million acres
of irrigated land.

What is the production of fertili-
sery Iin Andhra Pradesh® A quantity
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of 80.000 tonnes of fertilisers are
being produced in Coromanda) ferti-
liser factory and another 60,000 tonnes
are supposed to be produced gt Kotha-
gudum fertilisers factory the com-
missioning of which is undoubtedly
doubtful and it may be delayed for
some more years. 1 only say that all
these factors must be borne in mind.

Another factor which [ would like
to emphasize is that in Andhra Pra-
desh there is mnaptha available in
abundant quantity and, secondly, the
phosphate which is an imported
material has been found out in Srun-
gavarapukota of Visakhapatnam dis-
irict. So, these two basic materials
which are essential for the produc-
tion of fertiliser are found in that
part of the country. ‘The Govern-
ment has rightly selected certain
places for the construction of one or
more fertiliser factories. For ins-
tance, I am happy that in my neigh-
bouring State of Madras, there are
three or four fertiliser factories. I
am happy about it. There is the
Neyweli factory which has got a pro-
duction capacity of 70,000 tonnes and
also g new factory that is to be start-
ed in Madras will have a capacity of
175,000 tonnes and that of private
sector project at Ennore which ig hava
ing a capacity of 8000 tonnes and
there wil] be an additional production
of BOD0 tonnes in the second gtage.
Likewise, Andhra Pradesh also re-
quires such a factory in public sector
though not of that size of 17500 tom-
nes but at least of a medium size
which will be able to meet the re-
quirements of the farmers,

The remaining part of fertilisers
that are proposed tp be supplied, that
are required by the Andhra State,
are to be supplied from Cochin, Mad-
ras and Goa and two of these places
are far-flung places.

Mr. Deputy-Speaker: He
conclude now,

should
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Shri P. Venkatasubbaiah: In my
concluding remarks, 1 would only
request the Government that in plan-
ning our projects and also in expedi-
ting the production capacity of these
fertiliser plants sufficient care must
be taken and also there must be =a
sufficient supervision on the perfor-
mance of the private sector projects.

I would also suggest to the Gov-
ernment that there must be a gtandjng
reviewing committee which wil] go
into the production aspect of all these
faclories and see that we reach the
anticipated target as the Minister
snticipated, at the end of the Fourth
Plan which will give us adequate
quantity of fertilisers to increase
agricultural production and also see
that our country attains self-suffi-
ciency in foodgrains and also in other
agricultura] commodities.

Mr. Deputy-Speaker: Motion mov-
od:

“That this House takey note of
the statement of the Minister of
Petroleum and Chemicals regard-
ing supply and production of
chemical fertilizers, laid on the
Table of the House on the 2Tth
August, 1965

Shrimati Tarkeshwari Simha
(Barh): T beg to move:

*“That in the motion, -
add at the end—

*“and recommends that neces-
mary steps be taken to negotiate
another international agreement
on the lineg of PL. 480 agree-
ment, for the import of fertilisers
on rupee-payment basis”

Shri Warlor (Trichur): Mr. De-
puty-Speaker, Sir, a more appropriate
comment cannot be made on the
matement made by the Minister of
Petroleum ang Chemicals than quot-
ing from the weekly Commerce of

1436 (Al)LS—T.
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the 4th Seplember, 1985. 1 quote:

“The first thing that strikeg one
after rcading this statemeny is
that much of the planning on the
projects chosen for the Third
Plan was mere paper work, in that
no serious feasibility study at the
technical leve] had preceded them.
This is evident not only from the
extremely poor progress made in
cstablishing production capacity
but from the abandonment of
some of the projects as unworthy
of being pursued. Meanwhile,
the resources raised for these
projects have been utilised for
something else; they have pro-
bably been devoured by the so
called non-Plan expenditure.”

If this is the state of affairs, much
comment is noy called for. The Gow-
ernment hag only to rectify thoee
mistakes which they have already
committed in planning, in execution,
in production, in marketing, in dis-
tribution and in consumption also.

ot gen wx TEwW : W AT
gEE A wrow i g )

Mr. Deputy-Speaker: The bell is
being rung . . Now there =
quorum. The hon. Member may
continue

Shri Warlor: Here, I would also
like to quote the comments made by
our own Parlilamentary Committee
on Public Undertakings. In its |atest
Report on the Fertiliser Corporation
of India, it has revealedq so many
factors which have already contribut=
ed to the failure of the Government
in achieving the targets of the Third
Plan. Much of that has already beem
described by my hon. friend. Shri P.
Venkatasubbaiah. Tn this Report
it is revcaled that Sindrl made @
loas of Rs. 10 crorey hetween
1959 and 1964 for the mere reason that
thg Government refused the foreign
exchange to purchase certain machi-
nery worth only about Rs. 20 lakhs.
Instead of spending Ra. 20 lakhs at
the uppropriate time, the Government
lost Rs. 10 crores between 1850 and
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1964, that is, in five years. What is
the use of our crying in the wilderness
for the failure of the Government to
reach the target? Sindri is a public
sector undertaking ang it is the Gov-
ermnment’s business to see that this
unit gets whatever foreign exchange
is necessary for it in the proper time.
There is the question of priorities and
it is surprising that the Government
cannot decide then and there which
priority should be given to which unit
and for which production. Tt has
failed miserably.

Again, the expansion scheme and the
rehabilitation scheme of the Sindri unit
is estimated to cost Rs. 15.11 crores and
if that is implemented the results will
come only in 1970, that is, much after
the Third Plan. The Committee has
also pointeg out defects in planning
and execution of fertiliser plants of
Trombay, Namrup, Gorakhpur and
Korba. Wpg always suspect that when
the decision to locate a particular unit
is to be taken by the Government, the
political considerations weigh more
than the technical experts advice.

It is because of this that many a
time the Government had to change
the location, that many a time the
Government had to change the deci-
sion they had taken earlier, and from
this factor alone we come across much
losses not only in production but also
in the cost of establishing them.

Then there is the complaint that the
Corporation dig not develop adequate
managerial talents. We had the ex-
perience of establishing units in Sindri
as well as in Nangal. We can under-
stang that, in the initial stages, our
people were not technically qualified
to manage those things, but the Gov-
ernment could have made use of the
previous experiences angd seen that the
very same mistakes which were rom-
mitted earlier were not repeated at
least in connection with the establish-
ment of the factorles which were
established later. This was not done
by the Government ang this is a great
eomplaint which has been made by the
Committee.
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There is also another source of mate-
rial which we have come across, ie,
the study made by the Institute of
Applied Economic Research in Delhi.
This institution is headed by no less a
person than Dr, P. S. Lokanathan, who
is an expert on economics. This study
has also revealed many factors which
have gone to contribute to the failure
of the Gover t in reaching the tar-
gets. Under  “The factors affeciing
fertiliser consumption—problem and
policies” they say that'adequate redis
tacilities are not given, high prices are
there and the distribution and market-
ing system are defective. If thess
defects are not removed then thore is
no way out for the Government to ful-
fil either the targets or the necessities
for our agricultural production. Even
if the Government can produce suffi-
cient quantity of fertilisers that is
needed, there are other handicaps; for
instance, the agriculturists are not al-
ways taking to fertilisers because
the risks involved; suppose they spend
some money on using fertiliser in agri-
culture and finaly the crop fails, thea
there is the added loss of the money
spent on fertilisers. In order to meet
that, the Government should have
taken some policy decision and should
have made crop insurance and other
schemes available for the agricultur-
ists. Thig has not been done. There
are 0 many other small points like
this.

The Government have failed miser-
ably even in respect of what little we
have already. For instance, there is a
factory at alwaye, which is very well
known as FACT. ‘This factory is based
on sulphur which Is imported. The
Government had often delayed so much
that not only the production was im-
paired but the third phase of expan-
sion was also delayed by one year.
Whereas Government want to establish
new factories based on the new techni-
que of naphtha, why can they not see
that adequate facilities—enough foreigg
exchange and enough encouragement—
are given for the development of the
ﬁiu factories? This has not been
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Shri C. Subramaniam, the Minister
for Food & Agriculture, told this House
that we would not be able to meet
even 50 per cent of our demands in
the Thirg Five-Year Plan. It that is
the case, I do not know what will be
the fate in the Fourth Plan. This is
going to affect the Fourth Plan also,

Our consumption is so low ang I do
not know on what basis this demand is
calculated, i.e, the aggregate quantity
we require in the Third and Fourth
Five-Year Plans. Revealing statistics
have come in this respect from the
F.A O and other sources. In Denmark
the per acre yield of wheat is 4,130 lbs.;
in Japan it is 2,740 lbs. wherecas in
India it is only 850 lbs. I have got
some flgures for rice production also:
Italy 3,240 lbs. per acre; Japan 2,800
Ibs.; China 1,600 Ibs. whereas in India
it is only 800. This is the result of
our having the lowest amount of ferti-
liser consumption in our agriculture.
The consumption in Japan is 233.59
kilos per hectars whereas in India it
18 only 3.17 kilos. There is such a vast
difference! How long will the Govern-
ment take, how many FiveYear Plans
will the Government require, to raise
our standard of consumption of ferti-
liser in agriculture, to the level of at
least countries like China. For that
the Governmenl must not only have
plans but must also see to il that they
are not mere paper plans but are plans
which can be implemented—the re-
sources and other facilities must be
there. In this connection I want to
raise one more point, which is very
important, i, about foreign collabo-
ration. The Government has gaid in
the statement that this is out of ques-
tion, although the Minister denied the
other day that they have completely
buried the idea of having any foreign
collaboration. I want to know from
the Government what steps have been
taken to have collaboration with other
rupee countries which have 2ffered
themselves without even our asking
for that; for instance, I have jearnt tha
the Soviet Union and Rumania—both
oil refining countries—which know the
technique of naphtha in fertiliser pro-
duction have offered themselves not
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only for fertiliser production but w
set up a complete petro-chemical com-
plex in India. I would like to know
whether the Government have taken
any decision on this and if not, whea
the Gowvernment is likely to take =
decision.

! wo 70 freY (o)
I WEnEw, FEMTaT ¥ oart @
!, §Eh e fied s
o & grere €1 Aifa oz o & fe
Frin oRRT @Y 7 § FAAT o
e frar ary | R wem ag § fw
wq % A AT W TAW Howw

et S cw @ TR § R Qv
To Wle qOT G HiIiwT arfe 3 ot
ag forde fear & f& o a% o Q¢

¥ wUA TTOiEA A AE OF A |
ol oy o E 1 g5 Tw
§ e a7 gart 3 & dfviiwe, v,
wifegfadt, fow & v 9@

THA ® gz gw, ¥ afaw wmar
v &t amd, o ot et gt mw

W T & guet qmar w7 awa )

FuTt qgi wErea & fe wrc M @
¥= &A1 &, ot 3w * faamn | wfag
w® Mt # gverc € A Ay §, o
T8 gvw § A ot 1 e W
iferr wigT s dzar §, N w qw
Tredz war 2 & s et ot g

.
.
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AEEA g A | " Aifay fE
T gAT M &Y §T gy AT ¥ 4R
A § fF ag g0 a3 w1 A, o)
@ 41 =T ¥ g Ay, &1 99 a6
el avg & fare gom, 99w g0
T gm, wed W g, 9@
UvEl aYg ¥ WA OO 0 AT A
wreT gg w0 @ A9 fown
grit ar o foeem gu & o, saw W
¥ w0 gEEfae W oag
faaw & fos i aw v &1 G w
warg ¥, 9§ ¥ =1 wre fefufafon
fredt mork gren & we T § W
3 € o, A e g H

St gH T wEEw o SuTSaW
W, 19w § gl A ¥

Mr. Deputy-Speakees The quorum
bell is being rung...... Now there is
quorum. The hon. Member may
eontinue.

ﬂﬁ.l‘l’ofﬂ.‘l’ﬂi&lﬁma’
a9 gATL 9T W F EHT § TORIT A
ot zroie fowe feg & 99 aw g
SENT AT WEAT § AT AT F qrAVTRATH
€ gf 7 £, 1@ §EE FEI _WA
W ST WET EY AT § | GO T Ag
wgt §; cenfra witea & ag wga @
m et W) Foerd fawmr & @y
sz @ % g9 wad |y e w1 oap
e § a1 A Zrore gw A fewm el
I A T AEA §, THA R | AT AP
o S ®1 wgfaa agEeqr T g,
q <Y areA @, T I9Aen AET fen
AT HOLTC TCIEA #1 IO T 6T
w4 o wr AEA @ 3 e fafa-
fifgr fed, Mg w@ §, I@ &
FZT AT W1 AT & W T A ;>
2 frar ary 1 derae W @A % fag
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g ¥ SR AEE G K qEAT
wiTy ¥ wivT ¢ fe sfeammr
iz W ard ) & ww owrE § ad
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etz TR oGr@ 1965 ¢ W
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I WY 79 & AW wir §, &fe ww
sfeargac iz 1971 ¥ S &, @w
wgl % AT @ 1 FY A9 ww v EEX
# % e w1 o3 Saga @

& ag ot sz e i oo
& g 3w W @ @ & 1 v i
% gea @@ @ @ wlenmgwe
fewie o Wt samar @1 sl | W
™ agt wieamE 7@ & ar famar
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wé &, ¥ ¥ drer AT guT A iR
ot ma 7w, GF 74 fom #1 g qu e
wed 21 ) wEr 9T A oAf are
T AT F OFYE W QT A9 A
gt &1 ag weer ¢ arg & faefa
¥ gu o qei T @ & Afew dwn
wg @ 7 gt g

a1 wrEewary a§ W § oo
A & T W § 1 A
W FT 1955-56 § 122,000 T €7
g wrawmEar 4 Wi 1964-65 A
T ®T 555,000 A ' K | WL 6T
" ¥ WraTR dum e & Avoa
a3 @ 5w A mEl W@
KR § a7 o agar o wr , WA
e WY adt o o & | AT AT AR
o g & o gF Ao fady § g9 A o
STET AT T Y wravawE g ko
woHA g & Ay Afer o6
feew gw ®) fret § 199 & agy o
arr ®Y sEvsar AT & 1 aamn

«wﬁ&rﬂﬁm%ﬂfqﬂ AT
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[t W wrw]
wiy N AR § gen ww
W 1 difaee 13, 2 wetew 2,
qfeme & 2.1 wrifem @ s gy
®r 15,3 wrefam & 1 ¢ 9T gw
wrenf@m & 1 g¥ e W ST
qm g @ gma T R wr
1962-63 & 1937.1 fafams wfw
w1 e g ATgT ¥ ST vt s ad
R @ R
T g gardr § et aew & s
§ fe g am 2

W ezhz fem war § 3w # aga 4
drtmwm s wmid s
f& wal &1 A wwar agAr wifed,
ot dwY W atg ¥ wW TE ST
w @ FEw W@ s oawEr o
wrfed + 7 wa ford sw A &g &
v arg St ag & 0% @ @ oad i
fr wx o G ol w@ § A
A7 o wrE TR A £ ITW T
®THI BT | 45 ®UF T &) @R
¥ AT @9 AT AT § 1 W W
7t SR Al ¥ AN § A TG TS
I 21 aFdr § 1 ag Y 3| § gamr
mr ¢ f% T s T gw R 9%
wd FT AN 34X D R Az 97
T o o mE AW A IEY
v: tal & fparw & amary @@ 1w
W a9g @ B %97 ) 9T ;WA W
¥rft | ag T TE qww @ Afe
R TEAEC ¥ Y I B tEe
wmffaa w3 W JE@ § 1 IF R}
e ) W Tk Tt o
Wz ¥ % fav @@ qrawms 0
#ewaa A & Fod ¥ ovar S 3
wToaw, ggYAA, wrefleE, TR,
SrEFIH, fowaw, drtfeas, av6g,
wrawt urfe 2o & Ot § o @
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T IaT g W AT B WA ¥
¥ #rf i w7 @) w12 A g7 0 qfr
¥ fag avz Y et @ ) gw @ AR
uq 7% ag fevra @t @ fs @ &
faafad & soame foem o & o
iz arefre adi ¥, w2 ) a7
sqrer =g Agr famn mam @ et
g ATy wiwe Wt § ) gk agt
T 2T ¥ qEray F A AW oAE .
CEE $T § IT A AW @A ww
2| FTTUA WG FFEATEET TF 1961
62 T4 ¥ wgr gat Wi & faw ¢
agt g AAfaay, ez, 41, go #o,
Qo THo Qo wifz & a1 # TAwmaT § 1
e gfem wT ST ATy ww ¢ ) gfem
w1 qfw & arr ¥ frare 3

“gears wfw 7 0. s aforg 24,
0.2 sfam wgdom, o2
afamr qrzmm w7 oo1%
afqmr s ERT 1"

w3 fe gt wgrw W aga sww @
wrew 1 § fr agr & fparm sfzamge
TeTs Tt 2 ag 3A B AR A
auga ¥ 1 galAy ATy w1 § 34 #
FOET RATFAT 01 TEE | AAAT HH
gia o 7g ¥ sfy a & far o
SR FAG ARG A R ¥ A
wfezawet & o w @ & v gafay
SR ¥ g R 2 ) A Aqa W@
wTATH # A QA o o f ) agt o
CAumifas & #1 fawra ad 3o
arary ¥ @A & 5y granifor e
w ¥faws wd w1 e gravae
? 1 zafad wor forma ¢ e g o
%1 917 sam o s

qigdt F7 7 gurr w%7q Ju1 f
T gt fenr mm @, ok ot Wy
atgdy | qwemar o g fF g
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4 fefaga za & ot ot wrawrE
*Frarz A § 1g 2 fafegm zm gy aniefr
wafad oty @ e f sfw T &
faxr wfawea sriart a2 | o
g7 & fad wrdw owreew 1 ek
WX feawa g a1 3w % W g wFOn
wifgd 1 9o Mqw 4 v aw wrk
G Y €1 1 i @ ama @ e -
TG FTYT & F7 F 413 67 famre
R ) e @ wwar & e TETRM A
wrarsai & fad oy wuate &
wafaly ¥ frdes @ fs o wdw &
1 39 & wadl T § $9 S
wreh i AT gt @ e gl @
% |

gt o7 o & oot w7 g g
ag ag fw Fd? ore %8 g wfz-
ATE9 gEIL A AT § 1 3w A
ager &t fawrfont o1 fos & 1 9w &
sy v AR w i
a1 gt & I % faafe= fem
wTaT § g7 ®E W 1FAF gAT
fx 97 & 1y arg O Sz ATrET TR
FTE A ZFT ey o e faaow
sz dsd ® u g H7 1 gt
¥ gy aTY T4 FET B T ag
it g srfigdy o et 1 wfzamgae
wTAAT & & ferd afer o= gord
g M WT 7 9T ATE W FT AR
o' aa & fenAl T T fy fraen
w1 ¢ | 1 az d T e are
o AT H41 A §H T ®oATH
gt g, fwadn qarn? 3\ & 356 g o
faerat wrEr §1 AT §

urz § faafex 7 & =g s
ifgmmamn s
w1 Ffwr we & g @g faart
T A1 W snavEa & 9 e
Ty § 3 # o e i e
gl aagndd ¢ i i &
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' @ ag gane agl ot Af §
w1z T & It § 3w F qrt & qmn
ot ®o rfgd 1 oo dfwe ofe-
AAT 27 & a1z Frard AgY g1 adar
M g0 & IE FEA W AFE g
6 AT 72 7% ave €Y Jorae aym

#) aCh qIIAE G § AgT ag W wravgE
g fs faarf & ara o o | xw
ats WY gw W w37 I3 11 Wfgd

Mr. Deputy-Speaker: How long
would the hon, Minister take for reply?

The Minister of Petroleam and Che-
micals (Shrl Homayun Kabir): 1
would have liked half an hour. Since
the Prime Minister is making a gtate-
Emt at 330, I may be called after

at.

Shri Oza (Surendranugur): We are
all grateful to the hon. Mover of the
molion for raising a discussion on this
very important subject. All of us very
well realise the importance of chemical
fertilisers to increase our agricultural
production, This hardly requires to
be emphasised.

We all know that the per acre yield
inerease in BoMe countries, {5 which
reference was made by some hon.
Members, was mainly due to the use
of chemical fertilisers, We know that
in the US by the use of these fertili-
sers they have stepped up their pro-
duction twice over in a very short
time 1 have been fecling that the
greatest deterrent to the production
and supply of chemica] fertilisers im
this country is PL 480, T know that
this Ministry is very cager to produce
more fertiliters and also tp import
more of il. The biggest and only hin-
drance is the paucity of foreign ex-
change not only for import of fertil-
sers but also for production of che-
mical fertilisers here for which we
require some imported components.
That is the maijn obstacle, 1f suffici-
ent foreign exchange had been givea
to this Ministry, 1 am gure fhe pro-
blem would have been solved long
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[Shri Oza)

ago. But becausc we have been able
to go on imporling large quantities of
foodgrains and simply because we have
not to pay for it in foreign exchange
but in rupees, 1 think we have been
a bit complacent about the production
and supply of fertilisers to our agri-
culturists. I wish Government had
assigned top priority to production of
agriculture here. Unless we do that,
I am afraid we are not going to be free
from so many of the maladies we are
suffering from on our economic front
now, Not only will we not be able
to self-supporting in regard to food-
grains, but we will not also not be
able to make rapid sirides in terms of
industrial growth and develop our
country industrially unless our agri-
cultural base is made very sound and
the per acre yield not only of foud-
grains but of agricultural products
generally goes up.

14.59 hrs
[SHr1 THMUMALA Rao in the Chair]

I wish the Finance Ministry wag also
represented during this discussion, be-
cause I am afraid the blame does not
lie at the door of this Ministry which
is facing this motion. The Finance
Ministry comes into the picture, and
in consultation with that Ministry,
we ghould find out what are the diffi-
culties in releasing sufficient {foreign
exchange both for import of fertili-
serg and for supply of necessary com-
ponenty for production of fertilisers
indigenously,

Qur requirements of fertilisers are
going up and as was pointed out by
the mover, the targets get for the local
factories are nog going up. It is true
there are some administrative diffi-
culties but T understand that one of
the main difficulties is insufficient re-
lease of foreign exchange, I wish this
House conveys jts sense of concern and
anxiety to the Finance Ministry and
to Government as 3 whole to see that
sufficient foreign exchange is released
to this Ministry. Of course, T ‘mow
that thiy Ministry itself Iy very eager

SEPTEMBER 22, 18685 Production of Che-
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to step up production of fertilisers.
Unless sufficient foreign exchange is
released, 1 think this ery will be in the
wilderness and it will not be able to
solve the problem at all. This was
the only poimt I wanted to stress.
Otherwise, I had no mind to Ppartici-
pate in this discussion,

15 bra

Shrimatl Tarkeshwari Sinha: 1
have moved my amendment specifi-
cally afler receiving the report from
the Minister. My amendment reads:

That in the motion,—
add at the end—

“and recommends that nDeces-
sary steps be taken to negotiate
another international agreement
on the lines of PL. 480 agree-
ment, for the import of fertilisers
on rupee payment basis."

I am happy that the Minister has not
only made us very much aware of the
problem, but also given a very detail-
ed repory about the productive capa-
city and how the production pro-
gramme is going to be kept up. 1
very well appreciate the sincerity of
the hon. Minister and his collcagues
He has been trying his level best to
keep this programme on a very high
priority basis, and some of the mea-
sures that have been taken, reference
to which is also made here, are very
commendable indeed, but I have given
this amendment primarily with a view
to analyse the siluation that is going
to arise vis-a-vis the demand that we
have (g meel

A large demand for [foreign ex-
change has been made by Ministries

like Petroleum and Chemicals and
Food and Agriculiure, ang @&
is no secret that the require-

ment of foreign exchange for only
one item, namely import of fertilisers,
is going to be nearly Rs. B00 crores,
Rs. 776'51 crores to be exact. The
import, of course, ls very necessary.
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In spite of the production programme
that we are going to bring into full
swing, we are going to produce only
nitrogenous  fertilisers. So far a3
ruperphosphate is concerned, we are
not going to fulfl] the target, and we
are not going 1o produce very sub-
stantial quantities of potash. Pro-
bably most of the potash will be im-
ported, ang therefore the problem of
foreign exchange for import will be
there. 1 wish well to the Minister
who is trying his level best to reduce
the quantum of foreign exchange re-
quired by encouraging ‘ndligenous
resources to produce ni‘rogenous
fertilisers, but even this requirement
of Rs. BOO crores is bound to create
a big strain on our foreign exchange
position.

There are not many countries in the
world who produce fertilisers more
than their own requirements and
have the capacity to export them.
I think there are only three gr four
ecountrieg including USA and Japan.
Therefore, | have moved this amend-
ment requesting the Governmert to
go In for negotiation on & rupee
payment basis. After all, that is the
way in which we can avoid this fore-
ign exchange drain. After all, this
cannot be ignored that fertiliser is
very necessary for glving a fillip to
our agricultural programme. With-
out agricultural production our whole
Plan base collapses. Therefore, in
order to keep the very existence of
the Plan, the very existence of a pros-
perous economy, we need a sub-
stantial increase in food production,
and for that we are now compelled
to walk on a very tight rope. There=
fore, the only way by which the situ-
ation can be met is by negotiating
some kind of rupee-payment agree-
ment like P.L.480 to import fertilisers.
1 am sure that if we try to have such
an agreement, the countries which are
in a position to supply fertilisers will
be very helpful

I have before me the report of the
Committee on Pertilisers and 1 find
#hat AID has also conducted some

1887 (SAKA) Production of Che-7046
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kind of survey about the fertilisers
needed by tbis country and its pro-
ductive capucity, and they have also
put forward certain  suggestions.
Their attitude has been one of great
consideration and understanding in
respect of this problem.

There is a big competition so far as
import of fertilisers is concerned,
From the facis and figures aveiluble,
I find that many backward coun'ries
which have a low base of agricultural
production are now going in a big
way for fertiliser programme and are
having long-term arrangements with
countries which are in a position te
supply fertilisers. Long-term arr-
angement primarily means that they
will assure themselves of continuous
supply of fertilisers from the coun-
tries which can export.

So, it ls high time that we also
went in for a fertiliser progrnmme :n
a big way by such an arrangement
It is no use trying to pay in foreign
exchange for these imports. There-
fore, it is not only the nesd of India.
but the need of undeveloped countries
as a whole to get supply of fertilisers
on this basis.

I do not want tp recite the figures
given by the hon. Minister, bhut 1
would like to point gut that our con-
sumption and production prugramme
of potash, superphosphat* and nitro-
genous fertilisers are very low. The
world consumption of nitrogenous fer-
tilizers per hectare is 8.11 Kg. while
ours is 256 Kg. the world consump-
tion of superphosphate per hectare is
821 Kg. while ours Iy 08 Kg: the
world consumption of potath per hec-
tare is 6.79 Ky. while ourg is 0.23 Kg.

It is not only necessary for us to
have nitrogenous fertilisers, Fven
with the limited resources at our dis-
posal, the distribution has been very
defective, because no gsoil testing is
done, and that iy why our programme
has not been so successfy! A parti-
cular soil may not need pitrogenous
fertiliser, but it s given, while =a
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|Shrimati Tarkeshwarj Sinha]

particular soil which may require
potash, is given nitrogenous fertiliser
and It goes hungry of potash. There-
fore, soil conservation and soil testing
Are the essential needs of an¥ success-
ful fertiliser programme.

The hon, Minister just now inform-
ed me that Belglum has the highest
ptlon of p h in the world
The per hectare consumption in Bel-
Elum is 201'533 Kg, while ours is
0'23 Kg. This is the dilffcrence bet-
ween the advanced countries and us.
Therefore, this report doeg not cover
what is the programme that we have
either the manufacturing or tre import
programme for potash and superphos-
phates which really would fulfil the
growing needs of our country.

So far ns interna! di tribution * is
concetned, | wm very happy to hear
that g Fertiliser Corporation has come
into existence, We spent a long time
negotiating, planning and deliberating.
Years have passed when these quar-
rels between the private sector and the
public sector went ¢n and on and su
no programme could be decided upon.
After all that, we have decided what
will be in the private sector and what
will be in the public secter. And we
decided that we should have a Fertili-
ser Corporation. It shou'd have been
established the day whea we took
over a large scale fertiliser produc-
tion and distribution programme

All the same, T may refer now to
the Central Fertiliser Peol; 'nm
Centra] Fertlliser Pool has mede
profit up-tn-date of Rs. 4335 mmion
in the past. 1 would ask, how much
of this has been utilised for the pro-
mation of the fertiliser programme in
this country. Hardly anything has
been utilised. 1 do not mean to say
that the amount has been wasted, but
it should have been utilised to pro-
vide some kind of experimental basis
for the fertiliser production as in the
case of the sugar cess, where, the
money obtained through the cess is
utilised for the production of sugsr-
mane and sugarcane research.

SEPTEMBER 22, 1965 Production of Che-
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1 would ask the hon. Minister why
this money could not be utilised in a
big way towards the promotion of
the fertiliser programme. I would
now request the hon. Minister fo
gear up these resources completely
to the production and further develop-
ment programme of fertilisers

In Bihar there are rich resources
like pyrites, zinc and copper and sul-
phur. They are the only sources,
primarily for super-phosphates from
which we can manufacture super
phosphates. 1 would like the hon.
Minister to go in for this in 5 big
way. Phosphates. is very necessary
for higher production of [foodgrains.
I would request the hon. Minister to
go in for the development of this
pyrites and also zinc and copper
smelters, and they must be utilised
to the full gear, so thay we shall have
a good production programme of
superphosphates.

Mr. Chalrman: The hon, Mem-
ber’s time is up.
Shrimati Tarkeshwari Sinha: 1 am

concluding, Sir. T would request the
hon. Minister to sce that the distri-
bution of fertilisers should be on (he
basis of, 5o to say, exchange. That is,
if you take to the procurement pro-
gramme and take grain  from  the
agriculturists, give them fertilisers in
payment for that grain. Otherwise, if
you give the peasant some money for
the grain, that money will be almost
wasted and he will not utilise it
‘Therefore, T <ubmit to the hon. Min-
ister that he should have an organised
programme by which we distribute
the fertilisers to those farmers from
whom we take the grains. This
should be linked up with the medium
of the fertiliser Corporation.

wft critwret we (IwhT) o EW-
ofa wga, l;ilmtf‘-smﬁw
st & W wwersw P @ 9w 9T W0
¥} W7 B 5 Syl #1 g wa} frar
B 1 siE, Wgt o T w2 T AW
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¥ qh 4 g ¥ o wen v ¢ e
¥17 ae w1 v gerwdy & wfy
w7 b i IR wo v
7 33 oif em Py e Rfta woer
A uya w1 foar 3w ot srweE
w1 ¥ foar & Framg oF ST %0 W
wret & fad & dur wawrs g w9 ?
AT & OQEE & T ¥ wim 70 A
WA 99 T Ed e W IEw
art ¥ ag v wan § fr T e
*Y Twd gu a7 vy wff § e gae
e firar o o A9 &Y aet ow T=
& Fo & qreg gawdt 7 oy wg faa
ay fis ag warer w1 frar qm & Afe
fafrer wmm @ T w1 e
fear BT wg fear S € zgw g
#few & wwar g s oy Faw gm
qrET a1 g 24 % fae o gug @A
¥ fag %z fem mam @ 1 g w0 ww
fag 7t & | gwTt 7190 H W TW
TH AroEd ¢ "Her w3g gl
wEr ez w1 & A & avEw
2

g1 g4 7 w9 wfa mre TeTEA
g g gt i areen &Rl @ AT g
TR T AT A eTH gA f5g-
T ¥ Wy wEw 2 @war g afes
TE R AT FEIT ATEX A TAEAT
¢ faerge qF w9 agi frark @ @
R TR T g g R grenfs
gy ug aarmr T g frowa e
| 97 7% GfrAwer dRdw T,
19 F s 97 Sizarzyt daedw
gt aaré w1 g o A g A
fo=ft wfzargas dwd s S0 W
AT T AT g 9Ed § 0 Wi Oy
W ¢ A1 TR we @ A A fam
AT | wd HAT ATAT F WU 97 FY
AL Ty ¥ wfeamgar $9F q94T §
1 Teq T2qy ¥ 0F 61 FeargaT ded
Wi v st A E? @A
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THwg 24 ¥ 7 ¥ ol qom
7% § oF weg g¥w K1 O W A o

w7 § &1 20 9T 77 F B oy
wd 71 93AT g T ARG @ FAT Bfe-
ATEAT T W B Ad o e g,
FuH A 1w wd g ¥ geel aTm
#rft 1 & g smear f fooam oo
® g v wfEAmga deeA ap
®@ T A TR A7 RA oFHE A
% &9 7 wHl AT A 7 owae oan
w73 ¥ garo srer @« f 7 A @
FAEY QT A A1 WA AL A A
T & wfeargaT e s &
s m A e afrErf g &
w1 a9 7 gt 7 gafan gg Al
g7 gqrawt arwn afir ) qg feerdr
ofrarewr dwd w1 o1 Aifar | TER
T T 9T A AT E § WA 99
q% 70 AT TTAT @H KT 47 § A FHET
fox wram 4ff #0 dves) ww B
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[ <rd == sqm|]

i A o 8 ARy AW A w4 A
asdt ¢ @w F7 W9 IY OF dgew
sYawz w1 femr mar @ wafag
mmffmi g fmfi ama
&y gu, wew 92w & fgw v ww ¥
Wy gu W ag "ure ¥ ey go
wET § Hleamga@t 9 & ot g
sy % faa oY ormsw Wi s
ws FTW qEaT @ 99 g€ w1 WA g
ag wedt § fn g goa 2w ¥ wfeameed
w1 JWTET 49T ¥ fow =@ Avar ¥ Wi
g f1 ¥ foaer W1 wfos ¥ ofow
wfzamET & wwE s g%, ag
g mma wifen 1 aw 8 ¥ o
T 9T ATEl §90 o g Oh g IAR
W ald ¥ aura g s wfgw o
ot Wt Tarew & S fr fafreet omw
¥ wgr fr gEwY SwTEA @wEr TR
% o oF a71 @ie & Y dw @R
%1 T v g oA v g i
% faarc &) @ aEi w1 am F TR
§U ®raaT WEe @ opw g e
¥ o fare q¢ fa=r fian mar § 9e)
AT wegNAy # §AAT wifgr Wi
Tk fan sqargr wodt wfge fomw e
FUTT WOqWw 0T Wl FeGTEA I% aF |
T wTOET g & sfeamrad wrav
¥ ar¥ wdy & qgwmr o oA o

16.18 hrs.

[Mr. Srxaxzm in the Chair |

@t UwAwE e ()
OEE FEIRY, AT AW 207 € TF ATH
W 7 afeea & §IF 97 qyAw
W M o o oW
¥ W qU ot I www o o & Wi
w ¥ g ¥raga w0 B

TG A% WTATH ¥ ST gAw
t 7w W qU v ¥ k@ R
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WEAYEAT §, I W1 | 7 qravgEwar
o qETT Ar faaddr

T ¥ qgeft gwdfn e
¥ Tua g wor T fe oaew
qumdfy g ¥ aaifey aF aTeTeY

® ff 7 e & W aw aw gET
 qE W GO FA e TR
& qE =T S W g A% I
& A & 7w 5o A€ g aw aw ufw
o= dar AdY & swar 1w e
wE 1w & A I afier g fe
BN RTT T W U g A gaT
Fawt 709 gz § e o@ oW T qu
g g A ax W Grame @t &
W A% & gT o U & fremm
ot & & o & Aww 8 fgarae
gt & ofx 3| w1 frew AfT g fe
T Are Wrrerd F wx faw
w@ g

a1 g% W wawT sfomm ag & fe
agi gt o wger afefadl & afa
e %7 faaroor fear o §, a8 Twwwer
w=NT & | gEt aw g & e agerh
offagt & avw  dar Wt
fld *@ ¢ ot yo feamt
 am qr wx A fawm e §
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¥ fr was § a9 @z 78 fasar g
qT 2 A T 7 AW I69E qe W
T ) ar wrE @, A I feaml
® qar 79w ¢ fF 39 & A o aw
frm mm &) 7g W w1 aEC #
fw amn @ Wi i femml #1 A
Tt fomqar 2

i
a’

-4
F
A ont
R

2, 9 w1 g1 fem and ) gad, ageTa

ol oeramm fag (FTA1)  gqum
wFlEg, FEATCAT ¥ AT ¥ @A
% argfefwet 77 71 fem mar
9T G NI A A A X A0
faar ary o7 & =fan fem JFa 3=
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NagaEE NAg A W O
ger oHY T fooew el 8, o &
qurg ATe a% e dafr £ aew
afr gni

weft grom & woer A dwray ar
EEw A N WT R A
ferma & W= &3 § Wit wwEwc W
T AT 450 WY S A & fgaw ¥
Tvy ¢ M feam ¥ 250 wad
W T W HATET WA AT R

FER@Ia s Az afs
wowTdl wfafadt & gro @t w2iamEe
awdr fan et @, gaR 4w wTh e
g g1 x§@ fad goerlt wm Oy

e fo A wz 2w § s wwnpwT
agteht foar wrem B 1 for W
& fo anft & e A ¥, o
sfciaa W fwefh g Y ffafadt 4
g agi st wxdedr WFwnere © foar
wrar & afor ag g ¥ e ol
7 foed €1 qog & @1 ot arw
qmr § o W ot g W
ot ardt ¥, a® EamwAr & ol
s ¥ ardfr §, aw amf &

ow
-

T wrEvaw g a6 ¢ fs
feamr ®t get &0 T Ww¥ A W
wrer fear wma g g g wmg W
gl Tww §, 39 %1 ww few
a1 wETen midt wEr v 9 fw
&z mrinz o=@ fe STz, faw maed
fe fire Afwa arw ag g & fo ow
art Wz % faaon % fag o gg am
AOETT§ E F AT WA R | WA
st fiwagn foor a3, @ Anw
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Hr7 e o & 1 TR Fw femn
WTAT §, T AR BT AL W fgwn
frber e &, Qv FwTC @ wmar #
W W FIWHTT FErAmEaT & i
HIET AT IS TEY |

Far w fag A 9w G
& art ¥ wifqw A ot | 997 F g@R
e fog #90 F v g 3 feavar o
ot i Agfor &1 aeer Ao
feqr a@, M *EagET @ TwEw
qreft Tg i, quTE qdE 1@ A
AT A & gd 9@ el o1 6 qE
s Ay F AT I A A W
dmfon g1 avht 2, 98 & goeTT W
wraEr A T §a

ag aw ae § fv agwfon w
am & % firra N das W
W@I &1 O § & RN A€E @
M e a2 a¥ wToa Em
& B 817 wwwa s fiw
A for & far gfawr & T gt
g w2 & wt o §, ¥fen 9 aw
£ oA g @ 1 W AW
¥ w57 o § @ goeC wg kfs
T NGy (R AAH % |
wir I9TTF ag &TH A €T aed,
wiff A & qrg 7 3w § Wi A gEl
1§ argq ¢ fr & 9w A w1 fes w1
framt aw ag=r &R

WORIT A Wl qUmA WIOW ¥}
¥ fad emat 9T ) W fageEm
¥ oF it qwma O a8, A w2
AN & Ay § Gew-afeaz B
g1 aren § f o wwr & wETe W
Y GUMT & W W FH @@
o &, e e e Wt e At
t feddio q@o wege ¥ T WX
TF N dwg AR WY dEw T e
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EATY BT AT FEATCAT WG qTRiTN
Fdvm g1 s @t gw
qﬁtf‘iﬂ"m' o ) gEY
< &% ar 3 @ T faw ¥ fad o
w0 ¥ AT €T 7Y, |

w9 74 grT, w9 fgam w1 awy
0 ot & @7 w1 A fear wrdm
o 7w 3wy § fy fefipe Somefea
wifwa?, To ¥l Wio, FAFIFAY, Mo
¥ro wYo, dxgfem, 7 and fgrd wifwas
wrhferge ) tassmead’?
&5 fawy ar= ot wgr a1 fy d1e Hlo
Wle %7 ¥R ¥8Y 1A W17 W7 IA &
= & A AT # qarar A
&, a1 38 3 3fry o A w0l o AT At
¥ v gr9w A wgr 91 fiv #o €10 Wio
7 A @t ardd, AT o o Qo
Y fear w1 @ S mfeat s g
w7t # 7 o gaesar & wara-
X 7% NFT & w7 o @, ¥1 fw arvy
fra gt ar g 1 53 3T ofto Wle
¥ g7 & qur & fer wiw © fam
g &, 1 39 A T fw, A9 g ke,
e A1 74 & oy mar @1 1 am 2faw
fs e ftw w1 awr e At &
fag g1 & 1 75 9% fraar dm ¥
FATE | LA AT ARG T AT gaTT
fpam a¥ g 2, o8 Bt qEATALTR |
wafay ot gogers & 36 ateana ¢
fw ag wi «3 v 7g fefawa & fe a0
imﬂoflcﬁoﬂqutm
FATMT G IW & FF § Favar
T T L, SIEAAT W g A
@ 3@ % o awia fen
A

w1 3wy & fe famare wzdt @ Wy
§ e wrfeee A w R | g @
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geer wifge  qr 1 g Fmam wifeg s
dzrarT w6 et 1 Go o waIT
vefeadft d wigroe & wpearfn
g air ¥ gw ¥ ™ T
gz ¥, &few ow aF & swEs
qaT, a4 A% 4 120 g M9 |
120 ¥TX 9T gt 7@ Ero Wo wWle
¥ w1 5 2@ T g, TR @
dYo txo I’Iﬂ[cﬁ'm&ﬂ? T
qrard, Vv ¥ awwt ¥ 5
| Gy, O aoeTer fafreee o foiie
§ e wte % om0 med qEar M Afw
I I ST T 120 TR EY T
(Vevomm) mreftn swr wef ot an
W TN g AT g
et R, wW AT K ame ¥
TEATE

WA AR - 9T wen ¥ifard e
QAfeaz ¥

ot ayre fay - areTT qageaw
argm & 40 qreAer § fe st §
FUTAG W TUA FY gH & 7 Fifowm
TEL | (O HEA ®] § ST ¥ @ A AR
w2 Yy weT s & Swr g A & wrwn
AT AEAT § ) WYL H 0 A
&% ¥ difen g W@ ofr 1 aEdEc Y
oF fram A qen e wr difer g ot
& ¥ wT & W geaT A wwar § o
agHtreT & war fE qrart mmew
AR CE AR IRAR SRR g1
=t qifen gt W femmr & wawa 51 ok
s A gy, ag vt favE 0

% % ¥ 54T agiRg @ I
AT | IR SfEangaT w@m s
x% fiy fisama &1 fradtr o ¥ Zgadw
at qwy § afwa gewt wiwaw faadt
Sy mE &1 Iuwr AT T fam Ay
& 1 AT W G134 41 &0 & IgRT
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& qg & fe A wret famdf@ § fawrd
w330 F gt ag g1 et | gefigafaen
! arm f7 47 A e F foa ¥
faoret &t ot § SfTA F@ T B |
W s e am b a8 A few-
421 § wg wew ¥t g 1 e e it
W e Sy w1 aoe Tl
grm a fewm gfrar efrsr Wt ft @
®HM | 59 ATRA A T gH dcw afe-
Wz gtar sfgd 1 & sean g fw e
grwoan ATgw ag st A vl e feey
& ZHC ¥ qa w7 A I AT -
arfagl & g ¥ &Y w1 wiw A€ {iF
afew  wix  Fargai gro foar &
foe sawm I wregm (e nar
TV Tg wEST T qIAAY ¥ FAX AT
15.31 brs.

STATEMENT RE. CEASE-FIRE AND

OTHER MATTERS.

o Trw wAlgT Wifgar (wie-
) . WA FEIET, T STAEQ 6
TR

weaw agag: gt w afag o A
WIET TATT F T FIHA T

e W wAgT Wfgar A1, @A
i 3
The Prime Minister and Minister
of Atomic Energy (Shri Lal Bahadur
Shastri): [ place on the table of the
House a copy of the Seccurity Council
resolution dated the 20th Scpuwmber,
1965, relating to the current confliet
between India and Pakistan—a con-
flict which commenced on the 5th
August, 1965, when Pakistan luunch-
ed a massive attack on India by send-
ing thousands of armed infiltrators
across the cease-fire line in our State
of Jammu and Kashmir. [Placed in
[Library. See No. LT-4932/65].

As the Hon'ble Members would
goe, the Security Council bad de-
manded that both Governments
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should order a cease-fire effective
from 12-30 pm. Indian Standard
Time today, the 22nd September,
1865. On the question of cease-fire,
the views of the Government of India
were stated in detail and without
any ambiguity in my letters of Sep-
tember 14 and 15, 1965, addresscd to
the Secretary-General. As stated in
these letters, the Government of
India had clearly accepted that they
would order a cease-fire without any
pre-conditions on being informed
that Pakistan had agreed to do the
same, On receiving the Security
Council resolution, therefore, we sent
4 communication to the Secretary-
General, in accordance with our ear-
lier stand, informing him that we
would be prepared to issue orders
for a simple cease-fire effective from
the appointed time and date, provided
Pakistan agreed to do likewise. A
copy of this communication is also
placed on the Table of the House.

Throughout yesterday, there was no
further message from the Secretary-
General, but in the early hours of
this morning we recelved a message
from him advising us to order a uni-
lateral cease-fire in compliance with
the relevant provisions of the Secu-
rity Council resolution, with the pro-
viso that our troops could fire back
it they were attacked. This, of course,
was entirely impossible. In a battle
which is continuing, it is just not pos-
xible for pne side to ask its soldiers to
rtop firing, leaving the other side free
to rontinue its operations. Our re-
prescntative at the Unitedq Nations
was, therefore, instructed to inform the
Secretary-General accordingly.

A further report was recrived a
short while ago that at the request of
the Foreign Minister of Pakistan, an
emergent meeting of the Security
Council was convened, at which an
an~~un~ment was made. on behalf of
Pokistony that they al=o had agreed to
issue orders for a cease-fire and ces-
mation of hostilities. From our side,
the requisite orders are now being
imrued to our fleld commanders to
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effect a complete cease-fire by 3.3
am. tomorrow morning.

The Seccurity Council Resolution
refers to other matters which will re-
quire  consideration  subsequently.
However, the policy of the Govern-
ment of India in regard to matters
which are of vital importance to us
and which relate to the present con-
flict, has been stated by me on more
than one occasion on the floor of this
House and also in my recent commu-
nications to the Secretary-General,

I do not propose to go into any fur-
ther details at the present stage. De-
tailed discussions will have to take
place and there would have to be a
fuller study of the problems to which
1 have just referred. For this pur-
pose, our representative at the United
Nations will keep himself available
to the Secretary-General

‘There will now be a ceasation of
hostilities, Peace is good, However,
there is still a threat from the Foreign
Minister of Pakistan, which he held
out today, while speaking in the Secu-
rity Council. We have, therefore, to
be very watchful and vigilant.

‘The nation hag recently been going
through its greatest trial. The times
have been difficult but they have serv-
ed a great purpose. The whole world
knows now that the people of India—
Hindus, Muslims, Sikhs, Christiana,
Parsees and others—constitute a unit-
ed nation with a determined common
will and purpose. On the
battle front, the supreme sacrifice has
been made by the members of all
communitics who have shown thal
they are Indians first and Indians last.

To our armed forces, 1 would like
to pay on behalf of this Parliament
and the entire country. our warmest
tributes. By their valour and hero-
ism, they have given a new confidence
to the prople of India. Those whoe
have lost their beloved on the battle
front, have made a contribution to the
preservation of our independence
which will never be forgotien by a
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grateful nation. Their sorrow
their pride are shared by
country.

Mr, Speoker, Sir, I would now
seck your permission to express to all
the members of this august House, to
all the political parties in the country,
to the leaders of public opinion, of
labour organisations, of business and
industry, and of many other volun-
tary associations, my feelings of the
deepest gratitude. In the hour of
trial each one of the 470 million
people of this country stood up shoul-
der to shoulder to meet the challenge
to our freedom.

I should like to inform the House
that on 18th September, 1965, 1 re-
ceived a message from Mr. Kosygin,
Chairman of the Council of Ministers,
USSR, offering his good offices for
bringing about improveg relations bet-
ween India and Pakistan. Mr. Kosy-
gin is impelled by noble intentions.
No one can ever contest the view that
ultimately India and Pakistan will
have to live together as peaceful
neighbours. We cannot therefore say
no to any efforts, which may help to
bring about such a situation, made by
those who are sincere and genuine in
their feclings of goodwill and friend-
ship. 1 have, therefore, informed
Mr, Kosygin today that we would
welcome hig efforts and good offices.

and
the whoie

I would also like to give the House
some further details about the tragic
accident in which the other day, we
suffered a grievoug loss. Investigations
conducted on the spot show that the
aircraft in which Shri  Balvantray
Mehta was travelling, was shot down
by a Pakistani plane. The marks on
the fusclage establish that gun fire
had been used. Preliminary investi-
gations by the Air Force authorities
who also have visited the scene con-
firm that the aircraft was shot down
at 5 low height. The ammunition re-
covered at the site of the crash also
proves that the attacking aircraft was
a Pakistani plane. That a non-com-
batant civilian aircraft should have
been shot down in this manner is one
of the most inhuman acts which we
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must all deplore and condemn. Shri
Balvantrayji, his wife and the others
who were travelling with him have
laid down their lives at the altar of
the freedom of the country. Their
names will remain enshrined in pur
memory.

We are stil] faced with the Chinese
ultimatum. The House is aware that
almost at the same time when the
Chinese Government announced the
extension of the time-limit of the ul-
timatum to India by 72 hours on Sep-
tember 19, their troops started pro-
vocative activities at several poinls of
the border. On the Sikkim border,
about which the Chinese have been
making basecless and threatening alle-
putions, the Chinese troops crossed the
well-known and delimited boundary
at Dongehui La and Nuthu La on 20th
and 2Ist of September respectively.
They fired al our observation posts,
They have tried also to intrude into
our other (territories. Qur armed
forces have clear instructions to repel
the uggressor.

Yesterday, we sent a reply to the
Chinese note of September 20 in which
India was alleged to have intruded
into Dum Chale and committed arm-
cd provocation. The Chinese charge
was rejected os a fabricatlon and a
cover-up for the intrusion and firing
at Tsakur to which I have referrcd
a little while ago,

The House is aware that on Scptems
ber 19, the Chinese Government sent
us a note coached in unbecoming lang-
wage, extending the period of the ylti-
matum, making demands for destruc-
tion of military structures ¢te. A copy
of our reply has been placed on the
table of the House together with
copies of two other notes we sent yes-
terday. Regarding the so-called mili-
fary structures we have already told
the Chinesc Government that if efter
joint inspection any structures are
found on the Tibelan side of the border
there can be noobjection to their being
demolished. 1 have been tnld that
Chinag has announced that some of
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these so-called structures have becn
destroyed by our troops while withe
drawing, All this is a product of
their imagination.

Cease fire

I must tell the House that we view
with grave concern the Chinese acti-
vities on the border and the armed
intrusiong into our territory. We have
urged the Chinese Government in our
note of September 21 replying to the
Chinese note of Scptember 19 1o fore-
sake the path of belligerence and inti-
midation and to return to the path of
peace and reason in its relations with
India. 1 hope that even at this late
hour China will respond to this call
and prevent a major crisis.

We do not know what the Chinese
will do next. We have, however, to
remain vigilant all along the frontier.

There are timeg of the greatest trial
for the rmation, but the people all over
the country are now in that mood
which alone ensure the preservation
of country's freedom. We may have
1o face many ups and downs, but I
know the people have stecled them-
selveg intp a resolve to meet cven this
bigger challenge. On our Armed forc-
or, there may be a heavier responsibi-
lity. I have no doubt that they are in
good spirits,. We have no intention
of under-estimating the gravity of the
sltuation. But we have resolved firm-
ly to meet this challenge to our free-
dom.

Some hon. Members rose—

Mr. Speaker: If the House desires,
I can allow a few questions, one ques-
tion to cach party.

Several hon. Members: No. questions
now.

Shrl Raghupath Singh (Varanasi):
No questions today.

Mo Tw wET wifgor: g
wEET, TR QEY A & e
STFTYT FT A WM F ;A WATE |
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WO WG : WH {7 FAr A
s A g

To TW WY &fgut: werm
wgizg. W Afaur &1 4T 105 ¥
IaaTa 3 % fed

“In other respects, the powers,
privileges and immunities of each

House of Parliament, and of the
members and the committecs of

cach Houses, shall be such”as may

from time to time be defined by

Parliament by law, and until so

defined, shall be those of the

ITouse of Commons of the Parlia-

ment of the United Kingdom..."
Tt % 9 2 E | ww qAT A }
fr mmaz TR A AT AW
w1 @ w9 F 5zl & g wiaw
a7 w1 Fstarfaee 21, g a% gurdy
|/ AW T AT H FE FTAA AT AT
At ¥ A oAw W ITUAT F AAATT
W ®1 GUFI #T AW AW F AL
frmar & 1 e gafad & wr & s
At # A AW F 39 IR
@ A g |

7 A qgx A1 § o # wwoi A
HE 791 F1QF IO 3T g o fw
ag WIS A A% Ay T aF 4 )
wf 7, 1940w freT & | AR wT T
A AE A, WA T et ¥ X
I0 T A1 0% eqa gy A fadnd
= ¥ TRIT O WHT §UT a7 o1 37 9%
agE gk 1 1 & q1oF A OF JuAr
TH T T FTAATATE | A gwy A
§ a1 oiE 3T wife e omAi &
wmE IAF Az Ay | AfFA A
TEl qEy § o9 fr srmven
grarwE 78T wE 8, 1940F ...,

werw WEA : ag AT A1 99 w6
unjiz ¥ I ® qur wo & o
oy femd 2@ &1 W9 ATEY AT
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Tl T wATKT Aifgan : a Frarran
g1 16 95T F gw A A8 43 g0
#--aq Ft A1 A7, 77 7 A AT w7
Wyt adt faan man & 777 arz &
a8 77 24 fRreac or W g 0
TF 1 A9, TF TH A g W@ B,
afer ag a1q7 1% a1 H A
fF €7 o7 azg adf @17 &4

77 & qime argd Gd A T 2w
aar & FJgw A E Frad eqaa
qEAT, /AT AT ATCT SYE grAT
g v A wa fs A9dw & awA
it g & fem 40 & @t nw
IIETN EQOA GENT w A OE
TAEL AT AT WY qAE T AT
UE @A w0 TEH s Agr
A% a2 7 fAd=w wg ¥ i, ..

sy wgEw w7 0F faae g
a0 am qa 7 0 we fodft ' oams
shwea ¥, fesl grna #, aq s
Tt AT T @ E, TR @B AT,
at T gw 9T ag Avad gt oen § fw
wq agt AT TAT ) AN W AT aww
| 9T AN qF FAAER 3@
fe o agi 9 == = 9 @ TEA
Tga #1 | aifearie 3 0, e
g g ) I @ g fem o
w1 & frarsy a1 wrr {37 0 & qoR
w3 won Sgan g fx o famat
a7 %7 W1 A1 gw #1 {1 gon fawm
WAz g ¥ & g A wgw fx
&% €I &1 q%AT 77 miFarae w1 fr g
tareae o #2 | et 1y o7 e
FTAT TF AT &L, &5 7, AT dza0
AT AR A3 A

BHADRA 31, 1887

(SAKA) and other Mat- 7066
ters (Sit.)
™ % ¥ ug @I wee A
T | 5W ZT9E & agr g% & W o+t
FgImE ) wT gue) #OeTA
aifgr ©r wEETT A W oAEw W
¢ ag 4 fs o ga? grew 7 Ag
foar & ag g awc T R

e fomd (i7) : ag i
fagre #t am@ g § | T T a
#ifw 1

Shri 5§, M. Banerjee (Kanpur): The
House had never decided that there
should be no discussion.

oW WRAg
dq q drdr o

e W wAge wifgar ;& A
HTTE! JETETN TG FT A § | TR
ag afaerx 7t ¥ fis amr gredt o
AT A F | Or AYgT greew i
oY §F &A% T I w47 4o,
Fife ara ¥ fear §

# 7 gram A

‘defined by Parliament by law’".

% wEew § #1€ wrowr A1 § A
wufag azw & 3T 9 oY fanirerfiere
&1 & 9w grae & & 9UAT €Y F0F Awr
w1 FEEIT ATIF qTHA Ty w1 afaere
T o

weaw wgrem ;w1 fawar
fumz mga & 1 ag ¥ @ afuw?
t?

wo T WY &ifgm ;7 omdt
favmrfas1 & fam oo ..

Shri U. M. Trivedl (Mandsaur):
When the Prime Minister had sent
outl this message and when he had
called all the leaders, it was agreed
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that we would not ask any questions
on this matter. That is why we all
have kept quiet. His leader was also
present then,

Tl TW AANT Afgat : 787 T
AT WG & G FA T 7 g qHAT
& f® wroer ot woem fewmr a2,
T Mgl & a5 Iw fame
= %, wWifs og 7w ma  ami
¥ fa wid #1 ara grit, ag @ aa
AT e 1 A 9T g q ar fa
™A A & g, A felr gam &
a7 7 faet o agw & gra w
TAT AT E 1 AT T WGLT AT gOiT
far fmr & & & WA 97 T gATA
ATEAT 91 IAET A9 ¢ d W e
qfaiz"” ag w@d 1 mifariz £
fera g, w gart fav faan snom
¢ e wit ot w1 gER
T @ AnfErT i, 9T g4 ¥ s
WRIETT weqed "ERT Wi g6, §9ife
At &gw w1 S AA WT § 0
wfag & wge oOw M gE=T &
qL W g W gAT ATEATE L.

weaw wgiem - & & wi faan fE
agl s a@w A A7 Frl, IEA
fezwwra ot fiwar grm, sg@ @A &t
T8 2, 3FA ot foieqra o o
fFm g 1w @Er AT A &
# ag 7y ¥ g T o and e femly
Fagi Yot ) Bfe & q w1 e
ITE TG FA @ ga o dAT F w7
gt &1 g1 anar ¢ f® gw dam
#7 gwa §, Alewr gw v ug
Q= &1 A8 Z A fE e 3=EE
femgwa fem fam fz7 a1 aEmErQ
gE a1 g Wt fom a7 ag@r wremard
EAREL Lo C I S QN
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Shri S. M. Banerjee: When should
we discuss?

Mr. Speaker: That is 5 different
thing nltogether.
Shri 8. M. Banerjee: Is this Lok

Sabha or Parlok Sabha that we should
discuss it post-mortem? (Interrup-
tions).

Shrl Kapur Singh (Ludhiana): I
protest against this.

w@w wgEg : owg 45 Wg |
# 4 w7 gwan fF g T qAT R
oo fAu @ o= @ Rl o
et ¥ faw ot ag S AW

Q% ST §UE ;A1 58 TRETE
AT gA1AT AEA

woow wgEa ;W1 F 7 g
IHH WL AT AR WIET AR £ |

it oy fewmd © 3% sEETw A
g Hifa

wegW WG ;. SIEI ® O#r
BT AL I ) IAH WA w7 W
faft 7

e W WAL wifgmr W
T Zifa )

W R ;. FIET § a6
FITET ALY O 1§ A WITE WTOTEE
qq far

To T wANET Wifgm ;. mind
TEY AT

wow wgg ¢ 47 g faar
Iq¥ #1E taTgz w1 ArET A &
1554 hrs,

The Lok Sabha then adjourned till
Ten of the Clock on Thursday, Sep-
tember 23, 1965|Asvina 1, 1887 (Saka).
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